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LLOK SABHA DEBATES

LOK SABHA

Thursday, March 25, 1971|Chaitra 4,
1893 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. Speaker in the Chair)

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported Shortage of Small Coins in the
Country

SHRI S. M. KRISHNA (Mandya): I
call the attention of the Minister of Finance
to the following matter of urgent public
importance and request that he may make a
statement thereon :--

The reported shortage of small coins in
the country.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : Mr. Speaker Sir,
some complaints of shortage of coins in a
few centres of the country are being received
from time to time. Government are aware
that such complaiats have increased of late.
However, the Reserve Bank of India have
been making additional supplies to their
small coin depots in centres from which
complaints are being received. They have
also been issuing large quantities of small
coins through their counters. Government
have also taken steps to increase production
of coins. For this purpose, the Mints at
Hyderbad and Alipore are working for 60
hours a week, as against 43 hours earlier,
from 19th October and 9th November, 1970

pectively. The Bombay Mint has been
t to two shift working of nine hours each,
_th an incentive scheme for the workmen
om the middle of January, 1971. Steps

\
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are being taken to introduce two shift
working, with an incentive scheme, in the
Alipore Miunt also. As a result of the
measures already taken, the average daily
production in the Mint has increased from
about 12 lakh pieces, when they were
working for 48 hours a week to about 35
lakh pieces. It is expected that the pro-
duction of coins in the Mints is likely to
rise from 5,500 lakh pieces in 1970-71
to about 18,500 lakh pieces in the next
year.

Hon’ble Members will appreciate that
with this increased production, the supply
position of coins will improve considerably
and the temporary shortage, felt in certain
iocalities, will ease gradually.

SHRI S. M. KRISHNA : The shortage
of coins in the country has added a new
dimension to the current inflation and the
statement that has been placed before the
House is the least encouraging in the sense
that the hon. Minister has not been able to
appreciate the magnitude of the problem.
Every housewife in this country has been
undergoing the torture or the agonising
experience of being told by the shop-keepers
that they will have to come with the correct
change in order to buy a particular material.
I am sure that even Mrs. Shukla if she finds
time to go shopping would certainly be
confronted with this frustrating and agoni-
sing experience. We have got reports to
this effect from many parts of the country.
In Bombay the Foodgrains Dealers’ Associa-
tion have given out a warning that all those
ration-card holders who come to buy rations
will have to bring the correct change in
order to get their daily supply of rations.
In Modinagar the shop-keepers have created
their own floating currency. They issue
paper coupons and instead of changes these
paper coupons are being utilized. In the
DTU Delhi we hear that even girls are being
asked by the conductors to go to Scindia
House to collect their change. Just imegine
the position. -They pay one rupee in the
bus and in order to collect the change of 85
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[Shri S. M. Rrishna]

paise they will have to go all the way to
Scindia House,

Now 1 would like to pose three pointers
to the hon. Miaister. Is it not a fact that
in April, 1970 the Reserve Bank of India
withdrew about Rs. 20 crores worth of
small coins because they were all worn out
coing ? Secondly? 1s it not a fact that the
Bombay Mint has take up foreign orders
from Thailaad and Greece ? When we were
not able to fulfil our internal requirements,
I wonder at the farsightedness of the
Reserve Bank of Indis in taking up these
foreign orders just because they provided
Rs. 33 lakhs worth of foreign oxchange. |
also learn that there are many more orders
being placed with the Bombay Mint; parts-
cularly, there are requests from Ethiopia,
Brazil and Cevlon.

Thirdly, there has beemn some sort of
black-markoting going on in these small
coins. You find a big queue in the Reserve
Bank of India here in Delhi where if one
gives 85 paise worth of coins he gots one
rupce. Seemingly poor people have been
queuing up at the counters of the Reserve
Bank of India here. They collect 85 paise in
coins and go to the nearest dealer who is a
middieman and some sort of a profiteer. He
melts all those coins bovause recently the
Government raised the price of nickel and
copper.  So, I would like to know from the
hon, Minister as to how many cases have
been registered. agwinst these anti-social
elements who ave induiging in such black~
mirkating and profiteering. Has Govern-
ment made any efforts to bring them to
book ?

SHRI VIDYA CHARAN SHUKLA:
The complaint voiced by the hon. Member
is spbatantially correct. I am not tryving to
reduce the magnitnde of the problem; I have
only given the history of how thir problem
arpse, I would give s liftle bit more of
detui] so that hom. Members can appreciate
how this difficult situation haa arisen.

In 1968-69 the demand that the Reserve
Bank made om the mints was 10,268 lakh
pitoos.  Against this demmand the mints
sapplied thein 14,346 lakh pieces. When
the coln programme for 1969-7 wis being
drawn up the demand by the Keserve Bank
was drasticdly deduced from 10,268 Iakh
piccos o 4,700 likh pitdes. Mm.
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production in the wvarious mints had to be
drastically cut down. There was spare
capacity but because the demand by the
Reserve Bank and the coin programme as
drawn up by the Reserve Bank was reduced,
production in the various mints had to be
reduced.

After that, when through the State
Trading Corporation certain foreign orders
were received from CGreece and Thailand,
they were accepted, not at the sacrifice of
production for local needs but when this
production had to be cut down. They were
accepted for being minted at the Bombay
Mint,

After that the complaint about the coin
shorlage started coming in.  Therefore, as 1
have said in my onginal statement, we
started a ctash programme of minting in the
various munis, particularly i Bombay and
Alipore. In the Hyderabad Mint the
machinery is vory old and it cannot be used
to its optimum capacity. Wc have now put
the mint in Bombay to two shifls, as]
said, aod 1in Alipore it will be put w two
shifis with the ncentive scheme very soon,
Therefore, the situation has started casing
up.

The two other factors pointed out by the
hon. Member are also substantially true, that
is, regarding the metallic content of the
small denomination coins like 2 paise, 5
paise and 10 paise coins. As a result of the
alloy that was being used particularly
because of the devaluation of the rupee in
carly 1966, the face value of these coins
became leas than the metallic value, Theres
fore, there was & tendency amongst the
peoplé to not only hoard these coins bul
also melt them and take the alloy owt of
it and use it for their purposes, This
shotiage became a little more acute, But
now we have taken measares, as ¥ stated
eartier in the last Parliament, fo change the
alloy composition of thése small coins
and make them from cuproaickie to
aluminium magnesium coins so that the face
villue will always remain more than the
metaltic value of the coins, With ‘the
crash programmme that has been launched,
1 hope, the shortage will be scon over
come.

Oué point that be particularly wanted to
ask from me wes whether the Réserve Bank
bas withdmwn R3, 20 orores worsh of il
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coins, The small coins are normally with-
drawn from ciroudation. But the receipts at
the Reserve Bank have not been very satis-
fuctory. We have received only about 2
per cent of the total coins that were issued
or in ceriain cases, probably, of 5 p.
coins, only 20-per cent of the coins
issued have been received back. That was
only done to see that they were not melted
or misused, There were also coins which
had become by circulation unusable. There-
fore, they had to be witharawn. 1 do not
know the exact figure of the coins with.
drawn, This is regularly done by the
Reserve Bank i order to see that only
usuable coins remain in cirgulation.

As I stated before, forcign orders were
accepted only when there way surplus capa-
city available in our mints. In order to give
overtime and working facilities to ouwr
workers, we accepled these foreign orders
and, in addition, that gave us some benefit
of the forcign exchange earnings. 1 can
sssure the hon. Member that we shall not
accept any foreign orders from anywhere
unless we are able to meet our internal
demand first. Only after we have met our
internal demand, only then the question
of acceptmg further foreign orders will
arise,

As {ar as the cases registered for misuse
of voins are concermned, we got the Jegal
position examined. Unfortunately, there is
no law under which such people who hoard
the coins or who melt the coins can be
prosecuted, Therefore, the only way that
we can do is to make sufficient and proper
supply of small coins in the country so that
the hoarding becomes unnccessary or
becomes unprofitable.

Alsp, another thing that 1 pointed out
is that the metallic composition should be
made in such a way that the face value of
the coins always remains more than the
value of the alloy in the coins.

With these things that I have stated,
1 hope, we will overcome the acute difficulty
that is being felt at presemi,

DR. KARNI SINGH (Bikaner) : The
shortage of coins in the Indian market hes
besn there for neatly a yesrnow. Itise
matter of very groat regret that the Govern-
mant fhs not even been able to anticipate
the shartage and take sdequatesteps to help
the people. 1 am not agaiust our country
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minting coins for other countries like
Greece, Thailand, etc. But the first and
the foremost respomsibility of this Govern-
ment is to take care of our own people.

Now, one of the questions that 1 want
to ask many of which he has already
answered, is this. Have you taken any
steps to carry out raids to collect these
coing that are being hoarded ? I know no
law exists, as you very rightly said. But I
want to know whether the Home Ministry
has carried out raids to collect these coins.
1 want to know what is the difference bot-
ween the intrinsic value of the coins and
their face value. You have only broadly
hinted at it. But you have not told us
what is the difference between the intrinsic
value and the face value of the coins,

Another point that I wish to ask is this,
You said that this shortage will be eased
grudually. But the country is anxious to
know the definite date by which it will ease.
Now that you have such a big majority and
are in a positition to carry out your pro-
gramme, could you not give a definite date
by which this problem will be solved once
and for all ?

SHRI VIDYA CHARAN SHUKLA :
As to the questions asked by the hon.
Member, firstly, about the raids, uniess we
have the legal powers, we cannot carry out
the raids and seize the coins. Unless we
make out an offence to hoard coins
beyond a certain limit, beyond a certain
number, we cannot raid the premises
of any particular individual or citizen and
say that he is committing an offence of
hoatding these coins. So, the question of
raids does not arise unless we change the
legal situation.

The difference in the face value of the
coins is almost double. That is to say, if a
five paise coin is melted they would get a
return of ten paise and if 2 two paise coin
is melted they would get four paise out of
it. Roughly, T am’stating the position. So,
the metallic composition of the coins has to
be changed and, as 1 said earlicr, this bas
happened particulatly after the Devaluation ;
as most of these alloys arc imported, the
difference between the face valueand the
intrinsic value of the coins has become a tittle
more.

He bas asked about the definite date by
which 1 expect the coins shoriage to be
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[Shel Vidya Charan Shokia]

eased, I think it would be very early, but
T would not hazard a guess. We are trying
to see that in a few months and as early as
possible we do it. I cannot give the date
because it depends upon many factors, but
Y am sure it will not be too late. It will
he earlier than later.

ot wzw fagrt arwnlt (vnfeae) -
oreqe AgiRd, AW § wAw o w1
¢, faadst Frear 9t faedt & do ot aoft
Fag W A N G Y
ToT AEITT wa qwaen ¥ w32 § fr 0y
4 el &, et 8, e ag o
ey o feafy & oY § fo gz vy =9
a% & g ondfr | & sy wear f fe
Tormrdy &Y A & A § g W =@y
ygor w9 gw fadft) 7 w0 feaR
a9 WY Swr Yy wgr g,
A F e & fod ww QR E T
glragaam st ® & roPoygo
Hfedi & e Trd st v W §)
aft wgiRg waed e d i =i
&Y g 9AF) oz %% fast ot aw
R g FH & faw s st o
FAW ISTH | T AT FT FaArq T4 N
we i e g w@A R @ o,
oredy 7 SR 1 WM weET fafiwa
gafir & sfkre T A Y o A
T8 FT aFd O wrw wroh ) e N
¥ ox fafiee aafa & a9 qd
& gwar § ?

uF 9T ara & ag wger wngn § e
Mrug aw g fs [l Y w@r W
e § @ g fe3wd oY ey ek wk
FEEY AT F AT ¥ R HA
P ?

W fewr wew g : K aar g9 ¢

it wew fagrd wrdd) : W AT
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g aXed ® I} H v frwr W ot
§lagum ww ax wor Wi gER
AR B A W W N reEe w5
REmewag# am N ey gF
A ®T ard gak fag war waew frar o

wry?

o fwwr wow gew : WA 9T A
&Y o ger § Sud Furdk s v K
et f, afen & fer ¥ gwwm dgo
ZaT | OF XE oY qg qur war fe -
il &Y sl & que gH wa faelt 89
YA qA IS H 47 TANTAT q7 K A
9gH q<F wEA &7 I} faar 9 gEy ff
FaqTT 97 fF 1969-70 § 9w gwR 9T
rd sy @ v At 3w gwg foad
&% & og 5 gy avqg S 13,000 ==
dear e #Y 4y 9@ Y "I wT gW
4700 ary /9 #T &, WX W A@H
g9 A oY gETT WEAN &7 SwTw 41 39
% fgara & g@ #Y Ywoee foar | 9w
a1 g awrar f7 @ @ ) gear
oo woft f 20 § T &Y w4 Y
W & 1 99% 9% ¥ Fy wend A wawr
& oo ey wfafear aqeme g
Far % gw gwesy ¥ e, 99 ag
aea€ firz ot wefig fre, g3 wwg X
W fawe & god v woT g fsar)
ST a7 #3 AT ar g ¢ fey
et g W s T @ § ) TerEm
¥ yg wist & 2 wigr § ) Foad dw
& fak 5,700 aye fifaw o wiw ot d¥ )
I9F gt 9 geR wgAr W shrw
W9 NN ¥ wER garg ot
IERA T I § ag 18,550 ww
fifew w1 QO arar § 1w g & e
eiterar & w5 uy & 1 &g ol bk e
g ot ged o §1 w wR &
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frerragd® v ww § B Joard o A
vt § oy agw ol g € ondefy | AR
wree wanar § fe «dt gw At gy €
ot arde 3% Wit 3R T v
g fedyeairft § ot ww a@A
welt w7 FrRT IR W wfaw F@
st At qEer ) g § dav §
fe o9 N oo 53 & fag ar 9w
srdaranr A ¥ fag gy AmE W
W W e @ a g owR B
AiY #Y gF w9y ¥ agu § 85 §F a7 90
T Y § al W avg 1 AWM FE FT
WEIgga & @ =Y qwgAr AT
I W T T YGLEAT AEEH g 9T
tivavros AdQer &Y ag & fr o
wifaferdt § sumt g9 @ aprE b
T AYE W WO FE gEAATEF AT
UHATTAT 3 T FF |

gt aF g w1 @AW § K oaw
fear & fr g A Amw sarr oY g9
fasd & &5 deg & 1 qufay gwAN 9
®t o7 ¥ ¥ 1 &7 aY 1966 § & A
fa¥y 72 Frgd & el & gwdr W &
wrqifores &Y aze T &< feum
frad & aret & gy s w1 freer
& I a1y ¥ N FAOfIwA a1,
N wywt frew ¥ w9 v wegfwfiaw
dnifouw wr < fear § | 3w Froy fal)
WYt Ty & vy ST wefaee
§ o rar Y, SENY www gt A
o e oy oY dw &g ¥ FuT
% | UX AT FT HWIT TSN AT B
o wf g

A wEe ¥ ZawEsE # am
vt § 1 xo¥ ermtr Y R aE A
R 1 ot wew § oA &Y wiod me T
Rear § 1 wo avg & arawr €W omen §
Wi w # dur afy wolt wfgy e oo
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& wdt iy sforf § fow av g AR
agf 9t g&Y | s Y wraAr dar o
i@ AR f om wmd g gw
TS v Y Hifuw wW® Wi I
FraET Yory &Y Hifow w3 § gwwar
giraga ol g w8 i w4 9
adi | fafesa arde o7 a% 1@ 50
T &€ faur S, sa ¥ s
Ffeareat § 1 gk o T’ A wE
agt & foady gow oY & faems sriwrg
FL A%, A1 THI B @T § 9%
faens #riar s od qr ) war A §,
9% faere F1iat 3 ad | v F WY
FIW § AT ZH gL FTAT AR §, ATY
IR F e § g9 ST 91Ey §
fauwarg f5 g9 & wEm € @R
S7eAl & FAEAET FIFH § ag WA

- ATUAY W arary feafa qar & s

ot gvw 9% wgawg (FiAT) : 9w
& fasd swrgy

Wt faar aon g ¥ oy & T
# 9HA

W) wwer faw wywe (Fafiar) @ 2@
# T £ wew ol § 1 @ & fage
¥ AW 5w wH! AY qga WA WIAT X
@ & 1 w1y & g § g 9y 9 e
wrd & 9gi ) o fred WA
gy WA F gEw v X U
FW q¥X & @l wgRw X AR
X #7 fifirw 1 § 1 & wmar argaT §
for w7 o0 wElt g9 N T@ wwWEw 7
g1 avar & ife fagel ot aolt #7
waTe agl gowr wAT § WIS, | gAET WO
q gz 91 9% 7 9 aF faasi O &40
vt € Y §T A oy g ?

an et wr ifer ot s 1 K
s TET § fe war oY Qar s W
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[ wwer o g
Wy aAy w7 @ ¥ ek ofd fast w
e <& qret #Y qar & 9 qH WY
TwH) QFT AT N 7 of g A W g
IR ATEIN EA W W ST #Y ag
Yy fear sy P oxa g w0 e
i

N famwcmgm W TR ¥
FIRT FY FT HAT g & gfers gy
- $IX wa¥ FAy ¥ @ Y
FIAT F5w AT | wEw war A
wararft adiwT ag g fe g SR
& ot qar & anfs oy & fewwa &
w1 ST gua aer W fear &
Fat ToaTe st g1 vd & i 9 o g,
FAwY A e QU F Frar AT |

T #t gaq wraw W ar 5 A
§Tg AT Y A9 AT ¥ 57 SR wEET
E ¥, I8 FTCY WY N gEA FL W
Fear § 1 o swarl wfe gd & WK
fred wrew gUR ¥ @ 9T W
aweiE g § 98 QAT A R I, W
& gew qra o faady gua war foan
rfmwwar g & ago el feufa
wrwTRr @Y wTedy | dver garegen W &
¥fsw wfrs gare Y gar &1 oy wel-
ye AgY & 1 99 X gu ol & ey wrar
T FTAL W § )

oty fam wywe ;. F1PT AT
T

ot fmrr W Qe © ST ST wraR
YT | W e vy wmA A e
tac R

HSHRI BEDABRATA BARUA (Kalia-
: The hoarders and those who meit
al Lave been doing (his type of thing
m times in the history of our cousitry,
' they have done it once o twice even
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afier Indepeadence. Why should Govern-
ment not settle this issue once and for all by
saying that the metallic confent will ulways
be lower than the face value to such an
extent that it will not at all be of any use
to melt the coins 7 May I know whether
Government will once and for all think in
terms of devaluing the coins further 7 1
am told that the Security Paper Mills at
Hoshangabad is producing enough security
paper. May 1 know whether Government
thnk in terms  of producing some smaller
denomination currency notes ?  They are
already in wse m the form of stamps, bus
tickets, and s0 on  Why should Govern-
ment not regularise the whole thmg by pro-
ducing some¢ sort of smaller denonurational
currency notes for 50 paise and so on? 1
am only makiag a suggestion, Only Men
bers of Parliament may be able or may
afford to pay more for every item, but 1t s
not everybody who can afford to do so, all
the time.

1 would also like to know whether our
mints arc really overworked. 1 think we
have four mints. If they are really over-
worked, then it is quite proper to export the
coms  We are all the tme saying ‘Export
or perish’, and, therefore, certainly, we
should export coins, and n will be quite
good, and Government sould do it. But in
that case, have Government really assessed
the com requirements in the country once
for all 7 After all, paper currency has been
nrnted and it i3 sion now, and we have
today much more paper cuirency going about
n the country than at any time in the past.
S0, it 15 necessary that Government will have
to assess the coin requirements of the
country.

In view of this, may 1 know whether
Government have considered the question
of setting up another mind, so that not only
do we export our coins, but we alsn produce
enpugh for meeting the local requirements
so that the present type of discomfiture and
difficulties do not arise for the public in the
futute ?

SHRI VIDYA CHARAN SHUKLA :
The hon. Member has made quite an
interesting suggestion regarding paper coina,
[ do not think that, that suggestion s at alf
welcome, because in fuct, it will warsen the
situation, as f can prove it,
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As I have said, the only way to meet
the difieulty is ¢o produce coins in such a
way that they would always be in abun-

and not in short supply and that is
the only effective answer to the present prob-
lem. As] have said, our mints are not
overworked, but in some, as for instance, in
the Bombay mint, there are two shifts, and
some incentive schemes are also there which
the mint workers could take advantage of.
If necessary, we can have more mints. At
present, we have three mints, not four, and
they are able to meet the requirements at
present.  If we nced more nmunts, we shall
set up more, but the need for such a step
has not been felt at present.

As far as the assessment is concerned, it
is made quarterly and annually by the
Reserve Bank of India in advance, and they
frame the coin programme and give it to us
and acconding to the coin programme given
by the Reserve Bank, we mint the coins.
That asscssment procedure or process goes
on regularlv

- m————

11.28 brs.
PAPFR LAID ON THE TABLE
Notification under Indian Telegraph Act

THE MINISTER OF COMMUNICA-
TIONS (SHRI SHER SINGH)Y: I beg to
lay on the Table a copy of the Indian Tele-
graph (Eleventh Amendment) Rules, 1970
(Hindi and Engiish versions) published in
Naotification No. GSR 2030 in Gazette of
India dated the 19th December, 1970, under
sub-section (5) of section 7 of the Indian
Telegraph Act, 1885, {Placed in Library.
See No, LT-13/711.

11,28} brs.
RE: MOTION FOR ADJOURNMENT

oft wze faegrdt wrodst (wrfira)
¥ Pedrer e g f fs 85 o wr
A speerrar Fewt w98 A0 wry gAfwre
1 g w1 frer @3 srdafe
vy wt g ) ww Adomg ¥ ow e
Tl dwe A woas Pt g 4 e
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dmz doroadiic & d9 & ww k¥
doe dre MY qre W § AR L.

MR. SPEAKER : I am sorry that the
hon., Member is seeking to raise it here. 1
had already told him the whole position in
my Chamber...

ot wew fugrd awddt ;. dwe A
difre arge & 1§ Fww oF A O
¥ adt & we wenr A o ¥ E o oww
# wiw A =rfgw 1 § dwe Yq wgr §
e & srew) gore & faars 9
RIAET AT AFY T0gaT | Afww w4
oire 50 fF ag ww AT wmIe
fag # oiw gwr 9w & | 7A@ ATV
¥ zdema mivma ¥ avtal N st ag
g gare w1 FE wEe AN ¥ aF fi
goTd FY geqr § dee Y9x v wriAw
mEw & /7 w1 Iw AT 9T qEQ
fertr w1 BT § 1 SEF ATET F1E wIAT 4T
et & 1 w9 A fafree & ¥ fr 9
w3 ¥ ot dwz q9¢ auwe gy § SOF
A § ag ATA ¥ ug agqeq &, faad
FAAT & A7 oY AFH g 4R

MR. SPEAKER : [ would request him
to sit down, Are these ballot papers hand-
ed over to him by some candidite or some-
one else ?

SHR1 ATAL BIHARI VAJPAYEF :

Yes, by a candidate, a former MP. He is
a responsible citizen of the country.
MR. SPEAKER : They are handed

over by a candidate. T have thought over
it. 1 had a discussion with bhim in my
Chamber, Let him please be sure that I
have all respect for him. He is an old
colleague and leader of a party. [ do not
think it is proper to suspect that 1 have
any furtter doubts about it, But there are
iwo sides ta this. I do not think an
adjournment motion can be allowed on any-
thing which would be the subject of a
judicial decision or the subject miatter of a
petition before an election tribungl,
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{Mr. Speaker]

So far as the factual information is con-
cerned, I have thought over it too. It
would have been better of these facts had
been brought to the 1otice of the Chief
Blection Commissioner...

SHRI ATAL BIHARI VAJPAYEE :
They have been brought to his notice...

MR. SPEAKER : ...to make an inquiry
himself, If the Minister were asked to
make a factual assessment of the whole
thing and start an inquiry into it andJf
later on the Election Commission on their
own have it probed into, that would not
have been proper. Any inquiry iaitiated
by the Minister might somehow prejudice
the Election Commission’s inquiry.

So far as the other matter is concerned,
you are going to have an opportunity to
discuss it during the debate on the Presi-
dent's Address

SHRI SHYAMNANDAN MISHRA
(Begusarai) : No, no ; that would be much
too late. Anything can happen m between.

MR, SPEAKFR : This could be raised
in a petition which would then be the sub-
ject matter of a judinal finding. This
House is not the proper forum to discuss it
in this way.

SHRI SHYAMNANDAN MISHRA :
Would you not Kkindly heed some of the
points raised ?

SHRI S. A. SHAMIM (Srinagar) : You

gre prejudging the issue,

SHRI SHYAMNANDAN MISHRA :
I had also an opportunity of meeting you
in this connection. This is 8 matter of
profound public concern all over, Here are
some facts brought to light. Do they not
require some explanation 7 (Imerruprions)
We do require some satisfaction from you.
Why is it your pleasure npt to ask the
Minister to give an explanation about the
availability of so many thousands of ballot
papers in the market ?

MR. SPEAKER : I cannot give him
an off and answer to that, I am going to
study whether it ls advisable or not to dis-

gues it hove in this way,
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SHR! SHYAMNANDAN MISHRA :
This Parliament would be reduced to a
cipher if it does not concern itself with &
matter like this.

MR. SPEAKER: This Parliament
would be reduced 1o cipher if it comes to a
decision on a matter which is within the
jurisdiction of the Election Commission.

SHRI SHYAMNANDAN MISHRA
Your ballot papers are also here. This is a
matter of concern to you too. That being
so, I thought this would be a matter of
greater concern to you  Ballot papers are
available in dozens.

MR. SPFAKER : I would advise him
to approach the Chief Election Commis-
sioner.  (Interruptions).

ot wzor fagrdt  aradlt ;oo
ARG, qZ UF  FEEYOAAEY FT OATHET
A8 3 1 goiaw A § dae oF wied)-
TguAY BT AAAT IIAT AT AFAT R Y
afy Fredegeie & dwz v A
fafaree gdwom wftem &Y v fr ow
AT AT SN A WY WX 99 wiw @
gfrqt & a7 Y wany fear ol 1 gw
A oft dwa 1 Rz fear a7 Agay
T wwwr & B gly a8 dear F dee
JoT i UL 9T M| HAC ¥ o
daz-4qr ¥, at SR 9w ¥ 9gr A
Farr wrfgg e

% HIAAY aae ¥ Wi T dee-
EEEROR R G AR E (i

oft qew fagr®  wdd) : o ot
A &Y JIY )

SHRI S. A. SHAMIM : What makes
it more serious is that there are some hon,
Members who are defending it without
knowing what has happened,

ot geravy wwf (wia) ; offc g
#2 o e & yreg o endw 93
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SHRI SHYAMNANDAN MISHRA :
You were pleased to ask us to discuss it with
the Election Commission. The Election
Commission says that it has no explanation
to offer.

SHRI INDRAJIT GUPTA (Alipore) :
As has been poi.ted out, if this matter is
taken up by way of an election petition,
that of course its disposal will rest with the
Tribunal of the Election Commissioner, but
since Mr. Yajpayce has brought this matter
to the attention of the House, prime facle
it does seem to be a mauer which require
some explanation at lecast. Whether an
enyuwry or probe is to be done by somebody,
a commitice of this House or by the
Election Commussioner, 1s a different matter,
but 1 see no objection why, since this has
been brought to the attention of the House,
the Minister concerned should not be asked
to make a statement on 1t

SHRI A. P. SHARMA (Buxar): On
a point of order. Can any hon. Member
rise in his seat and raisc any question all of
a sudden without your prior permission ?

MR. SPEAKER : This matter has to
be ultimately considered by the Election
Commission

SHRI SHYAMNANDAN MISHRA :
But he says he has no explanation.

MR. SPFAKER © [f you have already
approached him, it is well and good. This
Parliament is not going to sit over the
elections.

SHRI SHYAMNANDAN MISHRA :
This is of great concern that you do not
give any satisfaction on this point. You
“Have asked us 10 go to the Flection Commis-
sion, The Election Commission says it Has
‘o explanation 1o offer.  What 'are we to
do in’ this miatter,

SHRI ATAL BIHARI VAJPAYEE .
You ihod:d_ ask the Law Mitister to make

1993 (SAKA) Re. AZ). M. 18

& mteibent onf/it, ’FRkt’is the least that
can be dome,

MR. SPEAKER : I domnot expeet it
from the leader of a party. I do not midd
the others, but you are the leader of &
party.

SHRI SHYAMNANDAN MISHRA :
‘What is the reply to my enquiry ?

MR. SPEAKER : This matter pertains
to the Election Commissioner of India. The
Election Commissioner is appointed by the
President, not by this House.

SHRI SHYAMNANDAN MISHRA®* :
(Interruptions)

MR. SPEAKER : I&am not going to
allow it. Nothing will go on record,

ot Tvdw fag  (wgrarmia) : wEA
¥ UF A g W WA #) qiy A

wifed | (vrerem)

Iﬁwe o fu(m):ﬂﬂ@
& 41w N ot e RpT fe TR T
¥ I T G WY | (SwANTR)

MR. SPEAKER : If the Speaker is on
his legs and if some Members make observa-
tions, nothing will go on record.

SHRI SHYAMNANDAN MISHRA :
On a point of order. This arises out of
your ruling. You were pleased to ask us to
g0 to the Election Commission and get a
a satisfactory explanation about this. We
had done that already but the Election
Commissioner throws up his hands and
says : we have no explanation to offer.
New what would be your ruling in the
circumstances 7 What is the way open to
us to get a satisfactory explanation on this

poiat,

MR. SPEAKER : I have alréady made
the observation that this mavter rélates to
the Elettion Co.mwlfiﬁn._‘__

ey bl

"s

Fa J.“A—. :‘ il
" Not regorded,

ot
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SHRT SHYAMNANDAN MISHRBA :
Election petition ? This macter is of a
general nature, The very source, the very
conduct of the elections is under gquestion
now,

MR. SPEAKER : You say that you
have already approached the Election Com-
missioner and now you ask me to direct the
Law Minister to ask the Election Commis-
sion to do something.

SHRI SHYAMNANDAN MISHRA :
There must be some remedy...(Interruptions)

MR, SPEAKER : T thought that the
new Parliament will start under better
conditions.

SHRI SHYAMNANDAN MISHRA :
The origin of this parliament is Hself in
question...(Interruptions).

SHRI S, A. SHAMIM : This has been
happening in Kashmir for the last 24 years.

weus wYEn ¢ ¥EH O gewee
FiaeT A e feqr ) IR A9 H
sglqamat | s ow = fEar
Pafreze w0 dY 7w gy ik ward® ?

SHRI H. N. MUKERIJEE (Calcutta—
North-East) :  After the revelation, if the
Government has to say something, why not
the Law Minister of whoever is there say
something about it ?

SHRI S. A. SHAMIM ;
of confidence.

It is a crisis

MR. SPEAKER : This was discussed
with me in my Chamber. I told them that
this could perhaps be a subject matter of
Juidicinl probe by the Commission.

SHRI ATAL BIHARI VAJIPAYEE:
‘Who Is to order a judicial probe ?

BHRI 8. M, BANERJEE (Kanpur) .
My point of order is this. You have just
naw ruled that this matter is essentially con-
"cerned with the Election Commission, 1
would have accepted that ruling, and I still
socept that miing, but the question hore is,
thet though the baliot papers may be
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genuine or fake, the point is that they are
in the possession of some hon. Members
here, 8o, it Is a very serious matter. 1
feel, thercfwe, that here is hypothetically—
and I say hypotheticaily--that I can persume
that these ballot boxes have been stolen by
some of the Members, Something may have
happened, (Interruptions)

SEVERAL HON. MEMBERS rose—

SHRI S. M. BANERJEE : 1 say only
hypothetically. Something might have been
dope. I would have been satisfied with
your ruling. (Iwerruption) My point of
order is this. I would have been satisfied
with your ruling, but—

MR. SPEAKER : What is the point
of order ?

SHRI S. M, BANERJEE © Tam comw
ing to that, I would have been satisfied
with your ruling if these ballot-boxes and
the ballot papers had been tampered with
somewhere elve.  But here, the ballot papers
are the open property of this house, and
they are in the hands of some of the Mem-
bers, So, how the ballot papers came mnto
the hands of some of the Members should
be enquired into,

MR. SPEAKER : There is no point
of order. 1t is just your subunission,

SHRI P. K. DEO (Kalahandi): Sir,
this is & supreme body, and you are the
custodian of democracy in this country,
Certain charges have been made and thix s
a matter of great concern io ail of us,
namely, how the ballot papers comid be
procured like this, Several aspersions Lave
been made by several Members against
their colieagues, and as pointed out by an
hon. Member from Kashmir, these ballot
papers be the signatures of the presiding
officers, Itis & very serious matter. We
catinot Jeave the matter bere, The question
is opent for the Election Commission fo deal
with election petitions against individusl
cases, and when several cass  have boen
brought to the notice of the House here, it
is the dyty of this Partiament to deu that «f
Jeast & judicial probe is made, or the
Government. should gome forsanded with 4
statement, '
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SHRIMAT! SUSHILA ROHATO!
(Bilhaur) :  Sir, Mr. 8. N, Mighra who has
been a leader-in the Rajya Sabha probably
is not fully aware of the proceedings of this
House. For his benefit, may 1 draw his
attention torule 41, sub rule (xviii) which
lays down specifically that a point of order
“shall vot relate to a matter with which a
Minister is not officially connected.” 1
would like to kmow whether the Minister
here is officially connected, in his official
capacity, with this matter. If itis so, how
then is the Election Commission an indepen-
dent body ?

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : | am not going to
allow any debate on it. Pleaso sit down.
(Interruption) 1 wtill hold that it relates to
the Election Commission of India, and if
it is handed over by a candidate he could
easily approach them. There are so many
remedies available to him. (Interruption)
This Parliament is not over and above the
Election Commission, so far as elections are
concerned. I am sorry I cannot allow it.

SHRI SHYAMNANDAN MISHRA :
Is there, not an clectoral law passed by
Parliament which ensures the fearness of
clections 7 (Jwerruption)

SHRI P. K. DBO : Sir, before you
come to the nest item, under rule 377, 1
would like 1o raise a point—

MR. SPEAKER : There is nothing

before us now, and I do not aliow anything
now,

SHRI P. K. DEQ: Sm, it is a very
important matter about Orisga—

MR. SPEAKER : 1 do not allow any-
thing now. Nothing will go on record.

SHRIP. K. DEO: *

e ]

11.49 hrs.

RAILWAY BUDGET 1971-72-GENERAL
DISCUSSION, DEMANDS FOR GRANTS
ON ACCOUNT (RAILWAYS) 197172,
AND DEMANDS FOR SUPPLE-
MENTARY GRANTS
(RAILWAYS) 197074,
wreComted,

M&. MAKER . The Hm wm JDow

o ”ﬁ& e e

CHAITRA 4, 1893 (S4K4)

and Demandy 3

take up further consideration of items 4, 5
and 6, namely general discussion on the
Budget (Railways) for 1971.72, discussion
and voting on the Demands for Grants on
Account in respect of the Budget (Railways)
for 1971-72 and discussion and voting on the
Supplementary Demands for Grants in
respect of the Budget (Railways) for 1970-71,

Out of 5 hours allotted for the com-
bined discussion on these three items, 3
hours and 40 minutes have already been
taken and 1 hour and 20 minutes now
remain.

Hon., Members present in the Housce
who are desirous of moving their cut motions
to the Demands for Grants on Account in
respect of the Budget (Railways) for 1971.72
may send slips to the Table within 15
minutes indicating the serial numbers of the
cut motions they would like to move.

Shri Ram Chandra Yikal may now
continue his speech.
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MR, SPEAKER : The opposition has
consumed all its time. Now only one hour
remains. How much time does the hon.
Minister required ?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) : Sir, as you
are aware, nearly 30 members have spoken.
Even if I refer briefly to a few of them it
will take a little time. 1t is not that 1 am
anxious to speak but I have to answer ali
the points. So, I would reguirc half an
hour,

MR. SPEAKER : The time alloted to
the opposition is already over. I cammot
give them any more time except & minute or
two for some members.

SHRI N. SREEKANTAN NAIR : The
cut motions were circulated only this
morning.

MR. SPEAKER ; You will get your

chance. Some Independents will get their
tm'

12.00 hrs.

SHRI BASUMATARI (Kokrajhar)
Nobody has spoken from Assam,

SHRI HANUMANTHAIYA :
have spoken,

They

SHRI N. SREEKANTAN NAIR
{Quilon) : Mr. Speaker, there is very litle
time : so0, 1 am reading exciusively the cut
motions standing ia my name, My cut
motion No. 1 is : Abolition of the Railway
Board and the introduction of & uniform
staff patiern for all Zones ; and, No, 2 is :
Neotssity of onforcing eight-hour working
day for all employees, These ate the two
major issues oh which 1 would xequest the
hon. Minister to devote some altention.

So far as the mal administration of the
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Railway Board s concerned, with his vast
experience—he hay been Chairmsn of the
Administrative Reforms Commission~—he
can do something to see that the milways
are put in proper shape. There is no work
at the so-called Railway Board and it should
be abolished. They behave as if they are
super-human beings and are high and
mighty. They are not prepared to hear
even the legitimate demands and grievances
of the ordinary people. 1 have recently
had the expcrience of talking to a man
there who, 1 was told, comes from my State
and who may know my language. They
behave as if the poor people’s business was
not their concern.  These people should be
kicked out and there must be somebody who
is responsible, Next to the Minister there
must be somebody and below him there
must be & hierarchy which gocs down instead
of everybody being high and mighty.

Regardiag some of the local demands of
ray State, as you know, Kerala has got only
three route mifes per one lakh of population
whercas the all India average is nine-and-
odd. So, Kecrala must be given special
consideration from the railways. Aloag
with Kerala, the entire western coast must
get it. There was a West Coast railway line
scheme sponsored by your predecessor, He
used to hold every month meetings with
M.Ps. from that area and used to discuss
the progress of investigations.

1 am reading my cut motions so that
you may get an idea. My cut motion No,
29 is : Need for starting work on the Tri-
vandrum-Cape line. Cape Comorin has its
importance both geographically and emotion.
ally, and there is no rail link with the Cape.
The other cut motions are : Need for com.
pleting the survey of the West-Coast railway
line connecting Bombay and Cochin ; and,
Need for converting the Txivaudrum@oobm
line to broad gauge. Tha! is very important
for the future development of the State,
Another cut motion is: Necessity of a
coastal line connecting  Kayamkulam,
Alleppey and Cochin, Alleppey has beoome
80 poverty siricken that it is not even wortl
the name of a town. Unless it s connected
with Cochin by railway there is no hope,
All the industries have died down end the
port also dying down,

MR. SPEAKER :Shri A. P, Sharms.
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SHRI MOHSIN (Dharwar South) : Sir,
no Mysore Member has spoken. 1 may be
given a chance,

SHRI P. K. DEO (Kalahandi): No
Member from Orissa also has spoken nor
has one spoken from the Swatantra Party.

MR. SPEAKER : The time left is
entirely of the Congress Party’s but out of
that time 4 or 5 minutes may be given to
the Swatantra Party on compassionate
grounds though it is no more e¢ven a group.

SHRI A. P. SHARMA (Buxar) : Sir, I
rise to support the Vote-on-account Budget
presented by the Railway Minjster to this
honourable House. But, at the same time,
I cannot but express my unhappiness at the
deficit budget presented by him. This
deficit in the railways, which is a monopoly
service having no competitor in the ficld, is
a very surprising thing. A few days back
this question of deficit in the railways was
raised by the hon, Railway Minister himself
and it becamec a subject matter of criticism
and controversy. At that time we suggested
that deficit or loss in such a public sector
undertaking like Railways is a very serious
matter and that it should be inquired into
as to why Railways are running at a loss
and, further, that after the inquiry, if it is
found out that there are some reasons for
that, those rcasons should be put right. 1
am sorry instead of appreciating that kind
of criticism, it is not beiag taken in the
proper spirit by the Railways.

I am happy to note that the hon.
Minister in his speech mentioned about
some new financial acrangements to be
examined by the Convention Committee,
He has recognised the necessity of it for this
purpose. 1 am sure either the Convention
Committee or any other Committee that
the Railway Ministry thinks propet may go
into the causes of loss or deficit in the

working of the Railways. 1am quite sure
that on the éxamination done by that Com-
mittee, this can be put right.

8ir, since this is & Vote on Account
Budget, I do not want to go in detailed
criticiem or apprecition. But I would like
to deaw the attention of the present Railway
Minister to two or three outstanding demands
of the people of my State,

+ Fatly, thoes hige boon & crying aeed for
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the people of Bihar and partly for the
people of U, P. that the Railway Service
Commission should be located at Danapur
in Eastern Railway for the benefit of the
people of that area. It should be known
to the Railway Minister that a major
portion of the Eastern Railway, South-
Bastern Railway and North-Eastern Railway
run through Bihar. All the four Service
Commissions are located at Calcutta,
Allahabad, Madras and Bombay, There is
no facility provided for the people of the
backward State like Bihar where the people
are feeling lot of difficulty in sending their
children for recruitment purposes to Calcutta
and other places. Therefore, I request the
present Raflway Minister to look into this
matter. It is not a very difficult problem.
It does not involve big financial implica-
tions, It should be possible for him to do
somcthing. 1 had been assured by the
previous Railway Minister that this would
be done. But this has not been done. [
hope, this will be done by the present
Railway Minister.

There 15 another crying need of the
people of Bihar and that is the location of
a Divisional Hecadquarters at Sonepur. I
do not know by what measurement or yard-
stick ol the working of the Railways, it has
not been possible for the Railway Adminis-
tration to concede this demand. Most of
the Members from Bihar belonging to
difierent parties had made a umanimous
demand that this should be done. The
former Railway Minister considered this
problem seriously and indicated that it
would be possible to do so. But this has
not been done.

Another thing that I would like to point
out is that there is only one Deluxe service
between Delhi and Calcutta via Patna,
That service runs once in a week. That is
a very useful service specially for the people
of Bihar and Patna. We have made a
demand that there should be one more
such service in a weck. In these days of
uncertainty, when for so many days’ plane
services are stopped, it is very difficult for
us 10 go to Bihar and come back. There-
fore, I again request the new Railway
Minister to examine this. It should not
be difficult to do it, In view of the intro-
duction of the Rajdhani Express, it should
be possible to divert ¢me of the Deluxg

Wm via l'ltﬂlh !
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I would like to make one or two more
observations regarding staff matters of the
Railways. 1 was surprised yesterday to
' Hsten to some of the hon, Members from
the Opposition pleading for the multiplicity
of trade unions in the Railways. One hon.
Member said that there are about 80 or %0
uttvecognised unions and, perhaps, he was
demanding recognition for all those unions.
He also resented the remark of the Railway
Minister regarding cordial relations between
the Jabour and the management.

Sir, I can understand the reason for these
hon. Members because they never wanted
cordial relations between the labou: and the
management. They always want some
trouble here or there, nat for the beucfit of
the workers, but for political reasons, They
always try to introduce politics not only in
trade unions but also m the working of the
Railways. [ would like to take this oppor-
tunity to remind my friends...{ Interruptions)...
You have no Union. Why are you talking ?
These friends have all along been pleading
for oe Union in one industry and now
because they have got no unions

AN HON. MEMBER - By secret hallot,

SHRI A. P. SHARMA : They have got
no Federations, There is nothing like secret
ballot. Why not you come out in the
open 7 These friends, since they have got
no recognized trade unions on the Railways
belonging to their political parties and
pwing allegiance to their Parties, they are
out to disrupt the trade union movement
by constituting mushroom unions in the
name of categorical unions and breaking the
solidarity of the workers and at the same
time, talking about benefit to workers. This
has been the agreed policy of the Govern-
ment of India in regard to labour and
management that the multiplicity of trade
usions should be reduced. One umion-one
ifidustry is much better, but, so long as we
¢annot achieve that, we should not en-
courage multiplicity of trade unions..
(Intecruptions)...

Yesterday, one hon. Member also said
that--peshaps he considers...

SHRI JYOTIRMOY -BASU (Diamond
Harbour) : Mr., Shawsa js tafking about
Malik’s Unlons,
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SHRI A. P. SHARMA : I am not talk-
ing about CPM, but trade unions. Somie of
the friends on the Opposition perhaps feel
that the capacity and the strength of a
Union to deliver goods is judged by causing
sporadic strikes. We are not opposed to
strikes. We do strike but the question
of a strike comes oply when all possible,
reasonable and constitutional means to settle
grievances of the workers fail. When the
question of strike comes up, that strike
should no! be a strike for the benefit on any
political party. That strike should be a
strike which must settle the demands. Other-
wise, the strike should continue indefinitely.
That 18 the strike in  which we believe, not
that every now and then we shouki go on
strike. Sir, the indian Railways have be-
come a target of pohtical atiacks. Railway
properties are destroyed, Railway employees
arc beaten. 1 am glad that the Railway
Minister has taken notice of that. 1 woukd
like to appeal to the Railway Minister and
the Government of India that in such a
situation wherever politically motivated
things are doae to damage national property
of this country, serious action should be
taken not omly against those who indulge
in this kind of activities but also those who
encourage such kinds of activities. (Infer-
ruptions.) 1 will take one minute and then
finish.

I would Kke to request the Railway
Minister to direct his attention towards
some constructive activities also, There is a
great dearth of housing accommodation on
the Indian Railwys, Perhaps only 45% of
the employees are housed so far as Indisn
Railways are concerned. 1 wowuld like to
suggest that a housing scheme to own ¢heir
own houses for the Railway employees be
lausched in which developed plots of land
should be made avajlable to the milway
employces, housing loaus arc made available
and they should be permiited to eonstruct
their own houses 50 that the pressuse on
providing housing accommodation to the
railways is reduced. This should aot be
difficult for the Railways because in other
industries the employers ave doing these
things and I hope this constructive progimmie
of coastructing houses should be takep note
of by the Rallway Minister,

SHRI N. SREEKANTAN NAIR :1b&g
to move :

Pt the Gomand onprctOmHOORN
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under the head Rallway Board be re-

duced to Re, 1.

[Abolition of the Railway Board and the
introduction of a& uniform staff pattern for
all Zones (1)1

“That the demand for grant on
account under the head Railway Board

be reduced to Re, 1."

[Necessity of enforcing eight-hour work.
ing day for all employees (2)).

*“That the demand for grant on
account under the head Railway Board

be reduced by Rs. 100."

[Need for starting work on the Trivan-
drum-Cape line (29)].

“That the dJdemand for grant on
account under the head Railway Board

be reduced by Rs. 100.”

{Need for completing the survey of the -

West-Coast railway line connecting Bombay
and Cochin (30)].
“That the demand for grant on
account under the head Railway Board
be reduced by Rs, 100"

[Need for converting the Trivandrum-
Cochin line to broad gauge (31)].

“That the demand for grant on
account under the head Rallway Board
be reduced by Rs. 100"

[Necessity of a coastal line connecting
Nayamkulam, Alleppy and Cochin (32)).

SHRI B. K. MODAK (Hooghly) : 1beg
to move :
‘“That the demand for grant on
account under the head Open Line Works
be reduced by Rs, 100"

[Need to remodel Bendel railway station
Eastern-Railways (3N,
“That the demand for grant on
account uher the head Open Line Works
be reduced by Rs. 100.”

[Need to install double line in Tarakesh-
war and Katwa section of Esstern-Railway
(38)].

“That the demand for grant on
apcount under the head Open Line Warks

be reduced by Rs. 100."

{Need to introduos more trains in Tara-

kethwar and  Bandel-Nathati section  of
Ewpadaiivags (9 .

SHRI MOHAMMAD ISMAIL (Barreck-
pore) ; I beg to move :

“That the demand for grant om
sccount under the head Open Line Works
be reduced by Rs, 100"

[Need to reduce the fare of monthly
tickets in Subarbaa sections (40)].

“That the demand for grant on
account under the head Open Line Works
be reduced by Rs. 100."

[Need to construct a halt station in bet-
ween Dumdum and Belgheria in Sealdah
section of Eeastern-Railways (41)].

“That the demand for grant om
account under the head Open Line Works

be reduced by Rs. 100."

[Need to construct a halt station in bet-
ween Shyamnagar and Kankinara in Sealdah
Section of Bastern-Railway (42)].

“That the demand for grant on
account under the head Open Line Works

be reduced by Rs. 100.”

[Need to pay 4§ hours wages to Lelloah
workshop employees for which the workers
get  judgement in their favour from
Hon'ble High Court and other Courts
(43)].

SHRI SAROJ MUKHERJEE (Katwa) :
I beg to move :

“That the demand for grant on
accoumt under the head Ordinary Work-
ing Expenses—Staff Welfare be reduced
by Rs. 100.”

(Inadequate quarters and lavatory
arrangements for lower grade employees
(35)]1.

*“That the demand for grant onm
account under the head Open Line Works
(Revenue) be reduced by Rs, 100.”

[Need for the electification of Bandel-
Katwa section of Eastern-Railway (57)].

SHRI D. N. BHATTACHARYYA
{Serampore) : 1 beg to move :
“That the demand for grant on
account under the head Open Line Works
(Revenue) be reduced by Rs. 100.”

{Noed to take over the Howrab-Amta
and Howrah-Sheakhala light Railways
aod other light Rallways in Bihar

G0
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“That the demand for grant on
aocount under the head Open Line Works
(Revenue) be reduced by Rs. 100."
[Need to increase the EMM.U. in coaches

in Eastern Railways (59)}.

“That the demand for grant om
account under the head Open Linw Works
(Revenue) be reduced by Rs. 100.”
[Need to construct over bridge on Grand

Trunk Roead crossing of Eastern Railway
lines at Serampore and Baidyabati (60)].

“That the demand for grant on
account under the head Open Line Works
{Revenue) be reduced by Rs. 100,
[Need to expedite the comstruction of

circular Railway in the city of Caleutta
61)].

SHRI MANORANIAN HAZRA (Aram-
bagh) : I beg to move :

“That the demand for grant on
account under the head Open Line Works
(Revenue) be reduced by Rs, 100.”
{Failure to open Railway line in Aram-

bagh subdivision linking it from Tarakesh-
war to Bankura vie Kotulpur (62)}.

SHRI BIREN DUTTA (Tripura West)
I beg to move :

“That the demand for grant on
account under the head construction of
New Lines be reduced by Rs. 100.”
[Bxtension of Rail line from Dharma-

nagar to Agartala (63)].

SHRI RAMAVATAR SHASTRI (Patna):
I beg to move :

“That the demand for grant on
account under the head Railway Board

be reduced to Re. 1.

[Failure {0 provide need-based minimum
wage to Railway employees (68)],

“That the demand for grant on
account under the bead Railway Board

be reduced to Re, 1.

(Failure to withdraw the cases against
the Railway employees arrested in connecs
tion with one day token strike of 19th Sep-
tenber, 1968 (69}).

“fhat the demend for grant on
socodint under the head Railwiy Bosrd

be reduced by Ra. 100,
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[Need to curtail pay and allowances of
higher officers of Railway Bosrd (72)].

“That the demand for grant om
account under the head Railway Board
be reduced by Rs. 100.”

{Failure to do away with the system of
providing saloons to the higher officers of
Railways formtheir Jjourney (73)}.

“That the demand for grant on
account under the head Railway Board

be reduced by Rs. 100.”

{Failure to give project allowance to the
employees working on the stations falling
within a radius of 20 Kms, of Barauni
Industrial Estate such as Barauni, Gadhara,
Begusarai, Hathidah, Mokemeh Ghat and
Mokemeh (74)].

“That the demand for grant on
account under the head Railway Board
be reduced by Rs. 100."

{Need to cancel the action tahen against
the Railway employees in connection with
the strike observed by them from 3rd
February to 10th February last as a protest
against the manhandling of a Railway
employee by a R.P.F, Havildar in Dhanbad
Division o! Eastern-Railway (75)).

“That the demand for grant on
account under the head Miscellaneous
Expenditure be reduced by Rs. 100."
"[Need to conduct survey immediately for

doubling the Patna-Gaya line on the
Eastern-Railway (76)1.

“That the demand for grant omn
account under the head Miscellaneous
Expenditure be reduced by Rs. 100,

[Need to conduct a survey for the con-
struction of a New Railway Line from
Bihta Railway Station to Jahanabad vig
Bikram, Paliganj, Arwal and Kurtha
(773}

“That the demand for gant on
account under the head Payments to
Worked Line and others be veduced by
Rs. 100.”

{Fuilure to nationalise the Railway lines
run by private companies (78)].

“That the demand for grant on

account under the head Ordinary Work~

ing Expenses~—Oporation (Fuel) be
reduced by Re, 100"

[Failure 16 chosk pitferage of oul.(80)),
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“That the demand for grant on
account under the head Railway Roard
be reduced to Re. 1.”

anilurc to wind up the Railway Board
in view of its nan-utility. (82)).
“That the demand for grant on
account under the head Railway Board
be reduced 10 Re, 1.”

[Failure to change the anti-labour policy
of the Railway Board. (83)].
“That the demand for grant on

account under the head Railway Board
be reduced to Re. 1.

[Faifure to pay adequate attention in
providing the facilities for third class passen-
gers, (84)].

“That the demand for grant on
account under the head Railway Board
be reduced to Re. 1.7

{Faiture to stop the discrimination in
giving project allowance to railway employees
and undue delay caused in this regard, (85)).

*That the demand for grant on
account under the head Railway Board

be reduced to Re. 1.

{Farlure 1o remove in time the grievances
and difficulties of the railway employees.
(46)1.

“That thc demand for pgtant on
account under the head Railway Board

be reduced to Re. 1.

{Failure to put an end to the connivance
of senior officers in railway thefts, (87).

“That the demand for grant on
account under the head Railway Board

be reduced to Re. 1.7

{Failure 1o change thc bureaucratic
attitude of the Mcmbers of the Rallway
Board anu big officers of Railway Adminis-
tration. (88)).

“That the demand for grant on
account under the head Railway Board

be reduced to Re. 1.

{Failure to stop deficit in Railways. (89)).

“That the demand for grant on
account under the head Misceliancous

Expenditure be reduced by Rs, 100."

{Moed to conduct surveys for the con-
struction of a new Railway line from
Jahunabad station of Eastern Railway to
Rajgrih vie Ekangir Sarai. (96}

“That the demand for grant on
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account under the head Miscelianeous

Expenditure be reduced by Rs. 100.”

[Need to conduct surveys for the con~
struction of a new Railway line from Gaya
station of Eastern Railway upto Rajgrih.
9N

“That the demand for geant om
account under the head Railway Board
be reduced by Rs. 100.”

{Need to effect changes in the present
criterion of granting recognition to Railway
Unions. (99)].

“That the demand for grant on
account under the head Railway Board

be reduced by Rs. 100.”

{Need to grant recognition to Railway
Unions through secret ballet system. (100)].

“That the demand for grant on
account under the head Railway Board
be reduced by Rs. 100.”

{Need to grant recognition to All India
Railwaymen Confedesation and its alhied
Unions. (101)].

“That the demand for grant on
account under the head Ordinary Work-
mg Expenses—Operation (Fuel) be
reduced by Rs. 100,

[Failure to check purchase of inferior
quality coal in the name of superior quality
coal from mine owners and theroby ¢checking
corruption prevatling as a result thereof.
(102)).

“That the demand for grant on
account under the head Ordinary Work-
ing Expenses—Operation other than staff
and fuel be reduced by Rs. 100.”
{Failure to check loss of crores of rupees

as demurrage. (103)].

“That the demand for grant on
account under the head Ordinary Work-
ing Expenses-staff Welfare be reduced by
Rs. 100,

[Need to set up a central school for
imparting education to the children of Rail-
way employees working at Samastipur (N.E.
Railway). (104)). .

“That the demand fot grant on
account under the head Ordinary Work-
ing Expenses-Stafl Welfare be reduced
by Rs. 100,

[Unsatisfactory medical facilities for the
Railway employees. (105)].

«“That the demand for grant’ on
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account under the head Ordinary Work-
ing Expenses-Stafl Welfare be reduced by
Rs. 100.*
{Unsatisfactory canteen arrangments for
Railway employees. (106)].

“That the demand for grant on
account under the head Railway Board
be reduced by Rs, 100.”

{Failure to absorb substitute labour
working in Railways. (112)],

“That the demand for grant on
accoumt under the head Railway Board

be reduced by Rs, 100.”

|Failure to absorb casual labour. (113)].

“That the demand for grant on
account under the head Railway Board

be reduced by Rs. 100.”

{Need to provide stoppage of trains at
Rajendra Nagar station of Eastern Railway.
(114)}

“That the demand for graant on
gocount under the head Railway Board

e reduced by Rs. 100.”

{Nead to set up & booking office in the
south of Patna Junction station of Eastern
Railway for the convenience of citizens of
South Patua. (115)).

“That the demand for grant on
account under the head Railway Board

be reduced by Rs. 100.”

[Need to comstruct an over-bridge at
Rajendra Nagar level crossing on Eastern
Raifway. (116)).

“That the demand for grant on
account under the head Railway Board
be reduced by Rs. 100."

[Need to copstruct a road over-bridge at
Mesethapur near Patna  Junction station on
Eastern Railway. (117)].

SHRI K. M. MADHUKAR (Kesaris) :
I beg to move :

“That the demand for grant on
account under the head Miscellaneous
Expenditure be reduced by Rs. 100.”
[Need to conduct a survey for & direct

rail link between Chuprs and Motihari on
N. B. Railway. (118].

“That the demand for grant on
account under the head Miscellancous
Expenditure be reduced by Rs. 100.”

{Need to conduct & survey for & direct
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rail link between Sitamarhi and Mehmsi on
N. E. Railway. (119)).
“That the demand for gramt om
account under the head Miscellaneous
Expenditure be reduced by Rs. 100.”

{Nead to conduct & survey for a direct
rail link between Muzaffarpur and Sitamarhi.
(120)).

“That the demand for grant om
account under the head Miscellaneous

Expenditure be reduced by Rs. 100"

[Need to conduct a survey to convert
Dumaria Ghat bridge, connecting Chupra
and Motihari on N, E. Railway into & rail-
wey bridge. (121)}.

“That the demand for grant on
account under the head Miscellaneous

Bxpenditure be reduced by Rs. 100."

{Need to conduct a survey to convert the
narrow gauge line between Chupra and
Rautara N. E. Railway into a meter gauge
line. (122)).

“That the demand for grant onm
account under the head Miscellaneous

Expenditure be reduced by Rs, 100."

[Need to conduct a survey for comveriing
Samastipur-Muzaffarpur-Raxau! Raiiway line
on N. E. Railway into broad gauge line
(123

“That the demand for grant on
account under the head Miscellancous

Expenditure be raduced by Rs. 100"

[Need to conduct & survey for construce
tion of a broad gauge line between Lucknow
and Muzaflarpur on N.E, Railway (124)].

“That the demand for grant on
account under the head Miscelisncous

Expenditure be reduced by Rs. 100.”

[Need to comstruct a broad gauge line
from Semastipur to Muzaffarpur {125)}.

“That the demand for grant on

account under the head Miscellanoous
Expenditure be reduced by Rs, 100,

{Need to conduct a survey for construc.
tion of a new Raillway line from Hasjipur
to Sugauli wo Lalganj, Deoria, Sahabgunj,
ﬁ?ﬁ)“;h and Govindganj on N.E. Rafiway

“That the demand for grant on
account under the Hudmm

Expenditure be reduced to Rs, 100,
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{Noed to conduct a survey for construct-
ing & broad gauge line from Sonepur to
Samsstipur on N.E. Railway (1271

*That the oemand for grant on
account under the head Miscellaneous

Expenditure be reduced by Rs. 100.”

{Neeod to conduct g survey to explore the
feasibility of laying a direct railway line
from Gorakhpur to Narkatiaganj on N.E.
Ratlway (128)].

“That the demand for grant on
account under the head Railway Board

be reduced by Rs. 100."

[Uselessness of keeping Railway Board
in existence despite continued criticism of
its bureaucracy and anti-people attitude by
the Opposition Parties (141)],

“That the demand for grant on
account under the head Railway Board

be reduced by Rs. 100.”

{Need to reorganise Railway Board in
such a way that its functions, policies and
actions should be in accoidance with the
declared policy of socialism of the Govern-
ment (142)].

“That the demand for grant on
account under the head Railway Board

be reduced by Rs. 100.”

{Pailure to withdraw the facilities pro-
vided to Railway Board from the British
time despite criticism of the undemocratic
character of those facilities provided 10 it
by Government (143)}.

““That the demand for grant on
account under the head Miscellancous Ex-
penditure be reduced by Rs. 100.”

{Need of some technical research in order
to ¢heck the increasing number of chain
pulling incidenis (131)].

“That the demand for grant on
account under the head Miscellaneous

Expenditure be reduced by Rs. 100.”

[Pallure of Railway inspection arrange-
metts (132)),

“That the demand for grant on
ascount under the head Miscellaneous
Expenditure be reduced by Rs. 100.”
{Uselessness of sending Railway mis-

sioms to Tapan, US.A. (153)).

“That the demand for grant on

account under the head Miscellancous
bo veduced by Rs. 100.”
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[Failure of the Publicity Department of
Railways as it could neither check ticketless
travelling nor could accomplish anything
else (154)].

“That the demand for grant on
account under the head Ordinary Work-
ing Expenses—Administration be reduced
by Rs. 100"

{Faifure of Railway's Safety Depart.
ment to provide safe transit of goods
(157 .

MR. SPEAKER : The cut motions are
also before the House,

SHR1 P. K. DEO (Kalahandi): Sir,
the Railways are one of our biggest public
sector undertakings. But it has become a
matter of deep concern that in this interim
budget there is an anticipated deficit of
Rs, 33 crores.

This is the result of the impact of series
of deficit budgets since the last so many
years and this deplorable state of affairs has
happened this year also. We have conti»
nuously been giving the caution for financial
diccipline from these Benches ever since
1966-67 when these downward drifts started,
BRut all these cautions fell on deaf ears and
cven tae Development Fund from the sur.
plus of the Reserves has been sharply de.
pleted and this Fund has started borrowing
from the actual Revenues and even the
Revenue Reserve Fund which stood at 63
crores in 1965-66 has also been completely
depleted. Now, the total liability to the
General Revenues at the end of this year,
1971-72 stands at the staggering figure of
Rs. 153.60 crores.

Sir, this is the indebtedness of the
Railways today, which is due to the bad
financing which the Railways had under-
taken in this period of 6 years. The problems
of Railway Finance cannot be tackled by
any frick or magic; there should be a
pragmatic approach to jt. There is enor-
mous need for increasing the efficiency and
the productivity at all leveis,

Sir, in this year the performance of the
Railways—both physical and financial—is far
from satisfactory. The plea given was this,
Because of the law and order situation
in the Eastern Sector, which was bad, the
Railways had to incur heavy losses, But,
in this regard 1 would like to point out that
since the imposition of the President’s rulp
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in West Bengal, the law and order situation
has further deteriorated and if anybody has
to be blamed, it is the Government of fadia.
The Railway Ministry simply cannot pass
on the buck to somebody else and say that
all this happened because of the law and
order situation and so the Railways had to
incure the loss.

Can we forget the unfortunate death of
Pdndit Deen Dayal Upadhyaya in the Mar-
shalling Yard of Moghulsara: station ? We
have been demanding that the culprit should
be apprehended and that there should be
further probe about this mysterious death
But nothing has been doac so far

Sir, regarding, ticketless travel, 1t has
become a fashionable thing of the day.
Thelt and pilferage of railway goods have
now multiplied to a great extent, A large
number of bogus claims have been made and
such claims have increased. This is one
side of the picture.

Another side of the picture 1 this. The
Railways have completely neglected the
needs of the staff  The service conditions
of 38,000 commercial clerks still rcmain the
same as they were at the time of indepen-
dence. Nothing has been done to improve
their jot.

Regarding the casual lobourers working
in the Railways, cven though they have
been working like this since the last 20 vears
or so, they have not been made permanent
It is a sory, state of affairs, It is no use
accusing the trade unions because they take
up the cause of these down-trodden
people.

1 will be failing in my duty if I do not
mention the most neglected and vita) sector
in this country, that is, the Cuttack-Paradecp-
Biminagar-Talcher sector. It will connect the
deepest sea port of this commtry with the
fron and manganesc belt Paradeep port
has got a draught of forty feet. Uptill now,
it is surprising that this major port has not
been connected by railway line  The con-
struction work of the Cuttack-Paradeep
railway line has been much behind the
schedule. Various pleas are being given,
They say that the cost of construction of the
siding to the Daitari mines has to be shared
by the Orissa Mining Corporation and the
Railways. This is a lame excuse. There has
buen lot of delay which has taken place.

43
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All these arguments which they give are not
convincing.

Lastly, Sir, the techno-economic survey
of the Talcher-Bimlagar-Koira valley line
has been completed. It has been proved
that it 1s economically viable. I request the
Government to expedite the construction of
this railway line. By .the comstruction of
this railway line, iron and manganese ores
from the nuncs, along with pig iron and
steel products from the steel factories will
get an outict through the Paradeep port and
this will get us our much needed foreign
exchange. Thank you,

SHRI BIREN DUTTA (Tripura West) -
My cut motivn No. 60 relates to  the need
for the laymng of a railway line from
Dharmanagar to Agartala

Tripura is surrounded on three sides by
Pahistan. We have onlv onc road link to
Assam.  After Independence, we have al-
ways urged the Railway Muustry to connect
Tripura with Assam by ratiway vystem. But
unfortunately, Jurmg all thas period, nothing
has been done in tius regard. The situation
at present is that because of the diskocation
of air transport, whenever sir traffic gets
disrupted, the people of Tripura do not get
their newspapers and mails, and they do not
get any of the essential commodities, and the
result 18 that there 1 price rise, and the
people are made to suffer very much, 1
would like to draw the attention of the
Government to the press report that has
been received that on thiy 1ssuc there was a
walk-out in the Tripura Assembly,

All sections of the peaplen Tripura
have formed # committee in Tripura for
realising this demand for the installation of
a ratiway line. Thete was also s conven-
tron held by different partics. 1 would like
to draw the attention of the hon, Minister
10 the fact that on April 15, there will bo a
declaration by various  organisations to
launch a satyagraha movement for yealising
this demand for a railway line, It is not
a8 if Tripura is trving to put pressure or to
launch an agitation for this railway line.
Bui as you are aware, Tripura was a State
with five lakhs tribal people. But it had to
accommodate 15 lakhs refugees from Eust
Pakistan, 1t had lost all the road conneo.
tions with India, which passed throsgh East
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Pakistan, and thus it was cut-off from the
test of the country and vet, it had tried its
best to rehabilitatc the refugees with great
patience, without giving any trouble to the
Government of India, But without a pro-
per railway system, bow could indastry grow
there ? There is no industry there at pre-
sent. Even agricusture is very backward
there, because it is a hilly ares. Our whole
development programme depends upon the
starting of the railway system. A survey has
already been made in this regard. I do not
know whether the hon. Minister is aware
of this I would urge him to go through
the report and allot some sum in this budget
at Jeast for extending the fine from Dharma-
nagar t¢ Agartala, which i the subjpct of
my cut motion. The absence of the railway
line 15 really a great problem for us, and
without thus railway hine we cannot 1eally
go ahead for amy long period I would,
therefore, request the hon. Minister to do
the needful m thw regard.  Otherwise, there
will be a satyagraha movement there m
April

MR SPFAKFR : I have received a
number of chits froms hon, Members who
wish to speak.  Of course, the time allotied
is already over 1 shall try to accommo-
date some of them, for instance, from the
Telangana Praja  Samuti, Prof Shibban Lal
Saksena ctc. at the time of the Appropria-
tion Bill, where also the discussion 15 going
to be oa the very same subject,

SHRI MOHSIN (Dharwar South) -
While supporting these demands, 1 would
say that it is really gratifving to note that
Mysare has had the disunction of supply-
ing three Railway Ministers within the last
56 years. The late Shri Dasappa was the
first, then came Shti C, M. Poonacha and
now we have Shri Hanumanthaiya. Though
this is a matter on which Mysoreans are in
one way happy, it is most disapponting to
see that no development of railways has
taken place in Mysore State.

As regands development, it is not the
Ministers who hold the power and control
operations, but the Railway Board which
Seems to be more powerful. The Railway
Board seeris to overlook all the demands
made by the public. It is has got an
aversion to popular demands because of its

ucratic attitude. The Ministers are
Ny Boiplos beford the Board, That iy
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why in spite of there having been three
Ministers of Railways from Mysore, 1o
development of a noteworthy nature has
taken place in the south. The Railway
Board seems to be more concerned with the
north than the south, and in the south,
Mysore State is more neglected than any
other State.

As regards conversion of metre gaugé to
broad gauge, it is there only from Poona
to Miruaj, only up to the Maharashtra border
and not f{urther. Again conversion of
metre gauge to broad gauge is there from
Guntakal to Hospet to carry iron and
manganese ore to the Madras port, but not
to Karwar. lhere is no su¢h con-
version from Hospet to Goa or from

Hospet to Hubli, no conversion from
Mira) to Bangalore. [ do not know
whether surveys have been made. Every

time we ask, they <ay ‘survey is being
conducted’. We have been getting this
reply since ten »years ; there is no further
action except survey. 1 do not know when
that ume phase will come. We pin our
hopes on the present Railway Minister who
had been a very effective Chief Minister. T
expect he would continue to be equally
cflective and will not be merely guided by
the Railway Bourd, who may misguide him,

I urze upon the continuation of the
vonversion of the broad gauge from Miraj
to Bangalore further on, which is most
essential, which s the main railway from
Poona to Bangalore. Surveys must already
have been made and now is the time for
implementation.

From Hospet, it should be carried
further to Hubh and then to Goa also so
that wron ore may be transhipped through
the port of Goa or even Karwar, which
would be much cheaper than if they were
to be transported through Madras and
other places.

1 would also urge the laying of a new
railway line from Hubli to Karwar which
would facilitate the transhipment of iron
and mangancse ore from Karwar. This is
a long-standing demand. U covers the
Malnad arca. There is no railway in the
whole North Kanara district. We can have
this line from Hubli to Karwar ot from
Haveri to Karwar via Sirsi.

A new zone has been created called the
South Central Zone, but the Mysore Divi-
sion is in the Southern Zone and the Fgbli
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Division is in the South Central Zone. quite essential, 1 hope the Minister will
Both the divisions could have been put look into it.

either in the Southern Zone or the South
Central Zone. This is so even among
sectioss. The Hubli-Harihar section which
begins from Hubli station is iacluded in
the Mysore Division, whereas the Guntakkal-
Dronachalam section, except for Guntakkal,
is included in the Hubli Division. This is
so strange. Harihar comes in my consti-
tuency, and for very small thing we have
to run to Mysore ; for any facility or for
any proposals, we have to go to the Mysore
Division and not Hubli Division. That
must be remedied. At least Hubli-Harihar
section should be included in the Hubli
Division.

We are very glad to see that the Rajdhani
Expresses are running, but it is only from
Delhi to Calcutta now. The Express from
Delhi to Bombay may begin, but what
about such Expresses to the South, from
Delhi to Bangalore, Delhi to Hyderabad or
Delhi to Madras ? There are no such
Bxpresses now. They must be thought of
¢arly, and they should be run to each State
Capital in the country,

Speaking about the primary necessities
of passengers,—J] am not speaking about
air-conditioned coaches and alt these things--
water supply is not regular in so many
stations. Waiting rooms are not provided
in cach and every railway station. In many
cases clectric lights are not provided, and it
is a sorrowful scene to see the passengers
running in the dark to catch the trains.

There are no platforms at many stations.
Sometimes, even at important stations there
is only one platiorm. At Belgaum, Devarayi,
Ranibennur and Haveri, where crossing of
trains take place, there is no second plat-
form, and it is difficult for the old people
to cross the railway line and climb on to
the platform. That must be fooked into.

There are no fast f(rains between
Secunderabad and Hubli which i3 a so-
caalied headquarters, We have to change
traing at Guntakkal. There should be fast
and continuous trains from Secunderabad
1o Hubli and Sholapwr to Hubli.

Lastly, there is meed for 8 West Coast
railway line from Bombay to Mangalore
which would countet the entire Malvad
srea which is most updeveloped. For the
development of Yhis area, & tailway line iy

MR. SPEAKER : The Minister will
reply now. The cut motions are taken as
moved, and will be put at the end. At the
time of the Appropriation Bill, the remain~
ing Members can be accommodated.

THE MINISTER OF RAILWAYS
(SHR1 HANUMANTHAIYA) : Thirty-three
Members have participated in the debste.
One distinguishing feature of this debate is
that the speeches have been short and to
the point. Oratorical demonstrations have
been avoided. They have concentrated
their attention on the real needs of the
people, whether generally or in their locall-
ties. 1 am much beholden to this kind of
approach to the Budget proposals.

The first Member who participated in
the debate belonged to the C.P.M, Party,
and he put before the House what he con-
sidered to be the point of view of labour.
Government is very particular that a new
era of relationship should start in the field
of labour and management. The President
has, therefore, suggested consuitation with
leaders of trade unions and managements in
order to evolve sound industrial relations
and to secure increased productivity consis-
tent with a faic deal for labour. He has
rightly pointed out that jmprovement
in industrial relationship is as vital as
capital and technology for increasing the
outpul, All of us lave to bear in mind
that the ultimate increase that we have to
envisage is not only in our individual or
group salaries, emoluments and wages but
also, what is more important, increase in
the output as a whole of the undertaking
concerned. Sectarian interests bave to be
subordimated and harmonised to this overall
national purpose. Members of Parliament
represent the sovercigaty of the peopte and
they are virtually the masters of the Govern-
ment. A onesided view, chsmpioning a
particular section or cause is inconsistent
with the overall mastery they have to
exarcise. Labour has its xights a3 well as
its responsibilities. One-sided emphasis on
rights or respopsibilities leads to imbalances.
I hape it is not (he intention of any Member
1o drive the country to a position of swh
imbalzace.

‘Too Adsuinistrativg eforios Sossmoision
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to which various Members have made a
referenon. e various ather commitions have
dealt with this problem of labour managee
ment.  There is pienty of matewial svailable
on the swbject. These is alao the cxpasienco~
sometimes happy and sometismes wnhappy—
available to us in this behalf. Much of
our labour management relations laws and
practices are out of tune with the times and
are not in harmony with the kind of
socialist society we have undertaktn to
build. The agitational practices of labour
which arese as a reaction to the exploit-
ing tendencies of ownership and manage-
ment of the 19th century have to be re-
oriented in an egonomy in which public
ownership has a dominant position rooting
out private exploitation. If joint manage-
ment is envisaged, strikes and agitations
automatically have to wither away; we
cannot have it both ways,

I am happy to note that several Mem-
bers have taken interest in the ARC report
on Railway Admmistration. The study
team on Railway Administration was headed
by Dr. H. N. Kunzru and the members were
of exceptional calibre. The Commission
examined the recommendations of the study
team and also examined further witnesses
and matcrials and had made 49 recommenda-
tions of far reaching consequence. The Com-
mission has said that the Railways should be
enabled to function on sound commercial
principles. One of my hon. friends put the
question whether it is a public wutility
service or a commercial service. Since the
Railways are owned hy the people and are
being run for the people, there is no ques-
tion of exploitation by anyone. Therefore
the business and commercial principles
herein envisaged merely mean ensyring the
highest standard of efficiency and economy
amd that losses and delicits hawe to be
oliminated. OF the 49 recommendations of
the Commisgion, six have been scoepied and
the others are still under examination.
Personally | think the recommengdatiops of
the Commigsion deserve to be implemented.
They have to be accepted by the Cabinet.
1 hope the new Cabinet will find time to
examine the cecommendations of the Com-
mission not only in regard to the Railways
but also in regard to the various branches
of Adminisiation, with whigh the Com-
mission have dealt in their twenty 16peris,
1 am happy to note that Members of this
bon. Houso azs kesa and sammt in faking
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the administration 90 reformed as to attain
the highest standard of efficiency amd res
ponsivenses, May 1 in all humility appesl
to them to take continuous interest in this
behglf.

I would like to remove, one misconcep~
tion sbout railway finance. There soems to
be an impression in some quarters that
railways ar¢ pot comtributing snything to
the plan finance nor giving any return on
the huge investment, When 1 referred in
my speech to the shortfall of Rs. 23.69
crores in the revised estimates of the curpent
year and Rs. 33.12 crores in the budget
estimate of the next year, it was with
reference to the payment of dividend to
general revenues of Rs. 165.81 crares in the
current year and Rs. 173.77 crores in the
next year. In other words, after meeting
the full depriciation charges of Rs. 100
crores this year and Rs, 105 crores in the
next year and other liabilities, the railways
this year would have earned a sum of
Rs. 142.12 crores on capital at charge of
Rs, 3,321 crores and Rs, 140.65 crores on a
capital at charge of Rs. 3,472 crores. This
point is clearly broyght out in the budget
documents circulated along with my speech,

Apart from this, the railways will be
contributing a sum of Rs. 525 crores to the
deprociation fund to the revised railway
plan of Rs, 1,275 crores. In addition, by
way of expenditure on open line works
revenue, interests or fund balances and
other items, the railways will be contribut-
ing about Rs. 116 crores to the Plan,

I agree with the observations made by
some of the hon. Membess in the matter of
claimg. The pending claims amoupnt to a
very large sum. Even as a private Member,
I was vegy particuler and I was saying the
same thing that many hon, Members have
been pleased to say, } feel myself very
unhappy that claims should remain unsettied
for any jength of time. We should certainly,
ap suggested, devise means and measures to
exppdite the settlement of claims. 1§ would
g0 & step fucther and it is here that the
responsibility of the trade unions arises ina
areater megsure than that of mansgement.
Cases that give rise to claims must them-
selves be minimised. Thestaff and persomnel
connecied with the fransportation st be
more vigilant 30 that thefts apd damaget
da net 1ake plage on the present scale. |
do #et know whether the futare relationshis
betwem inbpwr and managmntnt thit ave At
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envisaging to shape will include liability of
the staff concerned in regard to damages and
thefts,

Members have brought to the notice of
the House théir local requirements, and I
entirely agree that each demaid that has
been put forward is genuine. I know the
hon. Members represent the needs of their
localities. To that extent it is génuine and
sound ; some want new tailway stations ;
some want over and underbridges ; some
others want new lines and doubling of tracks
and a few are interested In stoppages of
trains also, and running through bagies, and
some want express trains and carriages in
order to satisfy local requirements. 1 am
convinced that there is substance in their
demands. It is only a question of finance
being made available to the railway adminis~
tration for purposes of meeting these
demands. I will examine all these demands
and J will try my utmost to meet them
consistent with the availability of resources.
The resources needed to meet all the demands
that the 30 odd Members have been pleased
to make are of a very high order. It requires
more than Rs, 800 crores over the budget
provisions. But here I speak as one of you.
1am not afraid of money. 1 am a very
unorthodox man so far as these governmental
measures are concerned. We speak of
unemployment.

If in one railway sector you undertake
to build all the over-bridges and under-
bridges and the new lines, statioas and staff
quarters, the unemployment problem in India
would be solved completely, because we
waant $0 many engineers, labourers and other
workers to handle these projects. But we
are accustorned to the routine method of
talkimg of every praject in terms of money.
We are not accustomed 10 talking in terms
of bringing the resources and the man-power
into juxtaposition to steain results. The
capitalistic systemn envisages that everything
has to be done throogh money, The social-
stic pattern envisages that what really
roquired is bringing together man-power and
resourges in order to fulfil the needs of the
poaple. Therefore, the very mental approach
his to change if we are 10 comply with the
demands and tming about a socialistic soviety,
it is here that 1he¢ intelfoctual glants in the
opposition sliould apply their mind and soe
that & now oeientation in our very thioking

Hekes place, §f musy of suy Sripndedn the
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opposition, for whom I have affection and
respect, pool not thelr criticism but their
mental resources with all of us, we can help
this country really to overcome proverty
and the other problems.

My hon. friend from Mysore was pleased
to say that there were three Railway
Ministers from Mysore and they were not
able to do anything for Mysore. In a way
it is a compliment to Mysore people that
they have never besn parochial. 1 do not
want to make an announcement today; it
would not be in good taste either. 1 would
examine the various requests he has made.
In fact, if he takes up the previous proceed-
ings, he will find that Y have said much
more in regard to Mysore. But now my
responsibility is not merely to Mysore but to
the whole of India. Unless every Minister
and Member of Parliament takes an Indian
view and not & parochial or local view, this
country cannot be managed satsfactorily
and our national integration would be at
jeopardy. Therefore, any proposal that
comes from Mysore will be examined by the
Minister conedrned, who has ceased to take
a parochial view, as he has taken the vath
that he will serve the people of the whole
of India without ill will or favour. If the
Railway Board and mysell find something
has to be done for Mysore in the light of
the availability of resources and on the
merits of the case, we will certainly do it.

Some Members have referred to the
conversion of all gauges into broad gauge in
India. Thatijs a very big question. That
is the vision we have to place before us
while immplementing our plans. Some how
the incongruity of three gauges continues
to exist and it is a vicious circle which has
to be broken at sometime or other. Let us
hope that this House during its tenure will
not only be able to cut the vicious circle but
also atart a new era of one gauge, i.e. broad
gauge, for the whole of India,

I accept the proposal of my friends from
Kerala that they néed more railways, ¥
readily concede it

AN HON. MEMBER : What about
Télengatn ?

SHRI A. P. SHARMA. :  You have
come to Bihar &lso,

SHR] HANUMANTHAILYA : Bvws
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for our religious purposes we invariably say
from Kanyskumari to Himalaya. That is
the true picture of Indian unity, integration,
nationalism or whatever you may call it.
With your blessing, if I continue to be the
Minister of Railways I want to end up by
saying that there will be broad-gauge railway
communication from Kanyskumari to
Himalayas,

SHRI1 R. S, PANDEY (Rajanadgaon) :
Sir on a point of information. The hon.
Minister has kindly promised more railways
to Kerala, I am not at all jealous if he is
In a position to give more railway lines to
Kerala and Mysore. But 1 want to draw
the attention of the hon. Minister to the
terribly neglected condition of the railways
i:.a Madhya Pradesh. Though it is a very
big State it has only very few railway lines.
There was one railway line which was sanc-
tioned long ago from Bailadilla to Rajhara.
Rajhata has got Jarge deposits of iron ore
which is needed by Bhilai and this railway
line will facilitate the transport of iron ore.
Another line which is proposed and which
has becn surveyed is from Rajnandgaon to
Rajnandgaon junction. There hastobea
survey of a contemplated rallway line from
Khairaghat viz. Churi Kheda, Gandai, Selati,
Sahaspur Lohare, Kabaraa and Mandla to
Jubbulpur. This is a commercial and forest
area and this new railway line, besides giving
more revenues to the railways, will help the
development of that asea. If the hon.
Minister is not in a position 1o give an
answer just now, he may do so afier a com-
plete and comprehensive survey of that line
is compicted.

SHRI HANUMANTHAIYA : What
my hon. friend has mentioned deserves
examination. I will not only examine it but
will give him the trué position either in this
House or privately.

SHRI C. CHITTIBABU (Chingleput) :
The hon. Minister has not mentioned even
ne word about Tamilnadu. 1t is true that
the bon, Minister has referred to connecting
Kaoyakumari with Himalayas. But I have
made many other humble submissions.

SHRI HANUMANTHAIYA : My hoa.
friond has said that 1 have not deait with
humble propossls but only grand proposals.
Humble proposals will automatically be
implomented,
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SHRI SHYAMNANDAN MISHRA
(Begusarsi) : The hon. Minister has not
been kind enough to reply 10 a point which
was raised with regard to project allowance
to be paid to the railway employees. P. and
T. Department and other governmert depart-
ments pay it but the railways are not paying
project allowance to their employees. What
has the hon, Minister to say about it 7

SHRI HANUMANTHAIYA : 1 need
some time to take a decision on this point.
1 must know the financial implications.
Surely, if 1 have not touched a point, it does
mean that I will not examine it. I will
examine that point and take a decision,

SHRI RAMAVATAR SHASTRI : How
fong will it take, because people are
agitating ?

SHRI HANUMANTHAIYA : Agitations
will not frighten me. Please take it once

and for all,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) :  Will the hon. Minister tell us
as 10 what arrangements he is going to make
for the situation arising out of the closure of
light railways which cvarry about 40,000
people of the low income group to Calcutta
for working ? The road transport cannot
copo with it because the roads are much too
inadequate and it will be much more
expensive. 1 suggest that the light railways,
all the three——two in West Bengal and one,
the Deihi-Saharanpur Railway—be taken
over by the Indian Railways not only for
the economy but for rendering service to the
low iacome people who travel by the light
tailways and for the employees atso. '
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SHRI HANUMANTHAIYA : 'l have
salready stated the position of the railway
ndministration in my speech. If there is
say more point that has to be comsidered, I
shall welcome discussion with hon, Members
-on the subject.

SOME HON. MEMBERS rose—

MR. SPEAKER : The same about all
others, Now I am putting all the cut
motions to the vote of the House together.

Alf the Cut Motions were put and negatived.

MR. SPEAKER : “The question is :

*“That the respective sums not exceed-
ing the amounts shown in the third
column of the order paper, be granted
to the President, on accown, for ot
towards defraying the charges during the
year ending on the 3ist day of March,
1972, in respect of the heads of demands
entered in the second column thereof
against Demands Nos, 1 to 11, 11A, 12
W 16-”

The motion was . allopted,

MR. SPEAKER : The question is :

“That the respéctive Supplemeniary
sims vot exceeding the sntounts shown
tiy they thind columm of the efder paper
b granted to the Pregident to defray the
thatges which will come in vourse of
payinent during the year ending ethe 3ist
day of March, 1971, in respect of the
s folowing ‘demmnds vivvered i ‘the second
¢oluma thereof-—

Demarids Now. 8, 16 and 17.”
The motion was: adopted.
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[The motions for demands for Gramts
whith were pavsed by the Lok Sabhka axe
reproduced below—Ed,)

Demand No. 1—Raflway Board

*“That <4 sum not exceeding
Rs. '56,04,000 e granted to the Prosident,
on accownt, Jor or towards defraying the
charges during the year ending on the
3iat day of March, 1972, in respect of
lm'my Boﬂl'd’.”

Demand No. 2—NMisceliancous Expenditure

“That a sum not exceeding
Rs. 2,45,25,000 be granted to the Presi-
dent, on accourt, for or towards defray-
g the charges during the year ending
on the 31st day of March, 1972, in

>

respect of *Miscellaneous Expenditure’.

Demand No. 3—Payments to Worked Lines
and Others

“That a sum mot exuveeding
Rs. 4,75,000 be grantad to the President,
on account, Jor or towards defraying the
charges during the vyear ending on the
31st day of March, 1972, in respest of
‘Payments to Worked Lines and
Others’.”

Demand No. 4—Working Kxponses~dui-
sistration

“That a sum not exceeding
Rs. 28,65,39,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1972, in
respect of ‘Working Expenses—Adminis-

A1l

tration”.

Demand No. 5—Working Expenses—Repairs
and Maintenance

“That & sum mot exceeding
dent, om account, for or towards tefray-
ing the tharges during the year ending
on the 3t day of ‘Mareh, 1972, in
respect of *“Working Eapenses--+Reptirs
and Maintensnee* ™

Datoasd No, 6-+Werking Expeses--Opora-
1 ting Stalf

“That a sum not exoseding
Rs. 60,62,84,000 be granted .to the . Presi-
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dent, on aecount, for or tawards defray-
ing the charges during the year ending
on the 3ist day of March, 1972, in
respect of ‘Working Expenses-Opera-
ting Staf’."

Desnand  No, 7—Waorkipg Expenses—Opera-

tion (Fuel)

“That a sum not exceeding
Ra. 56,66,26,000 be granted to the Presi-
dent, on account, fur or towards defra)-
ing the charges during the year ending
on the 3lst day of March, 1972, in
respect of ‘Working Expenses--Operation
(Fuel)'."

Demand No. 8-- Working Expenses—Opera-

tion other than Staff and Fuel

“That a sum not exceoding
Rs. 17,52,38,000 be granted to the Presi-
dent, on accoum, for or tewards defray-
ing the charges during the ycar ending
on the 3ist day of March, 1972, in
respect of *Working Expenses - Operation
other than Staff and Fuel'.”

Demand No. 9--Working Fxpenses—Miscel-

lancuns Expenses

“That a sum pot excecding
Rs. 12,30,54,000 be granted to the Presi-
dent, on account, for or towards defray-
fhg the charges during the year endwg
on the 3lst day of March, 1972 m
respect of “Working Expenses—Miscella-
neous Expenscs’."”

Demand No. 18—Working Expenses—Staff

Welfare

“That & sum not exceeding

‘Rs. 9,28,97,000 be granted to the Presi-

deut, on accows, for or tawards defray-
ing the charges during the year ending
on the 31st day of March, 1972 in
respect of ‘Working Lxpenses—Staff
Welfare',”

Demand No. 1i~Working Expenses—Appro-

priation to Deprecintion Reserve Fumd

“That & sum not exceeding
Rs, 35:00,00,000 be granted to the Presi-
dent, on accoms, for or towards defray-
ing the charges during the year ending
on the 35t day of March, 1972, in
respect of ‘Working Expensosw—Appro-
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pristion to  Depeeciation Rescrye
Fund”.”

Deawnd No, 11-A—Working  Expenses—

Appropriation to Pepsion Fumd

“That a sum pot  exgeeding
Rs. 5,00,00,000 be granted to the Presi-
dent, on account, for or towards defray-
mg the charges during the year ending
on the 31st day of March, 1972, in
respect of ‘Working Expenses~-Appro-
priation 1o Pension Fund'.”

Demand No. 12—Dividned to Generaf
Revennes
“That a sum ot exceeding

Rs. 6,17,79,000 be granted to the Presi~
dent, on accouns, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1972, in

respect  of ‘Dividend to  General
Revenues',”
Demand  No. 13—Open  Line  Works
{Revenue)
“That a sum not exceeding

Rs. 2,99,97,000 be granted to the Presis
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1972, in
respect of ‘Open Line Works
(Revenue)'.”

Demand No. 14—Construction of New Lines

“That a sum not' exceeding
Rs. 11,15,92,000 be granted to the Presie
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1972, in
respect  of ‘Construction of New

LRl

Lines’.

Demand No. 15—Open Line Works—Capital

Depreciation Reserve Fund and  Develop-
ment Fund

“That a sum not exceeding
Rs. 197,39,00,000 be granted to the Presi«
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1972, in
respect of ‘Open Line Works~Capital
Depregiation Reserve Fuod and Develop.
ment Fund'.”
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Demand No. 16—Peusionary Charges—Pen-
sion Fund

“That a sum not* exceeding
Rs. 2,96,04,000 be granted to the Presi-
dent, on account, for or towards defray
fng the charges during the year ending
on the 3ist day of March, 1972, in
respect of ‘Pensionary Charges~—Pension
Fundl.'l

8—Working Expenses—Operation otber than
Staff and Fael

“That a Supplementary sum not
exceeding Rs. 1,05,23,000 be granted to
the DIresident to defray the charges
which will come in course of pavment
during the year ending the 3ist day of
March, 1971, in respect of ‘Working
Expenses—Operation other than Staff
and Fuel’.”

16—Pensionary Charges—Pension Fund

“That a Supplementary sum not
exceeding Rs. 75,76,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1971, in respect of ‘Pensionary
Charges—Pension Fund'.”

17—Repayment of loans from General
Revenues and interest thereon—Develop-
ment Fund

*That a Supplementary sum not
exceeding Rs. 30.53,.000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3lst day of
March, 1971, in respect of ‘Repayment
of loans from General Revenues and
intercst thereon—Developmeat Fund'.”

MR. SPEAKER : Now, we would take
up the next item, I think, after Lunch.

SHRI HANUMANTHAIYA : May 1
make a request ? 1 have to be present in the
Rajya Sabha for General discussion of the
Reilway Budpet at 2 O’ Clock, as my friend
tells me.

Appropriation (Rlws.) Vote &0
on Acct. Bill
SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Rajya Sabha meets at 2,30,

AN HON. MEMBER : No, at 2,
O’ Clock.
SHRT R. S. PANDEY : Times have

changed. Shri Vajpayee should know that.

SHRI HANUMANTHAIYA : This isa
formal motion.

MR. SPEAKER : If the House agrees,
we may fake it up.

Attt

13.00 hrs,

APPROPRIATION (RAILWAYS) VOTE
ON ACCOUNT BILL*, 1971

THE MINISTER OF RAILWAYS
(SHR1 HANUMANTHAIYA): I beg to
move for leave to introduce a Bl to pro-
vide for the withdrawn]l of certain sums
from and out of the Consolidated Fund of
India for the services of a part of the
Financial year 197172 for the purposes of
Railways.

MR. SPEAKER : The question is :
“That lcave be granted to introduce
a Bill to provide for the withdrawal of
certain sums from ana out of the
Consolidated Fund of India for the
services of a part of the financial year
1971-72 for the purposes of Railways.”

The motion was adopted.

SHRI HANUMANTHAIYA
duce? the Bill.
I beg to moved ;

“That the RBill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of Indin
for the services of a part of the financial
year 197172 for the purposes of
Railways, be taken infto consideration.”

1 intro-

MR. SPEAKER : The question is...

Mo e

*Published in Gazette of India Extraordinary, Part H, Section 2, dated 25.3,71.
fintroduced with the recommendation of the President.
tMoved with the recommendation of the President,
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SHRI RAMACHANDRA BADE (Khar-
gone) : [ had moved cut motions also, 1
also sent a chit to you, Even then, I was
not given a chance. Now I may be allowed
to say a few words on the Appropriation
Rill,

SHRI S, L. SAKSENA (Maharajganj) :
I also want to say a few words.

SOME HON. MBEMBERS rose—

MR. SPEAKER : A number of cut
raotions are moved by many members. But
the practice here is that if the name of a
Member is submitted by the party, then
that gentleman gets the chance.

SHRI RAMACHANDRA RADE : Those
who move the cut motions get preference.
This has been the practice before. This
tme 1 was not given time. I want to say
a few wotds on the Appropriation Bill.

SHRIS. L. SAKSENA. I am very
glad to hear the hon. Minister and see the
new atmosphere which he seems 10 have
created by his specch. 1 only hope that
he will implement what he has said. 1
have gone through some of his AR.C,
Reports. 1 hope, he will now put them into
practice...

MR. SPBAKER . Mr. Shibban Lal
Saxena, 1 did not give you permission to
speak. 1 have not called any hon. Member
yet. 1 was going to adjourn the House for
lunch, Anyhow, you are alr¢ady on your
legs. In future, kindly do look to me also.
We will take it up after lunch. You conti-
nue after lunch.

We now adjourn for lunch to re-as.emb-
le at 2 O'Clock.

13.03 hre.

The Lok Sabha odjourned for Lunch
Hill Fourteen of the Colck.

tn—————

The Lok Sabha re~assembled after Lunch
three minutes past Fourteen of the Cluck,

et K. N, Timary in the Chair]
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APPROPRIATION (RAILWAYS)
VOTE ON ACCOUNT
BILL 1871—Contd,

MR. CHAIRMAN :
Saksena,

SHRI 8. L. SAKSENA (Maharajgany) :
Sir, [ am deeply pointed to learn what our
public projects like Hindustan Steel and
others are suffering colossal losses. They
argue that they have teething troubles, but
what shall I say, Sir, about our Railways ?
Here too we find they have suffered a loss
of Rs. 33 crores and if we take into account
the fact that the reserves and the deprecia-
tion fund of the Railways have also been
caten up, the amount of loss would exceed
Rs. 103 crores. What is the explanation
of the Railways for the loss? They cannot
arguc that they have teeihing troubles.
They are over 100 years old. If nationa-
lised projects like Railways suffered such
huge losses in  Russia, I think the Prime
Minister and the Railway Minister then
would have been guillotined. But what
would be the fate of these Ministers here—
I1do not know. RBut I think they must
know that if such losses continue the people
who have put them into power will revoit
aganst them. They will want that the
Railways and other public projects do not
suffer losses. Sometime back, Sir Padampat
Singhania, who was a member of this
House, told me during a railway budget
discussion that if he was given charge of the
Railways as a private enterprise, he would be
showing at least 257/ profits on that capital,
but, here we are having continuous losses
which is not proper.

1 have moved several cut motions. 1
want to read them. Cut motioa No. 54
is : ‘Failure of the Railway Board to extend
the life of the Co-operative Socicty of
Railway vendors at Ghaziabad railway
station to the normal period of three
years without any reason whatsoever ?  Sir,
1 think two Railway Ministers have gone
into the working of this Society and both
of them gave a trial period of six months’
during their regime and there was no com-
plaints in these 12 months. This Co-
operative Society is 20 ycars old and yet
the Railway Board has not extended its life
to the normal term of three years. 1 hope
the hon. Minister will personally look into

this matter,

Shri Shibban Lal
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{Shri S. L. Salosena}

My Cut Motion No. 356 states about
“Fgilure of the administration to pay strike
period pay to about 3000 workers of the
Izatnagar Workshop on N.E. Railway when
other employees have been paid’ This id
No. 56, in list No. IV, Till this day, they
have not been paid their strike period
although they have been reinstated. They
should be paid theit strike period pay
immediately.

My Cux Motion No. 64 1s about “Need
for Constraction of a new railway line from
Gorakhipur to Maharaj Gany Nichlaul-
Thontibari-~Nantanwa. My Cut Motion
Mo, 65 states about *‘Need for construction
of & new Railway line from Siswa Bazar—
Msharajgani—Pharenda— Dhani—Mehdawal
to Khalifabad.” My Cut Motion No. 66 is
about the neced for construction of a new
raitway line from Gorakhpur to Bansgaon—
Barhalganj-~Azamgarh.' My Cut Motion
No. 67 is about the ‘need for the coaversion
of the metre gauge lino from Barabanki to
Qorakhpur into Broad gauge line,

These areas, Gorakltpur—Bagti— Deoria,
are in the tarai belt on the border with
Nepal, There are hostile elements  like
China and Nepal across the border. Chinese
forces can come right up to Khatmandn by
road. But we cannot send our forees there,
because there are no rmailway lines and
roads along the bords on our side

1 hope the hon. Minunter wi)l consider
all these points which [ have mentioned in
my Cut Motions. If these [ines are
constructed it will be of great help to the
defence of the Country.

ot frwriwe waw aren (gfiarn)
gurale afew, v ¥ Wy dW ¥
wivee grew A & qro g e § sfea
Aoty & g it gro gy aAmaqy
O ot @ § ¢ A Fowfir & o & ez
¥ ol fagre 7 wgew age wg war
W o el gu et fae waww @
mir § fr ool fage & Y & wre
a1 ¥ qw @ @ ofe agh e H O
ot or oF | oY & ST aw gD
ot gy vok Wy ) T § wTa A

TR ¥ Arm g W v g
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aaT T ( gy o § B Al & e
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ot § 5%

SHRI MALLIKARJUN (Mcedak) Mr.
Chairman and hon. Members, Jai Telen-
gana !

The hon. Munister of Rallways has
mentioned that Rs. 800 crores will solve the
unemployment problem in the country, [
would like to bring to the notice of the
House the f{act that the hon. Mimster has
already introduced a Bill worth Rs. 550
CTOres,

A sum of Rs. 95 crores has been provi-
ded for repairs and mantenance in this Bill.
So fur as maintenance is concerned, there is
a practical difficulty. The public works
mspector has been given a vast distance to
wover. For example, the inspector in my
ares, namely the Secunderabad division has
look after the area from Secunderabad to
Wadi. Swace this is a vast arca, he is not
in a proper position to pay adequate stten-
tion to proper repairs and maintenance, The
Union Government have been spending a
huge amount in the name of repairs and
maintenance, but satisfactory work hes not
s0 far been reported, The result is that
every year, during the rainy season, we hear
reports about breaches and sometimes the
collapye of bridges.

So far as miscelluneous éxpenditure is
concerned, a sum of Rs. 15 crores has been
mentioned, But I do not know what admi-
nisteative ana technical factors are involved-
Anyway, my humble request is that what.

ever budget may be pessed, let Wil the
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Members of the Opposition and the rulling
party put their heads together for the
removal of poverty, Ignorance and unem-
ployment.  Especially, in the present
circumsfances, when a stable government
bas been forced with all the mesmerism of
Shrimati Indira Gandhi and her charismatic
affect, the people outside, who constitute
about 56 crores oxpect much from this
Union Government, 1et all hon. Members
work in a spirit of co-opcration and under-
standing for the progress and prosperity of
the country so that our national economy,
about which we have been worrying for
past few decades can be improved, and the
natiural resources may be exploited in a
proper way for <tablishing (he mational
coONOMyY
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FATE AT | The hon. Minister.

SHRI JYOTIRMOY BOSU
just two minutes.

: I want

MR. CHAIRMAN : If I allow him, I
will have to allow others also. [ cannot be

partial,

SHR1 JYOTIRMOY BOSU : You have
already allowed others. The Migister can
wait for twp minutes,

MR. CHAIRMAN : The hon. Minister,

SHRI HANUMANTHAIYA : The
Finance Bill has been placed before the
House, but the criticisms that have been
made by the speakers who have participated
in the decbate have been more or less on the
same lines as those of the thirty-odd speakers
who participated earlier. Their main demand
is, as my hon. frmend Yadavji said, new
railway lines and other amenities. [ have
already made a reply that these matters will
be examuned and suitable replies will be
given, and 1 have already displayed my eam-
estness that as many of these tlungs should
be done, if possible even outside the Plan
resources. The only question is how to
find the resources on the wavs and mcans of
implementing these lacal needs.

SHRI JYOTIRMOY BOSU : It
all amounted to lip service in the past,

has

SHRI HANUMANTHAIYA : The hon.
Member has always been rendering voice
service, and he is accusing us of lip service.
Your service has never been more than voice
service,

SHRI JYOTIRMOY BOSU The
premier public sector undertaking of
Rs. 3,000 crores you have ruined altogether
by over-capitalisation and surrender to the
American diesel maaufacturers. You will
never make a profit. You will have to
make people pay either through direct taxa-
tion or indirect taxation.

SHRI HANUMANTHAIYA : 1 sappre-
ciate the attitude of the hon. Member and
1 assure him that I am one of those who
will not succumb to any pressure, especially
forsign pressure, and I welcome his party's
suggestions 1o tone up the administration. 1
do not want to see that there is even whis~
pering of any pressure being brought to
hear upon the Government of India or any
of its branches from one or the other foreign
countries,

Ido got want to take much time, I
am bringing again the fullfieged Budpét, sud
J will be able t© sccomtodate the views
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exprossed by several hon. Members, 1
merely move that the' Bill be taken into
consideration.

SHR1 JYOTIRMOY BOSU : Give us
an assurance about the light railways. By
their abolition and closure, you are putting
40,000 passengers to immense difficulties.
You want road transport to take it over.
It can never do it.  And road transport is
foreign investment oriented. You want (0
stop the railaays to bring foreign nvest-
ment, to cause hardship to the people.
This has shown your party's character.

MR. CHAIRMAN : The question is:

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Conschdated Fund of India
for the services of a part of the finan-
cial year }971-72 for the purposes of
Railways, be taken into consideration.”

The motior was advpted,

MR. CHAIRMAN . The question fs .

“That (Jauses 2, 3, the Schedule,
Clause 1, the Enacting Formula and
the Title Stand part of the Bill,”

The motion was adopted.

Clauses 2, 3 the Schedule, Clause 1,
the I'nacting  Formula and the Title

were added 1o the Bl

SHRI HANUMANTHAIYA :
move :

*That the Bill be passed.”
MR. CHAIRMAN : The question is :
‘““That the Bill be passed.”
The motion was adopted.

] beg to

14.24 M,

APPROFPRIATION (RAILWAYS)
BILL,* 1971

THE MINISTER OF RAILWAYS
(SHRI HMANUMANTHAIYA): [ beg to
move for leave to introduce a Bill to
authorise payment and appropriation of
certain further sums (rom and out of the
Consolidated Fund of India for the service
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of the financial year 1970-71 for the pur-
poses of Railways.”

MR. CHAIRMAN : The guestion is :

“That leave be granted to introduce
a Bill to authorisc payment and appro-
priation of certain further sums from
and out of the Consolidated Fund of
India for the service of the financial
year 197071 for the purposes of
Railways."”

The motion was adopted.

SHRI HANUMANTHALIYA : 1 intro-
ducef the Bill.

1 beg.to movet :

“That the Bill 10 authorise payment
and appropriation of certain further sums
from and out of the Consolidated Fund
of India for the service of the financial
year 1970-71 for the purposes of Rail-
ways be taken into consideration.”

MR. CHAIRMAN : The question is :

“That the Bill to authorisec payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the service of the
financial year 1970-71 for the purposes of
Railways, be taken into consideration.”

The motion was adopted,

MR. CHAIRMAN : The guestion is :

“That Clauses 2, 3, the Sahedule,
Clause 1, the Enacting Formula and
Title stand part of the Bill.,”

The motivn was adopted.
Clause 2, 3, the Schedule, Clause 1, the

Enacting formula and the Title were
added to the Bill,

SHRI HANUMANTHAIYA : Tbeg to
move :

*“Ihat the Bill be passed.”

.

MR. CHAIRMAN : The question is :
“That the Bill be passed.”
The motion was adopted.

*Published in Gazette of India Extraordinary Part 11, section 2, dated 25.3.71,
Introduced/moved with the recommendation of the President.
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14.25 brs.

MANIPUR BUDGET, 1971-72— GENERAL
DISCUSSION, *DEMANDS FOR GRANTS
ON ACCOUNT (MANIPUR), W70-71,
AND *DEMANDS FOR SUPPLEMEN-
TARY GRANTS (MANIPUR), 1971-72

MR. CHAIRMAN : We shall now take
up items 11, 12 and 13 of the Order paper,
namely, general discussion on the budget of
the Union Territory of Manipur for 1971-72
and discussion and voting on the demands
for grants on account as well as Supplemen-
tary demands for giants in respect of the
Union Territory of Manipur.

Demand No. I ~Land Reveoue

MR. CHAIRMAN : Motion nioved :

“That a sum not exceeding
Rs. 7,10,000 be granted to the President,
on accouns out of the Consolidated
Fund of Union Territory of Manpur
for or wowards defraying the charges
which will come in c¢ourse of payment
durirg the vear ending on the 3ist day
of March, 1972, m respect of Land
Revenue.”

Pemand No 2- State Exclse

MR. CHAIRMAN * Motion munved

“That a sum not ¢xceeding Rs 86,000
be granted to the Presideat, on accoum
out of the Consolidated Fund of Union
Torritury of Manipur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 3ist day of March, 1972,
in respect of State ‘Excise”.”

Demand No. 3—--Taxes oo Vehicles

MR. CHAIRMAN : Motion moved :

**That a sum not exceeding Rs. 38,000
be granted to the President, on account
out of the Consulidated Fund of Union
Territory of Manipur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 31st day of March, 1972,
m respest of ‘Taxes on Vehicles'.”

Demand No, 4—Sales Tax

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 36,000
be granted to the President, an account
out of the Consolidated Fund of Union
Tertitory of Manipur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 31st dav of March, 972,
in respect ol ‘Sales Tax’.”

Demand No. 5—Other Taxes and Dutics

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 1,000
be granted to the President, om account
out of the Consolidated Fund of Union
Terrtory of Manipur for or towards
defraying the charges whieh will come
i cowrse of payment during the year
ending on the 31st Jay of Marlh, 1972,
m respect of *Other Faxes and Duties”,”

Demsnd No. 6--Stampy

MR. CHAIRMAN Mouon moved

“That a sum not exceeding  Rs, 1,000
be granted to the President, on aecount
out of the Consohdaoted Fund of U'mon
Territcuy of Manipur for or towards
defraying the charges which will come
in course of payment duning the year
ending on the 31st day of March, 1972,

UL

1n respeet of ‘Stamps’,

Demund No. 7 - Registration

MR. CHAIRMAN . Motion moved *

“That a sum not exceeding Ra. 28,000
be granted to the Presideny, on account
out of the Consolidated Fund of U'nion
Territory of Mampur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 3ist day of March, 1972,
In respect of *Registration”.”

Demand No. 8~ Parliament, State and Union
Terrttories Legisiature
MR. CHAIRMAN : Moiion moved :

“That a sum not  exceeding
Rs. 3,82,008 be granted to the President,

i

*Moved with the recommendation of the President.
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on account out of the Consolidated Fund
of Union Territory of Manipur for or
towards defraying the charges which
will come in course of payment during
the year ending on the 3t day of
March, 1972, in respect of ‘Parliament,
State and Union Territorics Legislature’.”

Demand No. 9- -General Administration

Demand Mo, 310

MR. CHAIRMAN : Motion moved :

*“That a sum not  exceeding
Rs. 32,32,000 be granted 1o the President,
on account oat of  the Consolidated
Tund of Union Territory of Mampur
for or towuards defraying the charges
which will come in course of payment
during the vear ending on the 3ist day
of March, 1972, in respect of ‘General
Administration’.”

Adminwstraticn of Justice

MR. CHAIRMAN : Motion moved -

“That a sum not  exceeding
Rs. 1,58.000 be granted to the President,
on aicennt ot of the Consohidated
tund of Union Terrsdory of Manipw
for or towards defraymg the charges
which will come mn cowse of payment
during the vear ending on the st day
of March, 1972040 respect ot *Adpunis-
tration of Justice™ ™

Demand No. t1- Jails

MR. CHAIRMAN . Motion inoved

“That a4 suim  not  exceeding
Rs. 1,86,000 be gianted to the President,
on occoxmt out of the Consolidated
Fund of Union Territoty of Manmpur
for or towards defraying the charges
which will come ia course of payment
during the year ending on the 3ist day
of March, 1972, in respect of *Jails’.”

Demand No. 12- -Police

MR. CHAIRMAN . Mation moved :

“That a sum nol exceeding
Rs, 1,12,20,000 be granted to the Presi-
dent, on account out of the Consolidated
Fund of Union Territory of Manipur
for or towards defraying the charges
which will come in course of paymient
during the year ending on the 3lst day
of March, 1973, in respect of ‘Police’.”
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Demand No. 13--Civil Supplies

MR, CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 83,000
be granted to the President, on account
out of the Consolidated Fund of Union
Territory of Manipur for or towards
defraying the charges which will come
in course of payment during the year
cnding on the 31st day of March, 1972,

X1

in vespect of ‘Civil Supplies’.

Demand No. 14- Fducation

MR. CHAIRMAN : Motion moved :

“fhat a sum not exceeding
Rs. 1,54,16,000 be granted to the Presi-
dent, on account out of the Consolidated
Yund of tnion Territory of Manipur
for or towards defraying the charges
whith will come 1in course of payment
during the year ending on the 3ist day
of March, 1972, in respect of ‘Edu-

LY

caton.

Demand No. 15— Medical

MR. CHAIRMAN : Motion moved :

“That a sum not  exceeding
R, 27,57,000 be granted to the President,
on accent out of  the Consolidated
fund of Union Territory of Manipur
for or towards defraymg the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1972, in respect of *‘Medical’.”

Demand No. 16— Public Health

MR. CHAIRMAN : Motion moved :

“That a sum 'wmot exceeding
Rs. 16,54,000 be granted to the President,
on account out of the Consolidated Fund
of Union territoty of Manipur for or
towards defraying the charges which will
come in course of payment during the
year ¢ending on the 3ist day of March,
1972, in respect of ‘Public Health',”

Demand No. 17 Agriculture and Fisheries

MR. CHAIRMAN :

“That a sum not exceeding
Rs. 14,82,000 be granted to the President,
on account out of the Consolidated Fund
of Union territory of Manipur for or
towards defraying the charges which will

Motion moved :
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come in course of payment during the
year ending on the 3ist day of March,
1972, in respect of ‘Agriculture and
Fisheries’.”

Demand No. 18—Animal Husbandry

MR. CHAIRMAN : Motion moved .

“That a sum not exceeding
Rs. 8,28,000 be granted to the President,
on account out ol the Consohidated Fund
of Union territory of Manipur for or
towards defraying the « harges which will
come m course of payment durine the
year ending on the 3lst day of Maruh,

L 2]

1972, 1n respect of ‘Animal Husbandry',

Demand No. 19—Co-operation

MR. CHAIRMAN . Motion moved *

“That a sum not  exceeding
Rs. 4,02,000 be granted to the President,
on account out of the Consolidated Fund
of Union territory of Mampur for or
towards defraymg the charges whh will
come in course of payment during the
year ending on the 3ist dav of March,
1972, in respect of *Co-operation'

Demand No, 20— Industrics

MR, CHAIRMAN - Motion moved

“That a sum pot  exceeding
Rs. 8.47,000 be granted to the President,
on accouns out of the Consolidated Fund
of Union territory of Mampur for ur
towards defraying the charges whith will
come in conrse of payment during the
year ending on the 3ist day of March,
1972, in respect of *Industries’.”

+

Demand No. 21--Community Development

MR CHA.RMAN : Motion moved :

“That a sum not exceeding
Rs. 8,81,000 be granted to the President,
on account out of the Consolidated Fund
of Union territory of Manipur for or
towards defraying the charges which wilt
come in coures of payment during the
year ending on the 3lst day of March,
1972, in respect of ‘Community Develop-
m"-‘n

Demand No, 22-—Labour

MR. CHAIRMAN :
“That &

Mation moved ;
sum not  exceeding
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Rs. 1,55,000 be granted to the President,
on account out of the Consolidated Fund
of Union tenitory of Manipur for or
towards defraying the charges which will
come in course of payment during the
year ending on the Jist day of March,
1972, 1n respect of ‘Labour’.’,

Demand No. 23 Statistics

MR. CHAIRMAN :

“That a sum not exceading
Rs. 2,20,000 be granted 10 the President,
ont aceount out of the Consolidated Fund
of Union ternitoey  of Manupur  for or
towards defraying the charges which will
come in course of payment durning the
yvear ending on the st day of  March,
1972, 10 respect of Statsties™ "

Motion moved .

Demand No. 24- Irripation

MR CHAIRMAN Mouon moved

“That 4 sum not  exceeding
Rs. 2,83,000 be granted to the Prestdent,
on ac, ount out ot the Comohdated Fund
of Umion territory  of Mampur {or or
towards defraying the charges which will
come 1 vourse of payment during the
year ending on the 3ist day of March,

LR 1]

1972, in respect of *Irrigation’,

Demand No 25— Electricity

MR CHAIRMAN . Motum moved

“That a sum  not  esceeding
Rs. 25,158,000 be grunted to the President,
on account out of the Consohidated Fund
of Union territoly of Mampur for or
towards defraymmg the charges which will
come in course of payment during the
year ending on the 318t day of March,
1972, in respect of “Electricty™.”

Demand No, 26—Public Works (Original

Works and Repairs)
MR, CHAIRMAN ; Motion moved :
“Thut  a sum  pot  exceeding

Rs. $1,31,000 be granted (o the President,
on arcount qut of the Consolidated Fund
of Union territory of Manipur for or
towards defraying the charges which will
come in course of payment during the
year ending on the 31st day of March,
1972, in vespect of ‘Public Works
(Original Works and Repaira)'.”
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(Establish-~
wents)

MR. CHAIRMAN : Motion moved :

“That a sum not exceedmg
Rs. 56,40,000 be granted to the President,
on account out of the Consolidated Fund
of Unioa territory of Manipur for or
towards defraying the charges which will
come in course of payment during the
year ending on the 3ist day of March,
1972, in respect of  ‘Public  Work
Establishment)'.”

Demand No 28- Road Transport

MR, CHAIRMAN

“That a sum not exceeding
Rs. 21,%1,000 be granted 1o the President,
on a count ont of the Consoliduted Nund
of Union territory of Manipur for or
towaras defray g the charges which will
cnme in course of pavinent during the
vear ending on the 31st day of March,
1972, m respect of ‘Road Transport™ ™

Motion moved :

Demand No. 29--Famine

MR. CHAIRMAN Motion moved .

“That a sum not exceediag Rs. 17,000
be granted to the Presdent, on account
out of the Consolidated Fund of Unton
territory of Manipnr for or towards
defraying the charges which will come m
course of payment Jduring the year end-
ing on thc 3ist duy of March, (972, in
respect of ‘Famine'.”

Demand No. 30-- Pensions and other Retire-

ment Benefits.
MR. CHAIRMAN : Motion moved :
“That & sum not exceeding

Rs. 4,22,000 be granted to the President,
on account out of the Consolidated Fund
of Union tervitory of Manipur  for or
towards defraying the charges which will
come in course of payment during the
year ending on the 3ist day of March,
1972, in respect of ‘Pensions and other
Retirement Benefits'.”

Demand No. 31-~Stationery and Printing

MR, CHAIRMAN : Motion moved :

**That a sum not exceeding Rs. 2,56,000
be granted to the President, on account
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out of the Consolidated Fund of Union
territory of Manipur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 31st day of March, 1972,
in respect of ‘Stationery and Printing’.”

Demand No. 32—Forest

MR. CHATRMAN : Motion moved :

“That a sum not exceeding
Rs. 5,93,000 be granted to the President,
on aeeount out  of the Consolidated
Fund of Union territory of Manipur for
or towards defraying the charges which
will come in course of payment during
the year ending on the 31ist day of
March, 1972, in respect of ‘Forest’.”

Demand No. 33--Miscellaneous

MR. CIIAIRMAN : Motion moved :

“Fhat a sum not exceeding
Rs. 19,062,000 be granted to the President,
on account out of Consolidated Fund of
Union territory of Manipur for or towards
defraying the charges which will come in
course of payment during the year end-
ing on the 3ist day of March, 1972, in
respect of ‘Miscellaneous.”

Demand No M -Capital Qutlay on Pablic

Heaith
MR CHAIRMAN - Motion moved :
“That a sum not exceeding

Rs. 4,17,000 be granted to the President,
on account out of the Consolidated
Fund of Union territory of Manipur for
or tonards defraying the charges which
will come in course of payment during
the vear ending on the 3ist day of
March, 1972, in respect of ‘Capital Out«
lay on Public Health'."

Demand No. 35~Capital Qutlay on Minor

Irrigation
MR, CHAIRMAN : Motion moved ;

*“That a sum not exceeding
Rs. 2,353,000 be granted to the President,
on account out of the Consolidated
Fund of Union terrilory of Manipur for
or towards defraying the charges which
will come in course of payment during
the year ending on the 315t day of
March, 1972, in respect of ‘Capital Out-
lay on Minor Irrigation'."
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Detiand No, 36—Cnpital Outlay on Flood
Control
MR. CHAIRMAN : Motion nioved :
“That a sum not excecding

Rs. 6,67,000 be pranted 10 the President,
on account out of the Consolidated
Fund of Union territory of Manipur for
or towards defraying the charges which
will come in courgse of payment during
the year endiig on the 3ist day of
March, 1972, in respect of ‘Capical Out-
lay on Flood Control’.”

Demand No 37- Capital Ovutlay on Electri-

city
MR. CHAIRMAN Mouotion moved
“That a sum not exceeding

Rs. 35,57,000 be granted to the Presi-
dent, on accournt out of the Consolidated
Fund of Umion territory of Manipur for
or towards defraying the charges which
will come 1 course of payment during
the vear ending on the 3ist dav of
March, 1972, in respect of *Capital Out-
lay on Fleetcity'.”

Demand No. 38- Capital Outlay on Roads

MR. CHAIRMAN Moton moved |

“That a sum nol  exceeding
Rs. 68,33,000 be granted to the Preu.
dent, on arceunt vu! of the Consolidated
Fund of Union territory of Manipur for
or towards defrayiwg the charges which
will come 1 course of payment during
the year ending oo the 3st day of
March, 1972, in respect of ‘Capital Out-
lay on Roads'’.”

Demand No. 39— Capital Outlay on Buildings

MR, CHAIRMAN * Motion moved :
“That a sum not exceeding

"Rs. 26,19,000 be granted to the Presi-

dent, on accoumt out of the Consoli~
dated Fund of Union territory of
Manipur for or towards defraying the
charges which will come in course of
payment during the year ending on the
31st day of March, 1972, in 108puct of
‘Capital Outlay on Buildings’.”

Demand No. 48—Capital Outiay on Rosd

Transport
MR. CHAIRMAN : Motion moved :

“That a8 sum opt  exceeding
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Rs. 4,00,000 be granted to the Presi-
dent, on acconmt out of the Comsoli-
dated Fund of Uiion territory of
Manipur for or towards defraying the
charges which will come in course of
payment during the vear ending on the
3ist day of March, 1972, ia respect of
‘Capital Outlay on Road Transport’.”

Demand No. 41 Capital Outlay on State

Trading
MR. CHAIRMAN * Motion moved *
“That a sum not cxceeding

Rs  29,00.000 be granted to the Prev-
dent, on account out of the € onsoh-
dated Tund of Union territory  of
Manipur for o1 towards defraving the
charges which will come in course of
pavment duning the year ending on the
3ist day of March, 1972, 10 respect of

LT

‘Capital Outlyy on State Tradiny.

Demand No 42 Capital Outlay on Indus-

tries
MR CHATRMAN : Motion moved *
“That a sum not exceeding

Ra 3,311,000 be granted to the President,
on accenmt out of the Comolidated
Fund of Umon territory of  Manipur for
or towards defruying the charges which
will come in course of pavment during
the vear ewling on the 1isi day of
March, 1972, in respect of ‘Capital Out-

UL

lay on Industries'.

Outlay on Co-
operation
MR. CHAIRMAN : Motion moved :

“That a sum mnot exceeding
Rs. 69,000 be granted to the President,
o eccount out of the Consolidated
Fund of Union territory of Manipur
for ot towards defraying the charges
which wiil come in course of payment
during the yoar enading on the 31st day
of March, 1972, in respect of ‘Capital
Outlay on Co-pperation”.”

Demand No. 44— Loans and Advances

MR. CHATIRMAN : Motios moved :
“That a sum ot exceeding
Rs, 15,12,000 be granied o the Presi-
dent, on accoumt out of the Consoli-
dated Fund of Unjon territory of
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Manipiir for or towarnds defraying the
charges which will coma in oourse of
pavment during the year ending on 31st
day of March, 1972, in reipett of *Liorns
‘and Advances’.”

Demand No. 1--Land Reveniue

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 28,900 be granted to the
President out of the ‘Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year end-
ey the st day of March, 1971, in res-
pect of ‘Land Revenue™.”

Demand No 4 Sales Tax

MR CHAIRMAN . Motion moved :

*That a Supplementury sum not ex-
coeding Rs 4,400 be granted to the
President out of the Consolidated Fund
ot the Union temntory of Manipur to
defray the charges which will come in
course of pavment during the year end-
ting the 3ist Jay of March, 1971, in res-
peet of *hales Tan'"™

Demand No & Ofher Taxes and Duties

MR, CHAIRMAN - Motion moved :

“That a Supplementary sum aot ex-
ceedme Rs. 300 he granted to the Presi-
dent out of 1he Comsohidated Fund of
the Union territory of Manipur to
defray the charges which will come m
course of pavment during the year end-
ing the iyt day of March, 1971, in res-
pect of *Othar Taxey and Duties’.”

Demand No 7 - Registration

MR. CHAIRMAN @ Motion moved :

“That & Supplemontary sum not ex-
coding Rs. 4,900 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
coursc of payment during the year ¢nd-
ing the Bist dy of March, 1971, in res-
pect of Registration',”

Demand No. 9— General Administration

MR. CHAIRMAN : Motien moved :
“That s Supplomentary sam 0ot
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exceeding Rs, '9,64,900 be granted to the
President out of the Consolidated Fund
of the Union Territory of Manipur to
defray the charges which will come in
votirse of payment during the year
ending the 3Ist day of March, 1971, in
respect of ‘General Administration’.”

Demand No. 10—Administration of Jusfice

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs, 83,800 be gramted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Administration of Justice'.”

Demand No 11—Jails

MR. CHAIRMAN : Motion moved :

“That a Suppiementary sum not
exceeding Rs  1,85,000 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
cours¢ of payment during the year
ending the 31st day of March, 1971, in

'y

respect of “Jails',

Demand No. 12—Police

MR CHAIRMAN : Motion moved :

“That a Supplemettary sum not
exceeding Rs. 48,13,400 be granted to the
President out of the Consolidated Fund
of the Union terriory of Manipur to
defry the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Police’.”

Demand No. 13—Civil Supplies

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
excoeding Rs. 2,100 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
sourse of payment during the year
ending the 3ist day of Mareh, 1971, in

reapect of ‘Givil Supplics’
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Demand No, 14—~Education

MR, CHATRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 35,54,800 be grated to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
sourse of payment during the year
ending the 31st day of March, 1971, in
respect of *Education’."

Demand No. 15—Medical

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 6,185,600 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Medical’,”

Demand No, 16—Public Hesith

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 1,138,600 be granted to the
President out of the Consolidated Fund
of the Umon territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974, in
respect of ‘Public Health'.”

Demand No. 18—Animal Husbandry

MR. CHAIRMAN . Motion moved :

**That a Supplementary sum not
exceeding Rs. 2,77,200 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in
respect of “‘Animal Husba 1dry".”

Demand No. 20—Industries

MR. CHAIRMAN : Motion moved :
“That a supplementary sum not
exceeding Rs. 4,77,300 be granted to the
President out of the Consolidated Fund
of the Union territory of Manmpur to
defray the charges which will come in
pourse of payment duting the yeas
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ending the 3ist day of March, 1971, in
respect of “Industries’.”

Demand No. 21—Conumunity Development

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs, 2,86,000 be granted to the
Presiaent out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Community Devclopment’.”

Demand No. 23—Statistics

MR. CHAIRMAN : Motion moved .

“That a Supplementary sum not
exceeding Rs. 1,05,600 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur lo
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971 in
respect of ‘Statistics’,”

Demand No. 24—Ierigation

MR. CHAIRMAN : Motion moved :

**That a Supplecmentary sum not
exceeding Rs. 1,380,000 be granted to the
President out of the Consolidated Fund
of the Usion territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of “Irrigation’.’”

Demand No, 25—Electricity

MR. CHAIRMAN : Motion moved ;

“That & Supplementary sum not
exceeding Rs. 1,05,200 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Electricity”.”

Demand No. 26—-Publie Works (Original

Works and Repaim)
MR. CHAIRMAN : Motion moved

“That a Supplomentary sum not
exceeding Rs. 22,06,400 be granted to the
Prosident out of the Comacligated Fund
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of the Union territory of Manipwr to
deftay the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of “‘Public works (Original
Works and Repairs)".”

Demand No. 27—Public Works (Estts.)

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 17,17,100 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Public Works (Estts.)’.”

Demand No 28--Road Transport

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 1,67,100 be granted to the
President out of the Consolidated Fund
of the Unijon territory of Manipur to
defray the charges which will come in
course of payvment during the Yyear
ending the 3ist day of March, 1971, in
respect of ‘Road Transport’.”

Demand No. 30— Pension and other Retire-

ment Benefits

MR. CHAIRMAN : Motion moved :

‘““That a Supplementary sum not
exceeding Rs. 5,68,400 be granted to the
President out of the Consolidated Fund
of the Umon territory of Manipur to
defray the charges which will come in
course of payment during the year
- ending the 3Ist day of March, 1971, in
respect of *Pensions and other Retire-
ment Benefits',”

Demand No. 31--Stationery and Printing

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 29,000 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of paymemt during the Yyear
ending the 31at day of March, 1971, in
espect of “Stationery and Printiog’.”
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Demand No. 32—Forest

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 74,700 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of “Forest',”

Demand No. 33—Miscellaneous

MR. CHAIRMAN : Motion moved ;

“*That a Supplementary sum not
exceeding Rs. 1,00,000 be granted to the
President out of the Consolidated Fund
of the Union territory of Mampur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of *Miscellaneous’.”

Demand No. 36—Capital OQutlay on Flood

Control

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 2,00,000 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Capital Qutlay on Flood

9

Control'.

Demand No. 38—Capital Outlay on Roads

MR. CHAIRMAN : Motion moved :

“That a Supplomentary sum not
exceeding Rs. 29,00,700 be granted to the
President out of the Consolidated Fund
of the Uniop territory of Manipur to
defray the charges which will come in
coursc of payment during the year
ending the 31st day of March, 1971, in
respect of “Capital Outlay on Roul's’."

Demand No. 44—Loans and Advances

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 28,55,000 be granted to the
President out of the Consolidated Fund
of the Union tervitory of Manipur to
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defray the charges which will come in
course of payment during the year
eading the 31st day of March, 1971, in
respect of ‘Loaus, and Advances’.”

SHRI DASARATHA DEB (Tripura
East) : Mr. Chairman, it is very unfortu-
nate that this House has to discuse the
Mauipur Budget for 1970-71 and the supple-
mentary demands. This has happened
because of the failure of this Government
to reconstitute the Manipur Assembly.
They are deliberately denying the rights of
the Mampur people who wanted that their
Assembly should be constituted as early as
possible. Elections to the Assembly in
Manipur could have been held simul-
taneously with parliamentary clections. 1If
that was done this House need not have
taken the responsibility to pass this budget.
The reason is simple. It is because this
Government if afraid that it will not have
a majority in that Assembly they are
denying the people of Manipur to choose an
Assembly. It is time that Government
came forward with their proposal to have
tlections to the Manipur Assembly. People
should not be left under burecaucratic rule
for such a long time,

Last year the Prime Mimister madc an
announcement tn this House that she and
her Government agreed in principle that
Manipur and Tripura should be given full
siate-hood ; she also sard that they were
examining the details in that respect. But
after that for more than one ycar the
Government kopt silent on this matter. It
is time that they took a definite decision in
this matter.

It is about a year now when the
Astembly in Manipur had been dissolved
angd Maunipur is under burgaucratic rule. A
series of repression 18 taking place and the
people, particularly youths and students are
put behind prison bars in many areas and
some  persons were (ransfemed even to
Tripura jails wijthout giving them any
facilities. No charge-sheets are given
against those who are arrested. These are
border States and they had always been
neglecied and their democratic rights were
always denied, This is the type of demo-
cracy that our Govermiment is practicising
in Manipur. During the President’s rule,
the Administration has brought into force

MARCH 25, 1971

Demands a8

the Orissa Preventive Detention Order of
1969 in this Union Territory. The Central
Government  itself did not keep this
Preventive Detention Act in the whole of
the State, but this bureaucratic re of
Manipur needed this Preventive Detention
Act. Particularly they have borrowed it
from Orissa just to suppress the democratic
movement in that particular State. § demand
that this thing must be withdrawn immodi-
ately from Manipur State. The same thing
can be saud also about my State of Tripura.
The Tripura Government has the same
Orissa  Preventive  Detention  Ordinance
of 1969, It has introduced it 1n our State
also just to suppress the movement there,
the democratic movenient.

Secondly, the parent Act, namely, the
West Bengal Security Act of 1950 wiich was
non-eaisient in West Bengal itsell was
itroduced in Manipur as well in our Siate
of Tripura. Why is it newessary ! The
reason is very simpie,  byvervone can under-
stand that only just to suppress the demo-
cratic movement,- the worhing ¢lass, the
peasantry, and other people the Governe
ment needed that Bill to put the people
inside the prison bar without giving any
chance for them to appear in court.  That
is the thing which is going on.

My friends over there arc boasting of
having a majority in thus Parliament and
say that they are bwilding a finer type of
democracy i India. Is it a finer wype of
democracy in India 7 Lverybody in those
public places taltk in terms of election ;
where they came to know that at least
they can realise that the ruling party would
be returned in a majority they held the
elections. But if they are afraid of some
slightest doubt in a place where the majority
will not be theirs, they do not talk of any
Assembly clection in Manipur ; and in my
State also. They ask other people. For
instanee, the Mysare Assembly, It is not
yet dissolved.  But the ruling party is now
trying to hold clections there. But here in
Manipur already the President's rule cxists.
Thete is no question of reconstituting any
existing Assembly. A new Asvembly should
be formed. Why are they taking time and
why these people are not thinking in ternis
of having an election there in my Tripura
State also 7 You are talking about Orissa.
In my State of Tripurs, the Congress fost ail
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the seats. In ty State of Tripura, wo got a
majority. .| Why shotld you net ask
Sachindialal’s Singh’s ministry to r1csign and
have a4 new eleetion and get a new mrandate
fiom the people 7 Ay many as Z0 seats out
of 30 Assembly seats in Trirura are cuss |
we have got a mawrity, Had e
Tripura Assembly been dissolved and the
Assenibly elections lield along with the
Porliamentary clections, then a new Govern-
ment would have been there  The result
would be otherwise. That i why 1 say
that in those patts at least, the Parhament,
the Government, should conre and see  that
these peeple get thar proper demociatic
nights and they are gven moie powners to
manage thenwelves

The demend for Statehood 15 there. It
15 very pooular m those parts. We ae
discussimg the demands for grants fur them
here 1 do not dispute the rghts and
propnietics of this House  Parhament 18 te
vovercipn badv  Hut 1s 11 physically possible
to cxaming ety glem of wotking of the
Gosernment there and to ginve  suggestions
for them 2 It i tnpossthle. 1 the Mampur
Assetobty hed been rthere. 1t would be
proper. ‘They we jocal people , they know
the nooks and corners of therr own  State.
They would be mm a better postuon to
examune all the cJauves and sce how the
money is o be spent

The other day the budget wa> placed
before us T have gone through the budset |
and what 15 the postion regurding cerfaia
allocatzun of funds for ‘Tripura in the matter
of educauon, paniicvlarly, tribal education ?
Fiegn the report was not recernved  The
Finance Minister could not do anylhng
or suy how this money has been spent
because the report 1s not conung from thee,
But the tendency and philosophy of this
Government is not (0 give more power to
the State ot to gve Statehood to Manipur,
Tripura and other Union Territories,  They
want to control thew from the cenfre.  But
this teadency should be curhed and this
philesaphy should be changed.  Otherwise,
you would be doing some injustice to these
people, That is why T say more power
should be given to the State. 1} the Cenug
is aflowed to interfere even in small affairs,
the State cannot hasve sny enthusiasm to
undertake iny Jevelopmental work in full
Swing.

¥ once aguin repeut these demands. A
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the prisoners especially youtlis and students
should be unconditionally released. Even
at present many more people are being
anested there. All of them should be
relezsed. Mote nooney stould be given to
tl ¢ Manipur pecple to deve'op thelr back-
ward Htate. There are some backward
tribals there. Fpeual safeguards should be
given to those tnibals who are handicapped,
s0 that they can hft thenxelves tv a level
equal to the other people, Thirdfy, im-
mediately Assembly elections should be held
in Maaipur. All the repressive Acts like
the Orissg Preventinne Detention  Ordinance,
West Bengal Sccunity Act ete. should be
immediately watldrawn from that State and
a proper atmosphere to develop democracy
should be encouraged there. -

MR. CHAIRMAN : There are two cut
mouons. Are you moving them ?

SHRI DASARATHA DEB : Yes, Sir.
1 beg to move

*“fhat the demand for a supplemen-
tary Grant of a sum not exceeding
Rs 9,64,300 in respect of General Ad-
mmistration be reduced by Rs. 100.”

{Failure of the Centre to hold Assembly
Llection in Manipur along with the recently
held Parliamentary Election (1)),

““That the demand for a supplement-
ary Grant of a sum not exceeding

Rs 2,»4,0 in respect of General

Ad.mimistration be reduced by Rs. 100:*

{Repressive measures against the demo-
cratic people of Manipur ()]

MR. CHAIRMAN : The c¢ut motions
are also before the House.

SHR1 N. TOMBI SINGH (Inner Mani-
pur) : Sir, this is my maiden speech as a
member of this House. I would like to say
a few words in support of the Manipur
budget There are a4 number of upits in
the country which are small in area and
population and also backward in economi~
cally, but such units have defied the normal
yardsticks while deciding their political indi-
viduality und status, Maasipur and Tripura
and also Meghalaya are some of such units
which 1 happen to know more or less
closely. COur country being very bdig and
variegated in culture and in lingvistie groups,
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1 am afraid, many of us could be compared
with the proverbial blind men trying to see
the whole of the elephant. Each one of us
sees his own arcas and tries to impose his
own reason and comprehiension upon the
rest of his fellowmen. Perhaps it is inevie
table because of the big size of our country,
too many cultures and Janguages. Small
units like Manipur, Tripura and Meghalaya
have been struggling to attain their political
individuality aithough there has been oppo-
sition from the other angles on the ground
of economic non-viability

Now that the Goveroment of India had
accepted 1n principle the demand by the
small units for full-fledged statehood 1 think
the position is different. After conferring
on these small units the status of statehood,
the Government of India and also the
pecple would still be feehmg that these
uaits arc financially weak. Steps have to
be taken to remove this feeling. We are
very happy that the Government of India
are considering this issue of statehood on a
priority basis, the Bills are being prepared
and they will come befure usvery soon.
But after the conferment of the status of
statehood to these small areas, specially to
my unit which 1 happen to know more
closely, steps will have to be taken to
improve the financial and other ecomomic
resources of those umts so that they will
become scif-sufiicient, because this s the
only way to kecp them wuseful to our
country.

MNow 1 would like to make an emphauc
reference to the development of that unit in
the agricultural sphere. In our part of the
country, because of the climatic conditions
and topography, draught and wonsoon
follow one another in quick succession. This
valley is at an altitude of 2,600 ft. and dur-
ing the monsoon, which covers six months
of the year, water comes in such big torrents
and foods occur very often dunng those six
months.  After the monsnon, after the
fiood season, the entite valley which is the
mawm area of agriculture, which is the most
fertile area, remains dry and, therefore,
that fertile land cagnot be utilized for agri-
culture for want of water. So, in order to
improve the agricultural productivity of this
arcg we have to se¢ that special measures
of irrigation are pianned and implemented
earnestly,
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Coming to eduction, a large number of
schools and colleges have comd up afier
independence. In the sphere of post-
graduate education the people have been
crying hoarse for a university centre as a
beginning towards a fullfaged uaiversity as
was done in Simla. After so many years
in 1964 the University Grants Commission
accepted the demand for this but nothing
has been indivated in the Budget. The
Budget has been presemted in a routtne
fashion and no special provision has been
made i3 this and many other important
Tespects.

The future of this region 1 very much
associated with the development of 1ts
culture and its preservation and, for the
matter of that with, the development of the
tocal language, Manipuri, which was the
language of the court, the official language,
befure Manipur merged in the Indiae Union
in 1949, Very hule provision has been
made for further development of this
language and te include st m the Lighth
Schedule. It 1 imperauve that in order 0
comsolidate the exsstence and rapid growth
of thiy region the local language has got to
be developed and ot shouid be given a place
in the Fighth Schedule of the Constitution
along with the other languages. I hope, the
Government of India will give special con-
sideration to this.

Regarding the election to the Union
territory  Assembly, which my hon. friend
from Tripura mentioned, 1 am afraid, 1
have to look at this point from a slightly
different angie. It was not, so {or as we
understand, the Government of India which
delayed the election to the Union territory
Assembly. The House will remember that
since 1969 the people of Manipur with all
the political parties combined were strugg-
ling for statchood and at one stage it was
decided that all parties refraim from any
type of clections held under the pressnt
regime, that is, as 8 Union territory. When
the Lok Sabha election came, there was &
very heated debate in the then existiog all
parties co-ordinating body as to whether we
should demand elections to the Union terri-
tory Assemnbly too. Except in the case of
one local party, all the natiomal parties
agreed thiat the Union teitory elections
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should not be held until we have statehood
conferred on Manipur. TIn the context of
the Government of India’s acceptance in
principle of our demand, it was felt that we
should not move for an electin under the
Union territory Act, because the Union
terrifory Assembly was foll of limitations
and it was a democracy only apparently. We
had tried it. Therefore, we did not find it
necessary and all the parties agreed that we
should not have it any further. That is
how, so far as we understand, the Asscmbly
election was not held. There was no
political climate for such an election in
Manipur.

With these few words I would like to
conclude my speech.

&t Wremed Trw (9RT) . wrEAE,
dgifes w1 ¥ W@ I (A
Forrr) WX agwriin (FeE-faes) s
¥ 1 ea¥ yauw fafore yave w7 geusiia
fafream &1 @ w7 & wyHar § @
n% fairg e wd arewfas gwar g
¥ @ ) 98 wrdlw ey
atvEfas wFar w1 g7 AT 3

=i fafer 399941 & wfgge &=
&1 oY grforg s & fadrerd
od qTeT, w1, faew, qen vd gepla A
fafrerand s &1 ag A
viww § 1 ggt fodt 99X ® F9-wEATE
oehi et v v & Fa wraw g
¥ e Ty sfeaw § oW swA O
forar o wrfem

oo ¥ afgge A fafe & fag &
wagd ygerd ot o wegr A fae
e guwar 1 ug wEdr  ad-fufke
for ot ow aArd ETT WY wHT X
At wt, eorfirey oY 1 Afewr Bl wTOR
¥ 3% s ow ot gwT WX 59
w0 gorrd o wre v faded) gw &
ur @2 1 qod frddram & oA
fardndt o wrdy Arers agEe § & AQ
iy w o ofgy o g1 s ¥
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T Hr 0§ wrgfen gead ol At
FTAT 41fRy 97 WX IW AgHT W AER
TR 7 gy foear wifgg ar 1 Xfew
oy Fgr & A-Far gt g, N7 A
# vov wfewmfa & otx wfead &
aw Iy owral & wrE anrey
fovay war | ¥ woe gt g€ ot o
9 guy Iat qw fafrse Aify o fs
fodt awg W xgh d-Fidy g AN
T g fear oy oix adfr Afy g A
WY W ww w dwdin g
§U WX IR qT9 9Tq qgA Sed) AY v
®1a§ fawrw gwmsiY, wdtar, arfrerg
A dmrer # faww gwr & g w9
ﬁ{T! 17, I *}g fegwa a@ w:
frdese amw war Y Feafe & ay &
TAE AHIY A a7 qR dw F fopmra Y
& o qag ol t 5 wf wfoge &
IY GAT YATT AG FAAT AAT 4 GO
AT AT AT S A §W /AT 4G
oo o & o d f5 oar
fadree o 7gr Fored sow Ayt g
g FUAT qa7 99 5 I o wA A
Fq7 g9 g Ty agt A e W A
& of ft ? afog & el o &
fog foa® Y ol @@, wegd,
fparat st frivac g 1 gawt & 3
¥y 9gl &Y P A, g F wrawsy
FWIF A FET T F WR 97 E @
g% aud fear § 1 & wawr o fady
FTT § WK 98 AT T W oW Ay
arly & | SHAT B urATST FAT WA &
€ § & 7 ghar & farg 7ok aff o
gaely, fodly Y v wesi N 97 ww
Yot Tt wrfge )

wfrgT gegaar oadie &y § 1 39
fadw oiwer & wgt o w1 owged &
wyt TG W AT 9 g oAy
¥ wifgg + ¥ fog X9 wR-sEE §
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W v wites € of § a7 Ao
wgiaw fe K owsw orar ¢ 4@ ¥
g oty ek my v orf 1 wgrel
*Y vl o7 gy A A & gEA agi
gerar e wfoqe ¥ & ~ff ofes
ferpera & ot oty Wl & oAl @
gTE T Agy oAty ¥ wrfgn wiife
roml aT W A Ay Al f awd
fier ol w1 7gt 7 seT ITAT W AW
& oyt WY €1 WA § 9 9 W WA
W @rorar g Y 24 st A T
faw¥ ol & wfes gf B, w0 w9 g
2 1 xafag oty &t & qavet o TAeh
9T GT &L I aariar w0 afgw o

o arg O & &7 ¥ wfgge
qeayT FAT IA F fawA 7Tt AA
wwafgn i s gaw & N qovoT
AT 34 § oo & faww ox qw BT
wifgy o o1 ot gudth & ma £
wray, sfogr ar @ A & qEheHl
® 9 gy @ 357 @ F Al mrw Aty
N |

W & ol yumey  fyvraw #
frq ox gwffer W AR wgrw
wisrem & arg enrfaa foay war 91y oW
& TOEATY WITH T TN Wy faatar
gor § 1 wu¥ afimmi @ i 4 e,
qorra, fpwndt sew & | lw qwd &
R/ W g & g fRun Ay W1 AEI-
%, oUa qma wx gieamr g
g2 1 ) wrardt wrer & owweA
¢ saat ufimmfer s wag wRE
tfhmfmaiaw & st ¥ & Wi
W% faane gfoman adetr sidw, AT
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gfcha § Wiz fires, sgvearer, agrirersy
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sife snfe | oy e e e X
g e A Qe o & and Qe
7 &Y, 1ok fau ¥Q awpdw ww ¥ fr
gaed fpdt arar-ardy wr@ & dwefes,
A, Soardiy, waAew gfear &
ehegim & gafraram of ge s &

% frg ow gegawAdT @1
o} FATEE Tratw g Farfer e
ECHIR-CHETE IS Gl EC I s i
oz fagre & afequraer % afeges @9
famaq # Wwgz w3 w1 fawhw &

oA & siregre oredt ® fae it Ay
fgvAr §—(t) wfarE aY g vow w5
ewt frar oy 1 (2) ag s wfr Al
FC g 1 {3) FaF ararer fraf o

fams aa &1 3wy g gas w1y e A
axfira frvry & form &7 & aOay |EmaT
& wr

THE MINISTFR OF STATI IN THF
MINISTRY OF TINANCE (SHRI VIDYA
CHARAN SHUKLA) - | am grateful to
the hon. Members who have taken part in
this small debate and only some general
questions have been raised,

The first questton that was ramed by
Shri Deb and also, 1 think, by Shri Tombi
Singh, wan about the statehood lor Manpur,
in the last Lok Sabha which was dissolved
st was announced on behalf of the Govem-
ment that we have accepted the demand of
the people of Mampur and Tripura to give
them statchood and we would wourk out the
detatis of the new status, Having had some
experience 1n the Home Ministry about the
administration and the problems of these
Union Territories, ¥ know what a formidable
job it is to lsunch them iow statehood. Shri
Tombi Singh and Stri Deb would realise
the complexity of the problems that face
the Union Territories. Apart from the
local political problems aand the other pro-
blems of security and other matters that
crop up in these two territories, the palitical
situstion has also not been very stable as has
been soont in the last fow yoars and durisg
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the elections and even after the elections to
the Union Territories were held, Shri Tombi
wil Bear me out that there Hiad beena
oonsistent demand in Maniprar that no elec-
tions should be held in Manipor under the
existing set up.

The demand of the people is that the
clection should be held in Manipur only
after the new set up has come into being,
after it becomes a fullfledged State. They
want that then only the election shoaild be
held. That is the reason why the election
to the Manipur Asserobly wa not hed
;::Lnu with the eclection for the Lok

ha.

15.00 hrs.

We are committed to the policy of
granting Statehood to these two Undon
Terntories.  There are variogs problems like
financial viabity, the administeative system,
national security, internal stability and so oa
and we are going into ali these points very
carefully and we shall bring forward a suit.
bie legislation before this Honourable House
0 that these long-cherished demands of the
peop'e of these two Union Territories van be
fulfilled as quickly as possible.

Sir, the other point made was sbout re-
pression , 1 do not think thete is any re-
pression. The hon. Member would know
that at least in Manipur there have been
tremendous amount of upsurge, because of
the Naga inderground movement in the ad-
joming Nagaland. The border of Manipur
is also inhabited by some tribes of Nagas
#nd there have been many problems in this
rogard.  Also, Manipur as such is geographi-
cally divided into two parts, the valley and
the hilly parts. There have been certain
difficulties— saciological as well as political—
in this division and these have got to be
properly adjusted in the new set up that
we gre devising for these Union Terri-
tories.

Thetefore, if certain security measures
had to be taken, thut should not be regard-
ed = repressive measures. That is neges.
sary for rhdintaining interhal secyrity in the
arts to see thut proper faw and ordet is
maintained and the development activities
that are taking place thers are not ham.
pered.

About the irrigation facilities mensioned
by the hon. Member, the Lokiak Imigptien

Divnawds 9%

System, at 2 cost of abowt Ra. 2 lakhs has

been taken up in the current year 1971-72.

In addition to that we have allotted Rs. 7

lakhs for minor irrigation schemes in this

gudset that we have presented before the
ouge.

About the othar peiaw mentioned by the
hont. Membser, we are sendiag a study team
frem Nehru University o lmphal and we
have taken up these problems in right earx-
nest and § hopa we shall be sble to do some-
thing:in this dicection, after we get the ze.
port of the Stedy Tesm.

Shri Jharkbainde Rai, while talking about
Statehood, brought in several other points
and one point that he made was about for-
mation of Regianal States like Bundelkhand,
Maha Vidarbha and many other demands
like that. 1 would like him to study the
regional papers because probably the nasional
Press has not brought out these matiers so
prominently. 1 do not refer here to Telen-
gana. [ am mentioinng with regard to
demands like Maha Koshal, Bundelkhand,
Maha Malaw and others. The candidates
were alf defeated. They did not get any
proper support whatsoever. Telengana is
a separate question altogether. He did not
specifically mention Tclengana. I dm not
touching upon that questiort now,

So far as Tclengana is concerned, that
is & scparate question. But in Madhya
Pradesh or Uttar Pradesh or in Rajasthan
or even in Maharashtra, wherever
separatist demands were made, as
for instance, by the Maha Vidarbha Samiti
or the Chattisgarh Samiti and so on, al] the
candidates who had stood for such demands
had lost their security deposits, and they did
not get even a semblance of support from
the people. Therefore, this demand for the
setting up of a new States Re-organisation
Commission seems completely out of place
and completely umcalled for, and I do not
think that there is any necessity for any such
exercise in this direction.

As we have proved alréady, this House
is capabie of taking tognistnce of strong
feelings and demands of the people by con-
stitationst and repular lepal methods. We
can grént Statehood to territories wherever
itis femsibie or necessury of saevanted, as
we have'done i the vase of Himachal
Pradesh, where unanimotsly the sttiom of
t was welcomed by all

the Gavernmen
goctions of the Fowss, wad the mmpwase-



9 Manlpwr Budget and
Demands

[Shri ¥idys Charan Shukia}

ment of the proposal for grant of Statehood
to Teipura and Manipur was also generally
welcomed ‘in the House, Therefore, it is
clear that we are edootraged to examine
these questions and we want to settie these
questions as expeditidiily 'us we can ; when-
ever there is any Such need, dnd we feel
and the Parliament of India feels that any
question regarding any particular territory or
ares, should be taken into consideration, that
can be taken into consideration, and Parlia-
ment ¢can take a suitable decision on that,
and mo Commission as such seems to be
TIECRSERTY.

With these words, 1 hepe that
Demands will be granted by the House.

the

MR. CHAIRMAN : 1 shall now put
the Demands for Grants on Account relating
to Manipur to vote.

The question is :

“That the respective sums not exceed-
ing the amounts shown in the third
coluron of the Order Paper, be granted
to the President, on account, out of the
Consolidated Fund of Union Territory of
Maaipur for or towards defraying the
charges which wilf come in course of
payment during the year ending the 31st
day of March, 1972, in respect of the
heads of Demands entered in the second
coliron thereof against Demands Nos, 1
to 44"

The motion was adopted.

MR. CHAIRMAN : I shall now put
cut motions Nos. I and 2 to the Demands
for Supplementary Grants to the vote of the
House,

The cut motions were put and negatived.

MR. CHATRMAN : I shall naow put
the Supplementary Demands for Grants
(Manipur) to vote,

‘The question is :

“That the respective Supplementary

'sums not exceeding the gmoynts shown

in the sird column of the Order Papar

be granwd to the President ont of the

Cloasolidated Fund of the Union territory

. wf Masipur to defray the charges which
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(Vore on Account) Bill

s
will come In course of payment during
the year ending the 3ist day of March,
1971, In respect of the following Demands
entered in the second column thereof—
Demands Nos. 1, 4, §, 7, 9 to 16, 18, 20,
21, 23 to 28, 30 to 33, 36, 38 and 44.%

The motion was adopted,

.

15.10 fus,

MANIPUR APPROPRIATION (VOTE
ON ACCOUNT) *BILL, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): 1beg to move for
leave to introduce a Bill to provide for the
withdrawal of certain sums from and out of
the Consolidated Fund of the Union territory
of Manipur for the services of a part of the
fimancial year 1971-72.

MR. CHAIRMAN : The question is -

*“That leave be granted to introduce a
Bill to provide for the withdrawal of
certain sums from ard out of the
Consolidated Fund of the Union territory
of Manipur for the services of a part of
the financial year 1971-72."

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA : |
introduce? the Bill.
I beg to move :

“That the Bill to provide for the
withdrawal of certain sums from and out
of the Consolidated Fund of the Union
Territory of Manipur for the services of
a part of the financial year 1971.72, be
taken into consideration.”

" MR. CHAIRMAN : The question is :

*That the Bilf to provide for the with-

. deawal of certain sums from and out of

the Consolidated Fund of the Union

Tesritory of Manipar for the services of

part of the financial year 1971-72, be
taken into consideration.”

#' The movion was adopsed.

— " " " Y
ished in Gazett Extraordinary,

“Poblihed ju Gazote o&whuonoﬂhe

f the Presides,

R

Part 11, section 2, dated 25371,
Frosidat,

XY
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MR. CHAIRMAN : The qutation 4s :

“That clauses 2, 3, fH& Schedule,
Clause 1, the Enacting Formals and the
Titje stand part of the Bill."”

The motion was adopted.

Clauses 2, 3, the Schedule, clause |,
the Enacting Formula and the Titly
were added to the Bill.

SHRI VIDYA CHARAN SHUK1 A - 3
beg to move :

“That the Bifl be passed".

MR. CHAIRMAN : The question 15 -
“That the Bill be passed™.
The motion was adopled.

1512 hrs

MANIPUR APPROPRIATION
BILL®, 1971

“THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI viDYA
CHARAN SHUKLA): Ibeg to move for
leave to introduce a Bill to authorise payment
and appropriation of certain further sums
from and out of the Consolidated Fund of
the Union ternitory of Manipur for the
services of the financial year 1970-71.

MR. CHAIRMAN : The question is :

“That Jgave be granted to introduce a
Bilt to authorise paymeat and appro-
priation of ocertain further sums from
and out of the Consolidated Fund of the
territory of Manipur for the sefvices of
the financial year 1970-7L."

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA : 1
introduce? the Bill,
1 beg to movet ©
“That the Bill to authorise payment
snd appropriation of vertain further sums
from and out of the Consolidated Fund

of the Union territory of Manjpur for
the services of the financial year 1970-71,

MR, CHAIRMAN : The quéstion is ¢

“That the Bill fo authories payment
-and appropriation of certain further
sums from and out of the Consolidated
Fund of the Union territory of Manipur
for thie services of financial year 1970-71,
be taken imto considerntion”.

The motion was adq;td.

MR. CHAIRMAN : The question is :

“That clauses 2, 3, the Schedule,
clause 1, the Enacting Formula and the
Title stand part of the Bill™.

The motion was adopted,

Clauses 2, 3, the Schedule, clause 1,
the Enacting Formula and the Title
were added 1o the Bill.

“«

SHRI VIDYA CHARAN SHUKLA : 1
move :

“That the Bill be passed”,

MR. CHAIRMAN : The question is :
*“1hat the Bill be passed”,

The motion was adopled,

15.14 hes.

DEMANDS} FOR SUPPLEMENTARY
GRANTS (GENERAL), 1970-71

MR, CHAIRMAN : The House will
now take up discussion and voting on the
Supplementary Demands for OGrants in
sespeey of she Budget (General) Sor 1909-7).

Demand No. 1—-Minlstry of Defence.
MR. CHAIRMAN : Motion moved :

“That & Supplementary sum not,
exceeding RS, 26,47,000 be granted to the
President (o defray the charges which
will come in course of payment during
the veat ending the 31st day of March,
1971, m respect of ‘Ministry of
Delence’.”

be taken into consideration.”
e in

azetio of India Extraordinaty, Part M, section 2, dated 25-3-71,

{Introduced/moved with the reconimendation of the President.
$Moved with the recommendatiol of the President.
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Denand Ne. 3~Defescs Ssrvices, Effective  Demaané No, 17~Tases an " Encome: ineinding
Army. Corporation Tax, etc.

MR. CHAIRMAN : Motion moved :

“That & Supplementary sum not
exceeding Rs. 13,21,00,000 be granted to
the President 10 defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Defence Services,
Effective Army".”

Demang No, 4—Defence Services, Efective

Ajr Force.
MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs, 13,23,00,000 de granted to
the President to defray the charges which
will come in courses of payment during
the year ending the 3ist day of March,
P71, in respect of ‘Defence Services,
Effective Air Force’.”

Demand No. 6—Ministry of Education and

Youth Servites.
MR. CHAIRMAN : Motion moved .

“That & Suppiementary sum not
exceeding Rs. 2,891,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3ist day of Magsh,
1971, im respect of ‘Ministry of Education
and Youth Services'.”

Demand No. 7~—Education.

MR. CHATRMAN :  Motion moved :

“That a Suppementary sum not
exceeding Rs. 1,000 be granted to the
President to defray the charges which
wiil come in course of payment during
the year ending the 3ist day of March,
1911, in respect of ‘Education’.”

Demand No. 16~Unlon Bxcise Dutles.

MR, CHAIRMAN :  Motion moved :

*That & Supplementary sum not
exceeding Rs. 69,28,000 bw granted to the
President to defray the charges which
will come in sourse of during
the year ending the 31st day of Masch,
1971, in respect of Union Excise Dutiey".”

MR. CHASRMAN : Motion meved :

“That a Supplementary sum not
exceeding Rs. 90,00,000 be granted {0 the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Faxes om Income
icluding Corporation Tax, eic’.”

Demand No. 19-—Audit.

MR. CHAIRMAN : Motion moved :

“That a Supplemontary sum not
exceeding Rs. 1,50,00,000 be granted to
the President to defray the charges which
witl come in course of payment during
the year ending the 3!st day of March,
1971, in respect of ‘Audit’.”

Demand No. 21—Mint,

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
excgediag Rs. 69,15,000 be granted to the
President to defray the charges whwh
wifl come in course of payment during
the yeur endiag the 31st day of March,
1971, in respact of ‘Mint>.”

Demand No. 22—Kolar Gold Mines.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Re, 46,67,000 be granted to
the President to defray the churges which
will cotne in courss of payment during
the yoar ending the 31st day of Much,
1971, in respeet of ‘Kolar Gold
Mil’lﬂ'."

Demand Meo: 28—Othar Revenwe Expenditure

of the Ministry of Finance,

MR. CHAIRMAN : Motion moved ;

“That a Supplementary sum pot
exceoding Rs. 9,94,24,000 be, granted to
the President to defray the charges which
will comein course of payment during
the year ending the 31st day of Mareh,
197, in respect of ‘Other Revesue
Expenditore  of the Ministy of
Fiosnee',"”
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Dentand No. 29—-Ministry of Food, Agricul-

tare, Community Development and Co-
operstion.

MR. CHATRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 5,05,000 be granted to the
President to defray the charges which
will come in course of payment during
the ycar ending the 31st day of March,
1971, in respect of ‘Ministry of Food,
Agriculture, Community Development
and Co-operation’."”

Demand No. 30-- Agriculture.

MR. CHAIRMAN : Motion moved :

*“That a Supplementary sum  not
exceeding Rs. 1,000 be granted to the
President to defray the charges which
will come in course of payment during
the yeat cnding the 3ist day of March,
1971, 1n respect of *‘Agriculture’.”

Demand No 32-- Forest.

MR. CHAIRMAN - Motion moved :

“That a Supplementary sum nol
exceeding Ry 6,32,000 be granted to the
President to defray the charges whuch
will come in course of payment during
the yoar ending the 31st day of March,
1971, in respect of ‘Forest”.”

Demand No. 33 —Other Revenue Expenditure

of the Mistry of Food, Agriculture,
Community Development and Co-opera-
tion.

MR. CHAIRMAN : Motion Muved :

*“That a Supplementary sum not
exceeding Rs. 1,000 be granted to the
President fo defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1971, in respect of ‘Other revenue
Expenditure of the Ministry of Food,
Agricolture, Commumily Development
and Co-operation’.”

Demand No. 34—Ministry of Foreign Trade.

MR, CHAIRMAN : Motion moved :

“That a Suppfementary sumt pot
exteedi g Rs. 4,719,000 be granted to the
President to defray the charges which
will come in course of payment during
the 'year opding the 31st day of Muxch,
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1971, in respect of ‘Miaistry of Fortign
Trade'.”

Demand No. 35—Foreign Trade.

MR. CH@IRMAN : Motion moved :

“That a Supplethentary sum not
exceeding Rs. 3,27,18,000 be grented to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Foreign Trade’.”

Demand No. 37—Mmbstry of Health and

Family Planning and Works, Housing and
Urban Development.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 4,96,000 be granted to the
President to defary the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Ministry of Health
and Family Planning and Works,
Housing and Urban Development’.”

Demand No. 39-—Public Works.

MR. CHAIRNAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 98,22,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Public Works'.”

Demand No. 43 —Cabinet,

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 6,07,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1971, in respect of ‘Cabinet".”

Demand No. 45—Police.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum tot
exceeding Rs. 8,29,37,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of Marcn,
1971, in respoct of ‘Potice’.”
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Demand No. 48—Privy Purses and Allow-

ances of Indian Rulers.

MR. CHAIRMAN : Motion moved :

“That a BSupplementary sum not
excosding Rs, 24,000 be graanted to the
President to defray the charges which
will come in course of payment during
the yeat ending the 3ist day of March,
1971, in respect of ‘*Privy Purses and
Allowance of Indian Rulers’."”

Demand No. 50—Delhi.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 5,00,00,000 be granted to
the President to defray the charges which
will come in course of payment during
the yéar ending the 3ist day of March,
1971, in respect of ‘Delhi*.”

Demand No. 51— Chandigarh.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 47,89,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1971, in respect of ‘Chandigarh’."

Demand No. 52—Andaman aud Nicobar

Islands.

MR. CHAIRMAN : Motion moved :

“That a Suppicmentary sum not
exceeding Rs. 2,80,54,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1971, in respect of *Andaman and Nico-
bar Islands’.®

Demand No. 53—Tribal Areas,

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 84,57,000 be granted to the
President to defray the charges which
will comne in course of payment during
the year ending the 3lat day of March,
1971, in respect of *Tribal Areas'.”

Demand No, 54--Dadra and Nagir Haveli

Ares.
MR, CHAIRMAN : Motion moved :
“That a Supplemeitary sum not
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exceeding Rs, 11,65,000 be granted to the
President to  defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1971, in respect of ‘Dadra and Nagar
Haveli Area’.”

Demand No. 535—Laccadive, Minicoy aod

Aminidivi Yslands.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 18,11,000 be granted to the
President to defray the charges which
will come in course of payment during
the year eading the 3ist day of March,
1971, in respect of ‘Laccadive, Minicoy
and Aminidivi Islands®.”

Demand $7-Ministry of Industrial Develop-

wment, Internal Trade and Company
Affairs.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 2,582,000 be granted to the
President to defray the charges which
will come in course of paymeni during
the year ending the 3ist day of March,
1971, in respect of *Ministry of lndustrial
Development, Internal Trade and Com-
pany Affairs’.”

Demasd No. 64—Other Revenue Expenditure

of the Ministry of Industriuf Development,
Interaal Trade and Company Affairs.

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceedinb Rs. 4,34,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3Ist day of March,
1971, in yespect of ‘Other Revenue
in Expenditure of the Minstry of Indus-
trial Development, Internal Trade and
Company Affairs’,"”

Demand Neo. 61---Ministry of Informsation snd

Brogdcasting.

MR. CHAIRMAN : Motion moved ;

“That & Supplementary sum not
excesding Rs, 2,890,000 be grunted 10 the
President to the defray charges which
will come in course of payment disting
the yesr ending the 3ist ey of Mdsch,
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1971, in respect of “Ministry of Informa~
tion and Broadeasting’.”

Pemand No. 62—Broadcasting,

MR, CHAIRMAN : Motion moved :

‘“That a Supplementary sum not
exceeding Rs. 78,25,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1971, in respect of ‘Broadcasting’,”

Demand No. 68—Director General Mines

Safety.
MR. CHAIRMAN : Motion moved .

“That a Supplemeniary sum not
exceeding Rs. 2,38,000 be granted to the
President to dofrny the charges which
will comne in course of payment during
the year ending the 3ist day of March,
1971, in respect of ‘Director General
Mines Safety'.”

Demand No. 74—Ministry of Petroleum and

Chemicals and Miney and Metals,

MR, CHAIRMAN : Mation moved :

“That a Supplementary sum not
exceeding Rs, 4,33,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Ministry of Petro-
leum and Chemicals and Mines and
Metals'.””

Demand No. 76--Other Revenue Expen-

diture of the Ministry of Petroleum and
Chemicals and Mines and Metals.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
oxceeding Rs. 1,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1971, in respect of ‘*Other Revenue
Expenditure of t:e Ministry of Petro-
Jeum and Chemicals and Mines ad
MCM".“

Transport,

MR, CHAIRMAN : Motion moved :
WThet & Supplementity sum 80t
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exceeding Rs, 2,56,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Ministry of Shipping
and Transport®.”

Demand No. 79—~Mercantile Marine.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 16,89,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Mercantile Marine’."”

Demand No, 81—Other Revenue Expenditure

of the Ministry of Shipping and Trans-
port.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March
1971, in respect of ‘Othe Revenue Fxpen-
diture of the Ministry of Shipping and
Transport®,”

Demand No, 84—Ministry of Supply.

MR. CHAIRMAN : Motion moved :

“That a Supplementaty sum not
exceeding Rs. 11,61,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Ministty of
Supply’.”

Demand No, 85--Supplies and Disposals,

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not
exceeding Rs. 15,36,000 be granted to the
President to defray the charges which
will come m course of payment during
the year ending the 315t day of March,
1971, in respect of ‘Supplies and Dis-

posals’.”

Demand No. 77—Ministry of Shippisg and Demand No. 91—Department of Atomic

Energy.
MR. CHAIRMAN : Motion moved :
“That a Supplementary sum ngj
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excending Rs. 1,23,000 be grasted to the
President to defray the chatges which
will comae in course of payment during
the year ending the 31st day of March,
1974, in respect of ‘Department of
Atomic Energy'."

Demand No. 92Other Reverse  Expesditnre
of the Department of Atomic Energy,

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 4,50,00,000 be graated to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Other Revenue
Expenditure of the Departme of Atomic
Eﬂﬁ'gy’.“

Demmnd No. 95—Posts and  Telegraphs
Working Expenses.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 3,50,35,9%00 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 3Ist day of March,
1971, in respect of ‘Posts and Tele-
granhs Working Expenses’.”

Demand No. 99—Department of Sockl Wel-
fare.

MR. CHAIRMAN : Motioa moved :

“That a Sunplementary sum not
exoeeding Rs. 69,000 graated to the
President to defray the charges which
will come in course of payment during
the year ending the 3tst day of March,
1971, in respect of ‘Department of Social
Welfare'.”

Demand No. 185—-Defence Capitul Cutlay.

MR. CHATRMAN : Motion moved :

“That a Supplementary sum not
exceeding Ra. 4,25,75,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
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and Coinage.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding  Rs. 23,00,00,000 be granted to
the President to defray the charges which
will come in course of payment during
the your ending the 31st day of March,
1971, in respect of ‘Capital Qutlay on
Curreacy and Coinage’.”

Demand No. 11i—Commuted Valze of

Pensions,

MR. CHAIRMAN : Motion moved

“That a Suppiementary sum not
exceeding Rs. 1,76,89,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 3Jst aay of March,
1971, in respect of ‘Commuted Value of
Pensions’.”

Demand No. 113—~Capital Qutlay on Grants

to State Governmments fot Developmoent,

MR. CHAIRMAN : Motion moved -

“That z Supplementary sum nnt
exceeding Rs. 1,04,07,000 be granted to
the Presiden? to defray the charges which
wiil come in course of payment during
the year eading the 3ist day of March,
1971, in respect of ‘Capital Qutlay on
Grunt to State Governments for Develop-
ment’,"”

Demand No. 114—L.oans and Advances by the

Central Goveriment,

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 41,00,00,000 be granted 1o
the President to defray the chargos which
will come in course of paymemt duting
the vear ending the 3ist day of March,
1971, in respect of ‘Loans and Advances
by the Centrat Government’,””

Demsnd No. 11S—Parchase of Foodgraine

and Rertlilzee.

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum got
exceeding Rs. 51,26,00,000 be granted to
the President 10 dafzay the chacges which
will Game in. coume of paymemt during
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the year ending the 31st day of March,

1971, in respect of ‘Purchase of Food-
grains and Fertilizers'.” |

Demand No. 119—~Delhi Capital Outlay

MR. CHAIRMAN : Motion moved ;

“That a Supplementary sum not
exceediag Rs. 1,000 be granted to the
President to defray the charges which
will come in course of paymeat during
the year ending the 3ist day of March,

1971, in respect of ‘Delhi Capital
Qutlay".”
Demand No. 127—Capital Outlay of the

Ministry of Labonr,
Rehabilitation

MR. CTIAIRMAN : Motion moved :

“That a Supplementary sum not
exceeaing Rs. 25,22,000 be granted to
the President to defray the charges
which will come in course of payment
duning the year ending the 31st day of
March, 1971, 1n respect of *Capital Out-
fay of the Minstry of Labour, Employ-
ment and Rehabilitation’.”

Employment and

Demand No. 128- Capital Outlay of the
Ministry of Petroleum and Chemicals and
Mines and Metals

MR. CHAIRMAN : Motion moved :

*“That a Supplementary sum not
exceeding Rs. 1,000 be granted to the
President 1o defray the charges wiuch
will come in course of payment during
the year ending the 3ist day of March,
1971, in respect of ‘Capital Outlay of
the Ministry of Petroleum and Chemicals
and Mines and Metals’.”

Destind No. 134—Other Capital Outlay of
the Minlstry of Towlbm and Civil
Aviation

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 5,43,00,000 be granted to
the President to defray the charges
which will come in course of payment
doring the year ending the 3lst day of
Murch, 1971, in respect of ‘Other Capi-
tal Outtay of the Ministry of Tourism
and Civil Aviation®
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Demand No. 136—Capital Outlay on Posts
and Telegraphs (Not met from Revenue)

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 3,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Capital Outlay on
Posts and Telegraphs (Not met from
Reveaue).”

Demand No. 137—Other Capital Outlay of
the Department of Communications

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 40,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1971, n respect of ‘Other Capi-
tal Outlay of the Department of Coine
munications’.”

SHRI S. M. BANERJEE (Kanpur):
What is the time allotted ?

MR. CHAIRMAN : One hour.

SHRI D. N. BHATTACHARYYA
(Serampore) : I move the two cut motions,
Nos. 1 and 2 standing in my name.

1 beg to move :

“That the demand for a Supplemen-
tary grant of a sum not exceeding
Rs. 8,29,37,000 in respect of police be
reduced by Rs. 100.”

L]
[Failure to stop the atrocities committed
by C.R.P. 1 different States specially in
West Bengal and Kerala (1)1,

**That the demand for a Supplemen-
tary grant of a sum not excecding
Rs. 8,29,37,000 in respect of police be
reduced by Rs. 100.”

{Repressive policy of the Govemment
towards the democratic movement in the
country (2)].

MR. CHAIRMAN : The cut motions
are also before the House.

SHRI D. N. BHATTACHARYYA :
I take this opportunity to highlight certain
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[Shei D. N. Bhattacharyya]
important points which are retevant to these
Supplementary Demands.

My first poimt is this. Migh-flown
words have been used here regarding the
removal of unemploymoent and fighting
poverty, bat neither in the Supplementary
Budget nor in the Budget speech of the
Finanoe Minister yesterday did I find any
words regarding the re-starting of the closed
.factories.

All over India there are so many textile
mills closed for more than one year. So
many other mills both in West Bengal and
other areas hiuve been closed. Enginecring
factories have been closed for long periods,
but no step has yet been taken to re-open
these factories. There is President’s Rule
in West Bengal even now and still there are
13 textile mills, in which more than 16,000
workers were working, have been closed and
they arnc now unemployed. 1 hope that the
Minister will, at 12ast white zeplying, try to
satisfy us as to how they are taking steps
to re-apen these cloaed factories.

1 find that in the Supp'ementary Budget
a sum of Rs. 70 lakhs has been given as
loan to the Braithwaite Co., of Calcutia,
but may I know from the Minister why this
Braithwaite factory in Calcutta was closed ?
Their demand for steel was about 30,000
tonnes and for the whole year they were
gliotted only 8,000 tonnes. Why this dis-
parity 7 [ know it for certain that steel
is allotted fromh the Centre to certain parts
where no steel is required and in places
where steel is necessary requisite quantity is
not given, This is the thing that is going
onin respect of supply of the other raw
materiale for which the factories have to
depend mainly on the Centre.

Then regarding textile mills I know that
in the regime of the United Fromt Govern-
thient in West Bengal a guarantee of Rs, 28
fakhs was given for the re-opening of the
Bangalakshmi Cotton. Mills, but I do not
know why the factory has not stild been re-
opened. Even now, when the Minister is
coming forward for a certain amount for
wira expenditure, for which be is ssking
the sanction of Parliament, there are 20
many factorics which are still closed.
Government is saying that it will take
eifective measures to pemoye unemployment,
but in my Coustituency 13,000 workers ate
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unemployed becauss of the closure of
factories. May I know from the Minister
whether he can take any positive siep to re-
open these factories ?

The factories have not been closed be-
cause of {abour trouble. The closure every-
where is bevanse of the financial difficulties
which is the result of 24 years of Congress
rule. 1Is it anybody's case that the people
do not require any cloth ? Then, why are
cotton mills closed ? I know the Minister
has no answer because they are not touch-
ing the basic problem which is faced by our
country, without which no progress can be
achieved in anty respect.

Then, I come to the next point regard-
ing the aftermath of floods. Floods are
also crcated by this Governnient. They have
constructed the DVC as a result of which
every three of four years there is flood in
our area. In the districts of Hooghli,
Howrah and Burdwan you will find floods
causing loss both to the propertics and crops
of thousanas of peasants, but no effective
step hus been taken to prevent this 1 have
heard that some schemne is there to solve the
problem of the lower Damodar region,

I do not know when the actual impie-
mentation of the programme wiil start. They
have asked for some money for the D.V.C,
aiso. 1 request him to reply to this geestion
atleast. Will the Lower Damodar regton's
problem be solved within a reaschable
period of time?

| shall now refer 10 the attrocitics that
went on in West Bengal, Kerala and in other
parts of the country during the last one
year. Sir, if you come 1o our part, it will
appear as if we have bees occupied by the
Central Government C.R.P. forces and the
military. Go to any part of West Bengal,
you will fiad truck loads of C.R.P. men
and military people moving here and there,
What is the result that you have achieved ?
Have you been able to tackle the problem
of law and order 7 1 have a telegram here
with me. A worker MNarain Ray, of Hindu-
stan Motors Limited Uttaspara, who was
going back to his home which was far anay
from the factary was killed by some anti-
sociel elements, the so<called Naxalive cle-
meats at S nty. 1 koow the assai-
Iants have got counection with the Congress
elements of that locality. That is not the
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only murder. This is the third murder
within a month. Just on the eve of the
elaction a government employee was brutafty
murdered in the same place in broad day
light but nothing was done. A respectable
teacher of that aren was stabbed and he
would have expired if he had not been re-
moved to a big hospital in Calcutta for
treatmeat, What stops are the Government
taking ? It is not the United Front Govern-
ment. 1t is the President’s rule, the rule
of Mrs. ladira Gandhi in West Bengal, 230
young men of our party had been killed
within this one year. By whom ? By gang-
sters, by the henchmen of the Conmgress, by
the goondas who call themselves Naxalites
~{Interruptivns.) 1 stand here to establish
it. 1 challenge anybody to come over to
West Bengal and face the people. The
peopie have given their verdict in the last
elections. They have not.returned the Con-
gress (R) in West Bengal in the last election.
You mught have won m other places. The
three Congresses, Conyress (R), Congress (O)
and Bangla Congress together could not
compete with the Communist Party
(Marxist). We are the majority party there
including our allied parties. [ know therc
i5 a conspiracy which is being hatched in
Delhi to imstail Mr. Ajoy Mukherjee as
Chief Minister, He has got only five mem-
hers. This 1s the way you are functioning
democracy. The ruling party must remem-
ber what happened in 1968 ; the same thing
will take place again. The same ruling
party in a conspiratorial method installed
Dr. P.C. Ghosh as Chief Minister in 1968.
The people of West Begal gave a proper
reply to the said conspiracy by throwing out
Dr. Ghosh from power. $till there is time.
If the ruling party have got any respest for
democracy, they should realise which is
the largest party in the Assembly . (Inter-
Puptions),

How can they olaim a majority ?  Still
they are installing a party which has no
backing. The people of West Bengal have
thrown them owt ; have rejected them. So,
while talking of democracy, while talking of
fighting poverty, while talking of remaoving
uncmployment, it may sound big and nice.
You may befool the people for sometime.
But m no time the people will rise up
aud gawe a hofitting reply to your high-
sounding words,

Already, I know not only in West Bengal
bt in othier pasts wiee,
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AN HON, MEMBER. : Kemln,

SHRI D. N. BHATTACHARYYA :
Everywhere ; in Bihar also, Why not?
People are suffering from unemployment and
poverty. And if they rise against those
things, and start a movement, your CRP
will go and c¢crush them. Do you mean to
say that this thing will be tolerated for ever?
Cortainly people will rise and stand against
these onslaughts and in no time real demo-
cracy will come up in India. 1 know, and
we will strive for that and we will se¢ that
it comes as soon as possible.

With these words, | resume my seat.

oft o W wgre [wW (Framr-
ww) ;. gurafy wea, & wigr w3w &
T § ) WA § aX ¥ e
Hrrawr ¥ woar 1 9gt AT -
wfafr & 10 wieslt g7 w¢ @i grow &
w1 § agt gw € wrht FT & g
& grwc Ad § 1 agl ol gt BW H
UE 4T % & { WIAT WY FF AT
gw foar § ag & oy w99 g
¥ A ¥ CF FIAT EAT§ |

it o ey W ARl -
firee dv e & W FC AR Y IR
g w9 adoR § e ot SR
&rim wore § SR wy N wewrd af
& 1 s WY o #fer TIFW &I q2w
¥ o Bfezr gaww § wrer § aY o agt
AT vt gEa s sremaear & @7
TowRe ¥aEr STy ag & ooyt
wraTsY WP wfay QY § A T
T et g ¥ | ToTew AR e
¥ frbw w0 g fgwr @ & wif
W ¥Ed af wgy § o wef|g
T & w7 e ) wiearg 7 F@
W &F ¥o Yo o T Y wwrer I
gEy w3 < site on f wive & e
firfiperx ¥ oW g% IJo® oy ¥ e ¥
wroay onfe qoac fim weg ¥ wowg
wre W T WO Y OR eyt o3 el
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¥ AU @ N gt FTe § woRd-
ot syt w7 wary A A A
e ww gf @ amw ¥ ey
auiz @ ot | dmw ¥ A Sehw wify
w ol g€ & set qhgd e
ardard) wrgfrer qff ax § ot
srow & B oamw ¥ WY ey Wit
oo wu ot & e e ¥ wwd arf
¢ oy -2} Gefigafamm gt & W
W o1 Y & S Gee A ge ey
Har R Y ag aredardt W oA
e STaw A § IAHT W AT
Wy & afe e # o v vt
a3 W fgar A qgfa A F a3 =
wrar ug wETd wfrr S A
v e x QA K AR F T A
wwe ot § A g e i fe
g T AT NI A § W
s O SN Fan A XA K
mRmNawfew 7@ ¥ 7
TAAT H A TG AR E )

w5 @ qeddz 6 i F e v
oW ¢ ow A I e N oaoed
s g & rOh g & AR
FAAT AT g @A AR aw W
agl¥ Wi G T & T ) grANT
v § R g7 oy A fewe @
AT W JU T W TR AT g an
¥ wrar § 1 wore wegfier wiferer qref
s ¥ g ey, b X T gl @ W
o figgear Y o weelt @ o o
.. {owawm)... WX g wleeww #
i ¥ arg Wl W Wi Ot gew
o qoelt war g & 9g Tt we
qrivy | sfroeft iy el wlnly 9 g
%7 % S v o § e I ey
¥ foq w1, 04T A ettt ot el
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£ 1 xuforg &7 WY w1 forgror 7 vl g
T IO 8 &R s gy 1 Red
et ¥ gy figar WA & arape g
dri ®7 AT ey & araae WE A
frwa v 3% Rarars 4 faar § WX
gfeer afdt t framar & 1 g% qu-g
wOuT § % e at 9 fgmreaw wyfer
T @d @ e At & AR ®N
Age W gE ot ¥ e ot W
faelt § go® 5 dore ¥ Ay wrft (AN
& fr 1z dw ¥ arfees wRgieEl B
fay § ag ardw srawg @ fr g,
ot w7 qwg ¥ WY A T FT @A
Az fear g1 SR fely 1) A Sw oA
? W weafee miferved o) weET
g aAw A7 wifgw

s gE A o @ wwlx &
Wt § e awg Qo wRdw §
grx I # gw are f v forera
W o Wi fr domw oddE
w9 W WE gay Tqw 2T qg 9 §
aY oy fegre §, su¥ A s W w7
weat wrar &+ o frgdt g€ 22w @
et w1 are A X fager s
wifge waifs far g1 Rew &Y aoRd
7Y T7w WY aoet At § wwdt 1 e
ag ¥ frorer o orft oy & g wd
I IO F I oy ag ¥
T B aoen o Pt wifgg 1 ww fol
fer wforaw & o off yerede @ o
T & vt vy fgenr dwod oo
¥} femy i W qo g o § ow
Wit oy Pt & s aemsife @ e,
fonr & ¢wediw & fage & ger
e | sre Jar wlf fiear war o g
wit o S ¥ aeft A W @)
e ATk e & wrey k) N gy
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aga Ywareex § 2y worw 9o frward
# @t of Pl gfeqror § wg wwy oo
feeard At § 1w awg ¥ A o wifgy
vafag meddz ©Y wfgy fF 9g ameeer
R A i [ISY § o ofy @ g 7y
gt & wragfen ave dmw, ok geey §
W et g€ Ry § AN agw A
wifermr w3

SHR1 8. M. BANFRIFE (Kanpur) : Sir,
1 would like to confine my remarks to the
various Demands, especially Demands Nos.
46, 48 and 111,  Most of the demands relate
to the payment of mtcrim relief to Central
Governtient employees.  When this interim
retief of Rs, 15 for those getting the lowest
salary of Rs. 84 and of Rs. 45 for those
getung up to Rs 1250 was announced, there
was heart-burning among Central Govern-
ment emplovecs and they exhibited ther
anger through various demonstratrons.

15.34 hrs.

{Mr. Speaker n the Chair}

I would request the minister to convey
the feclings of the employees to the Pay
Comunission, sv that whea they give their
final report, they may keep in mind the
feclings of the employees who expected at
feast Rs. 70 as interim relief. Whea I say
Rs. 70, it is not based on mere assumptions
but on definite calculations, taking into con-
sideration the recent awards of various wage
boards in the case of engineering wortkers,
stecl workers and other workers in HAL,
etc, There the minirmum salary is Rs, 195
in certain cases and Rs, 210 in some other
<ases. But in the case of the Central Govern-
ment employees, it is only Rs. 147 and
after this relief of Rs. 15 it has risen to
about Rs. 162. So, 1 still feel that there is
much to be made up and the Pay Commis-
sion should be asked to ¢consider this with
réference to the ficed-based minimum wage,
which has been the demand of the Central
Government employees and for which they
have Taid down their liVes in the 1%th
Septeaber gitike. 8o, I would request the

Minister s%cu s when ths Pay
y to finalise jts report,

CHATTRA 4, 1893 (SAKA)

1970.71 122
1 would also suggest that he should ask the
Pay Commission to {inalise its report because
it has received all the dats needed, whatever
was available with us and whatever was
avajluble with the governmeni, and there is
no nced or necessity for delaying it any
further.

Then I come to unemployment. I was
happy to hear that in the recent budget
Rs. 50 crores have been sanctioned for the
rural areas for meeting the unemployment.
1 do not know whether in this covatry a sum
of Rs. 50 crores would be sufficicnt to meet
the race between unemployment and starva-

tion. We feel that there should be some
unemployment dole to the educated
uncmployed.

What is the number of educated unem-
ploved today ? According to the figures
available with the cmployment exchanges
necarly 87,000 enginecrs qualified in IIT and
various cngneering calleges are today unem-~
ployed. Then there are the 11T boys,
youag boys having passed their intermediate
science, or ¢ven B, Sc. with training ranging
from 9 months to 1§ years in IT! and their
number is 2,64,000, They are qualified
engineers and technicians and even they are
without job today. Before we give our
consent 1o this amount [ would like the
Minister to throw some light on what is
going to be the fate of these people and
whether any unemployment dole is likely to
he given to them.

Then ¥ come to Demand No. 48, privy
purse. Even the President’s Address did not
make 1t clear as to what is going to happen
to the privy purse. Are we going to succumb
to the Supreme Court ? That was the main
issue put before the people of this country-—
whether the Supreme Court should be the
highest court in this country or the Lok
Sabha should be the highest court in this
country—--and it has been proved beyond
doubt that the 1ok Sabha is the highest
court in the country and not the Supreme
Court with 12 judges sitting in judgment.
Now it is lugh time that the  Constitution
is amended. Here I musit remember our
late lameated friend, Shri Nath Pai, and the
Bill which he presented to this House. The
time has come when the Constitution has to
be amended to suit the requirements of the
common people and the privy purse has got
to be abolished once and for all. Even toduy
we find that in Demand No. 48 a sum of
Rs, 24,000 has been sanctioned for the family
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members of the ex-rulers. The ex-rulers
are there bécause of the judgment of the
Supreme Court. | want a clear assprance
from the hon, Minister that this privy purse
is going to be mbolished again, and if Rajya
Sabha is coming in the way, let us abolish
Rajya Sabha., Because, the number of the
reactionary forces has been reduced to zero
and they caanot become a hurdle to the
abolition of the privy purse in this country
after the mid-term clections. I feel that it
should be done and the Bill should be
brought before the House immediately and
the Constitution should be amended,

Coming to Demand No. 46 regarding
police, I am indebted to the Prime Minister
and the Home Mimister for giving armnesty
to the Dellu policemen who were on strike
who were on agilation. But there are some
policemen who have not been takea back on
job yet.  Also, their services have not been
continuous ; there is break in scrvice. |
would urge upon the hon. Mimster to
implement the Khosla Commission recom-
mendation and see that those policemncn who
have been granted amnesty are taken back
without any sense of vengeance and without
any sense of vindictiveness,

Then 1 come to Demand No. 111 relating
to pensions. [ have received several repre-
sentations from the All India Pensioners'
Organisation,

The prices are rising every day, Even
the hon. Finance Miaistar, when he presented
the Budgot yesterday, agreed that pricos are
rising and that the Government was unsble
to check them, He wants to find out a
machinery for that, But the machinery of
blackmarketing is mwch more effective than
the CGovernment machinery is to controf
prices, Unless we improve our machinery,
it is very difficult to comtrol prices and to
veduce them tp a reagonable level,

The pensioners also want some increase
in their pension. A question was asked in
the Fourth Lok Sabha through which we
askod as to why this question of pensioners
shorid not also be referred 10 the Pay
Commission. The hon. Shri Sethi, who
was the Minister of Finance then, said that
the Government had kept its mind open.
Sometimes an open mind meany a vacaat
mind, T want to know whether the Govern-
ment’s mind iy reatly open stif] aad, if it iy
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80, this matter should siso be referrad to the
Pay Commission.

With these words I support the Supple~
mentary Grants but I would reqoest the hom.
Minister to give me categorical replies about
the Pay Commission and the privy purses,
whether they are going to abolish privy
purses or not or whether they are going 0
succumb to the Supreme Court whose verdict
has been defeated by the people of this
country.

st o e (eRanE)
Ty AP, AN geAAz ) forigw aww
¥ grr § 9wy Anda v & fam K
WE gt § A7 AR A IO W
e § AT wgar §

A A & foad genfaw &
T oaN W aNg o sl ¥ asA Y
Frat arem & 11970 # wafor wen
ST FW A BT fEr omar w wa
ars ¥ A7 g | AR gt we st
f wrgaw e Sr g i gh d 1 &
arar o &3 & v e gadr g
sy fadel) arfe ¥ st wrefary )
T HT &S |

2q ¥ med af gmemr qddt o
W A dRe O & gfa
gard aowTT sfeag &1 39 for ¥ 2w
TN A W AAAET LW N
w® orrer wfY Y wgeaya wT 9T Wl
g€ &1 o g o) W W frerwr
o aoeTe ® Frererar &1 30 & 9 e
art whafaf agh &3 § oY @ Sy o
FIW! T qERE BT LA FOT gor Wi
il o AT WY I HT R

Ay f avsh ¥ wrowr wnw
fiomar wrgar § 1 oF aTE @t Wl
frrerr oY e oY ot & ol qudt s
wftanfy mefrd’ fadwll & suree wow @
¥ wof ) § o vaws WAy it
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wfer @Y equr waa frar amar §0
o ¥ I I fefafaaws r ovar ¢
WIT ST g wemTe Y i €Y avr
¢ W T & e s g odiode
Wo Fagrafidemr H o g€ § 1 =g
N wad AT § A AT A qar
A ¥ ggmw gRY € awTd H g
FW ¥ agras A et 40 & wger
fie o xw aw AN D w7 W@
a=g fipar ol silx s @ wr oW &
IHFT I faw axg ¥ & wwAr §, W
wgg S o AT &y aefar
¥ fawre w3 wnfz o

0 gad @@t wwear addt A 2
foa% v gardt wrw W o ww )
i ot afwir § & gw 9 R
G & YeaT wG | TAw ALY @ N
wrd fzu mu § 9OF) gAY AT ¥ AN
farrr & 1 o v ol wE W oww o §Y
Farar aar ot fowd w9ra § ggrar w@r
wr fir 27 &35 N Y Awaw AT
47 aE AT § 1 OF ATE & wiead
wmeht 47 G0 Rk GR ggd @
o gardy wefr § W7 fawer geaed
w3 fgare somar § AR QU
% fog v ¥ #m Wl &1 faeioy
155 vod fear war & 1 g ke
v ) 5 ¥ W wgd e
< ot feare & vy mar § srawwar
¥ wgwrC o &y ¢ foorrg Wt §0 W
WA Am gt do § 1 W MR
ww ¥ w9 §hw W EW Y FHHEL FW
w1 ol &, 6 % g¥ fren< e g )
mmweﬁmﬂwm‘iﬂ T
werr @ gYr Fored ap Wy o @ fw
vl W e A R gy AT W@
W R gew g o el
Rl ot gk k) o TR g€
rodf oY Qwd ¥ oft wud wewr Q-
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Ad o1 @ ¥ A wwrd oy ww v
TG ANET] | Y W adad
FaeITd § TN A% RN WA Ay
wifgr O smar W Iw oFQY T
e gwr @ arom, & s
Farg @ kot & g9 3w sriang
A Y wrnhy, ag wrar o gw @Y §)

TS WO 1Y 70 W& F gguw W
T IL § 1 gk dwrw & Wk A g
mar frar & £ & ftg w7 o § awdl
AT it agh e g § frew ww &
A Ay gavverE 1 geTn w
TR #31 Fr gy wear wfew § o
R R gEET F g Az § & ¥ ¥
JogrR nfar srg 3w o § ax
T HEA F) q@ 1w § 1 g 7 ol a@
T, TR R A IR W §
ARag T fgAa A q@ AT § @ W
T ITH AL W] 1 TAR wEw 97
fr wa faan o<, Wiz arfeat faer w3®
Y ZAFY gear v ¥ wfew af § AR
¥ giAT ®EW A¢ T %A § | qgr
#5 $F g5 916 I § Jgr I9RT dear
521 ¥ g A daw 25 31 ¥ fasdame
3gUA g wrm T ® 5 oag g
o7 U oTET F1 FUW (@A N wwAd
W OE | AT §CEI A I a1y agy
aivgg 1 Taiy fear & foa agqg wr
zaly gg=y I°% g & wigy @
AR g3T & T A WK AR gRd
& w1z oY, 99 a@ #1 @afg W@ 9T
®1¢ & fear 7g) | gt el o vq ar
afx ar wem T & fredt ot vt
F wra W wre g aff § Wik A
gifgm At & R R g ekw
ot 3R 3 § | @ofouwe HAH
Hodtounoqae da1 gU WK ATt 394
get o TR g A § @ X
gregm It § 1 ol ¥ ¥



127 D.S.G. (Gen.),

[t wreroar ]
Bredr g o o TT R T A E A
vak foo ¥ g fesiee gy § AR
wgh ¥ fie ¥ ooy gar® g gx ag @l
st wT @ & | gy wre aat A
g A A gArsfer wz waAAe &,
fowd e aw a7 agaa a, gafy geg
#rf Wi gt ®AT 97 | BT AW A W
aT weqre fear, 3o 5 adieT 9 g
fr agt o ¥ & @ @t gefgua Wl
¥ ger g8, & qr@ AW IFRF,
frad € SO & EeaETd agi ¥ I3 F
fireeft a7 gAR ToUT H wW Y | W@ EW
A wTw & TAT Fea g 5 & faww
T Hagr e T H o my g AR
T FY TAAT I Ay & F oA
g PR S uTea W FT opm 92T {0
7 (AT, WUT I F G AR AT AR
¥ o sl BN, e sl S e
A T AN OF, WA ¥ T /WY & @
¥ wer 7 £, A oo fomy ¥ oAwoWr
TF & A5 7wy 9 ) gAY & FAW
T F ¥ @ gy gAw wr § AT
g Y ¥ 3oy T T B &
o [EF F AT F E wl qEk A A
¥ U & 1 ggr 9T AT W OFEN R,
SEYT aVF & g Ty & &

wg & 3g wWrEm @ f1 A%
s feamr s g, St erw-are
¥ grafig §, ) wET B AT o ATAT-
¥y €29 T AL W W@ | gAAE ¥
feeeft & eradwe grafan oo dar q4y
IR I B A g [E
Ay § Faww O =T § a7 TR
w1 w1 &, afiewy wgt ax gfawrd s
¥ FT GrAY §, TRE I9ET F7E A

w8 § t % wegfedoes fafreee &1 =@
& W wrefis w<aT qrgar § | W A
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wgi W ¥, &) ag 8 wAar A SRt
o fear qr s ¥ g7 @@ oA wwt
forsrandiar &)

SHRI B. R. SHUKLA (Bahraich) : Mr,
Speaker, Sir, a commitment to social, politi-
cal and economic justice was made as carly
as when our Constitulion was adopted. But,
1 regret that these principles were observed
more in their breach than in their applica-
tion. 1 am glad, Sir, that the new Budget
which way presented yesierday has given a
new direction, a new sense of purpuse and
a new outlook to this country. The split
in the Indian National Congress was
responsible for this revolutionary change in
our economic and social outlook.

This split was brought sbout by clash
uf personalities, but it has developed into
social transformation. The people by their
massive verdict at the polls have amply
demonstrated their faith in democatic
sociahsm. They hud steered cledar of the
twin dangers of right reaction and left
adventurism. 1In this conncction we have
got the history and the practice of West
Bengal where the cult of violence, the cult
of the bomb was reigning, with the result
that there was indusirial deadlock resuiting
in consequent unemployment, about which
my hon. Marxist friends have complained.

We have to remember that industrial
peace and industrial progress can be achieved
only on the basis of stability and continuity
of purpose. It cannol be brought about by
strikes or Jockouts ; it cannot be brought
about by murders and arson ; it cannot be
brought about by a policy of chaos. The
reactionaries have beem routed and the
money bags have been spurned by the people.
The relics of feudalism have boen besten in
their own dens, .

The very fact that we have been returned
in such mussive magority shows the matority
and wisdom of owr people who are still
backward economically. So many empires
have come and gone in this country., %o
many rulers have come and gose, But
still the continuity of our ancient culture has
been kept alive by the masses of this
country, who are unsophisticated people.

Now, what we have to do is-this. We
have given 8 new orientation to,ouF SCONOTNIC
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oplicy, and this budget provides extensive
facilities for credit to the poorer and the
weaker scctions of the community,

At this stage I wish to state one point.
1 may sound this note of warning, becauce
the vast volume of money to be put into
circulation may give rise to inflationary
tendencies, While implementing policy of
social transformation and extending facilitics
to the poorer sections of society, ete. we
should see to it that cash credit is not given
directly to in the hands of people who apply
for loans. These facilities should be given
as against purchases, of productive instru-
ments such as tractors, agricultural
machinery, toods, «cars, rickshaws, etc.
Because, if money s directly given to them,
it is bkely, they may squander away the
maoney on other unproductive purposes. We
should see that this moncey is not put again
inte circulation, because that wift create
inflation. What we see is this. A person
gets money for purchase of bullocks or
tractors, but he spends the money for
purposes fike marriages in the family, etc.
For such unproductive purposes, money
should not be allowed to be misused.  There
15 the dux’u_zcr comiag from buweaucratic
peactices. We want to build a yocialist India,
but I am aftaid, we should not allow this
objective to be diverted towards the building
up of a bureaucratic empire. We have
abolished intermediaries from our midst.
We have abohshed ramidans, But we have
atso introduced another vested class. T am
not meaning any disrespect to this class
when ) say this. We have developed this
vested class of politicians. We have deve-
loped this vested class of bureauciats who
have got thecir own interests to serve. When
the money is advanced to loans, they take
share out of that money ; they oblige only
those persons who arc their own stooges,
they make some percentage out of it
Whenever any tractor is to b2 purchased
or any machinery or tools have to be
purchased, they prescribe a particular firm
or a particular shop from which alone those
things could be purchased, and only then
loan is advanced.

16.00 brs.

So, a certain type of monopoly and a
sértain type of economic concentration is
being created.  While we all avowedly want
t6 ocurb thes¢ monopolistic tendencies by
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appo ntment of commission, but by practices
we are creating another class in the shape
of bureaucrats, middlemen, and the neo-
rich clags. So, we have to avoid this
danger.

This socialist transformation can be
brought about only by a dedicated cadre of
government oflicials,. We have to utilise
their talents. { do not say that all those
peisons who are in government service are
reactionary or selfish or aie not patriotic.
We have to appeal 10 the patriotic sense of
those young boys who come fresh from the
universitics 3ad colleges, that it is a national
task, it is the national war on poverty,
squalor and ignorance and the talents and
resources of every section of the community,
irrespective of the label and the party badge
have to be utilised. Talent in the private
sector should not be scared away by mere
slogans. The persons in private sector
are as much patriotic as those who bclieve
in socialism. Ours 1s a Constitution which
takes note of mixed economy. There is the
private sector and there is also the public
sector.  The private sector has as much
scope in this country to develop as the
public sector. It has often been said that
the public sector creates difficulties duc to
inefficiency and mismanagement. We have
to guard against this,

Time 1s the essence of the situation, It
brooks of no delay. In Jegal matters it has
been said that justice delayed is justice
denied, That is not confined only to the
affairs in law courts. Social justice or
political justice delayed is also justice denijed.
It was said that Rome was not built mn a
day. But we have to see that India is made
within the short span of these next five
years, because if we do not succeed in
bringing about the necessary revolutionary
social changes within this period, who knows
what will happen and the people who have
demonstrated their faith in such a democracy
would they not lose their faith altogether in
it 7 Such a failure would be the failure not
only of a particular party but of sacial
democracy in this country.

We cannot have an oasis of plenty in
the vast desert of poverty. The cult of the
bomb was resorted to in Bengal because
there was frustration and there was wide-
spread poverty. There were intellectuals
who had resorted to this desperate path,
As our Prime Minister has said so often,
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these are problems which cannot be solved
only on a law and order level. These have
to be tackled on an economic basis by a
change of outlook. Those who are placed
fortunately in a better position economically
and politically should spurn their luxury and
they should try to walk hand in glove with
those who are down-trodden and suppressed.

There is one more point to which 1
would like to draw your attention, Doubts
were raised, and decisions were also given,
regarding the competence and supremacy of
this Parliament. [ am of the view, and [
can support it by interpreting the provisions
of the Indian Constitution, that though
federal in form apparently, ours is a parlia-
mentary form of democracy. In a parlia-
mentary democracy, Parliament is always
supreme. Regarding the British House of
Commons, it is said that it can do anything
except to make a man a woman and a
woman a man. I am of the view that the
same is applicabie to the Indian Parliament
’lso.

16.04 brs,
[Shri R. D. Bhandare in the Chair}

The Indian Parliament is Supreme in
every respect. It can impeach and remove
the President. Y1 can impcach and remove
cven the judges of the Supreme Court and
the High Court.

Therefore, in cssence, in s  esercise
of power, it 13 supreme, The decisions
given by the Supreme Court have to be
obeyed. But a direct reference was made
in the Congress Election Manifesto to
Parliament's competénce to make the neces-
sary alterations or amendments 1o the
Constitution. Since we have been returned
with the requisite two-third majority, 1 think
this Parliament should be uti ised to make
suitable amendments to the Constitution so
that all doubts raised by decisions given by
the Supreme Court might be set at zest and
this controversy wil no longer be open in
the country that Parliament is dependent on
the sweet will of the decigions of Supreme
Court Judges howsoever highly placed they
may be. After all, in no country in the
world people belonging to the services, how.
soever high they may be placed, can nullify
or ignore the wishes of the people who have
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returned their representatives in such large
numbers. Sovereignty always resides in the
people and i{ people have exercised it by
electing us to this august House in such
overwhelming numbers, their will cannot be
nullified or ignored by a decision of High
Court or Supreme Court Judges. 1t is
our duty to bring forward a Bill within
a few months in this august House for
amending the Coustitution Jeclaring in un-
mistakable terms that ths Parliament has
the tecessary competence {0 bring about
constitutional changes so as to mete out
social justice and bring forward social
measures to eradicate poverty and un-
employment. These measures cannot be
negatived in the ivory tower of the Judges'
court room. After all, the Judges are, I
should say, drawn from all walks of life,
Conflict between Parliament and the judiciary
is not new in modern times. There have
been such conflicts in the USA  between the
President and the Chief Justice of the
Supreme Court.  One Presujent said : *Well,
Justice Marshall has passed a decree ; let
him execute it if he can’.

So such conflicts are inevitable in a
federal Constitution. 1t is up to us to
rectify those provisions which stand in ¢ he
way of our progress, Conflicts have to be
resolved by resort to lawfu! mcans. Ours
is 3 democratic socialism ; ae do not believe
in the cult of violencd ; we do not believe
in dictatorship. Wc have adopted a path
different from both. We want to usher in
socialism by democratic mca ns, something
which has never heen done in the whole of
the world. Russin has become a socialist
state by resorting the violence ; China was
socially transformed by resort to bullets,
there personal liberty has been put in cold
storage. But wedded as we are to Gandhian
socialism and Gandhian ideology and demo-
cratic socialism, we have to see that poverty
is eradicated and unemployment abolished
not by shooting down the rich man, nor by
killing business magnates ; we have to bring
about changes by democratic means,

1 have taken more time than 1! should.
This is my first speech, though I should not
call it a maiden speech, as that would not
be an approprinte word to use, I thank
you for the time given to me.

MR. CHAIRMAN : We are disoussing
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Supplementary Demands. Members  will
kindly confine themselves to what is con-
tained in them and not enter into a general
discussion.

SHR1 D. N. BHATTACHARYYA :
How much time is left ?

MR, CHAIRMAN : As long as Members
wast and the Speaker has permitted,

*SHRI J. M. GOWDER (Nilgiris) : Mr.
Chairman, Sir, “efore 1 start speaking in
support of the supplementary demands, 1
would like to introduce myself to the House.
My name is J. Matha Gowder elected from
Nilgiris, which is popularly known 88 Queen
of Hills, T have been clected to this house
for the fist tme and 1 would like to  express
my views on the Supplementary Demands.

Mr. Chairman, Sir, it has become
the practice everv year that the Gencral
Demands arc followed by Supplementary
Demands. A member who participated in
the discussien an the General Demands has
rerforce to lake part in the discussion on
Suppiementary Demands  What we have
mentioned in  the Supplementary Demands
1s that we would banish poverty and un-
empiovment prevalent widely throughout
the country. But you never say how this
laudable aim would be achieved.

From the days of Avad Congress the
ruling party has been proclaiming from the
house-top that socialism would be ushered
in the country, but so far they have not
formulated any concrete proposal towards
that end. Even in the recent electipns, we
sought the mandate of the people giving
them the assurance that poverty will be
banished from the country and whatsocyer
retrograde laws are there, they would be
repealed, if necessary even by amending the
Constitution. The people, in their fond
hope that the ruling party would adopt
progressive measures enabling them to fulfil
their aspirations, reposed their faith and
returned the ruling party to the Lok Sabha
with a massive majority.

Mr. Chairman, Sir, 1 would like to
appeal to the Hon'ble Minister to stop pay-
ing lip sympathy and vigorously start the
implementation of socialistic policies, Then
olily the existing evonomic imbalances can be
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eliminated. 1 would like to sound herea
note of warning that the people of this
country will not allow themselves to be
decefved for ever. Only with the removal
of unmemployment, proverty can be- eradi
cated. If you want to solve the problem of
unemployment once and for all, you should
not allow concentration of wealth in a few
hands. Unless the concentration of wealth
is put an end to and the wealth is widely
dispersed among the people, if necessary even
the State taking over the monopolies, the
problem of unemployment can never be
solved.

In order to arrest thc tendency of
concentration of wealth in a few hands, the
Government passed the Privy Purses Aboli-
tion Bill in this House. But, it was not
approved by the Rajya Sabha. Then the
President issued an Order abolishing the
Privy Purses. But the Supreme Court set
aside this Qrder on the plea that the Consti-
tution did not permit issuance of such an
Order. If this is the position, then the
question arises whether such a Constitution
should exist in its present form. If we go
on treating the Consitution, which proves
to be a stumbling block for any progressive
measures, as sacrosanct and it should be in
force without being amended, then it is time
for all of us tv ponder over whether we will
at all he able to implement any progressive
measure. T also would like to state that the
people are not going to brook any delay.
We cannot afford to postpone the step of
amending the Constitution for any length of
time.

When the Banks were nationalised, the
Supreme Court held that the nationalisation
law was ultra wvires of the Constitution.
Similarly, the Supreme Court struck down
the Presidential Order abolishing the Privy
Purses. If the Supreme Court is unable to
uphold such progressive measurés as
constitutional, then the time has come to
amend the Constitution itself. 1 would
suggest that the Constitution should be
amended even before the next Budget Session,

Even those who value greatly the-indivi-
dual liberty do talk of socialism, All the
peopie in the country talk day in and day
out that socialism should be ushered in the
country, but so far nothing concrete has
been done to achieve this objective. T would
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warn the Government that they cannot go on
deceiving the people for long, merely paying
lip sympathy to socialism. The gulf between
profession and practice should be bridged
quickly.

Let us examine the steps taken by the
Government for preserving forelgn exchange.
We have been importing heavily and we have
not brought in any significant change in the
import policy. We don’t seem to have
formulated any concrete proposals for aug-
menting the exports and for reducing the
imports.

Mr. Chairman, Sir, we have not so far
given enough incentives for exports. Take,
for example, tea which is grown in my
constituency in abundance. Al of us know
that tea is a stable export commodity and
a good foreign exchange carner. What have
we done for mncreasing the export of tea ?
‘The answer is in the negative. If it is left to
the resources of the producers of tea to find
foreign markoets, without encouraging them
in théir production and without offering
them incentives for exports, how are we
going to improve our foreign exchange posi-
tion ?

1 regret to point out that the Goverament
have not s far formulated any worthwhile
schemes for encouraging our exports. This
is not the position in the case of an isolated
export commodity oniy, but it is umversal.
Instead of thinking on the line of giving
export incentives, the Government scem to be
determined in creating all sorts of bottlenecks
for the producers of export commodities. All
kinds of excise duties are tevied indiscrimi-
nately. Perhaps, we may have the occasion
to see the same sorry state of affairs being
repeated in the budget that will be presented
in May.

1 request that the Government should
bear in mind the important role played by
the exports in the economic development of
the country. Export commodities should
be given exemption from Central Excise and
such other duties. The exporters should be
encouraged to produce more by offering them
adequate incentives. They should also be
assisted  appropriately In  their  export
schedules.

Talking about my constituency, Nilgiris,
which is a tea prodacing centre, T would like
fo state that it is 8 backward area. Though .
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it is known as the Queen of Hills, it has not
got proper Rail link., 1 could not get an
opportunity to refer to this in the course of
the discussion on the Railway Budget.

When 1 see the train facility available to
go to Simla, T feel very strongly that Nilgiris
has been discrimizated. No publicity is
given regarding Wilgiris for attracting the
Indian and foreign tourists, WNo adequate
train facilities are available to this area. The
bogies in the train are very old anJ belong
to the British days. 1If this is the position,
how can a tourist be attracted to this arca ?

In 1967, when the Prime Minister had an
occasion to come to Nilgiris, she had to
travel by a Halicopter form Coimbatore
because of the absence of an aerodrome at
Ootacamund. 1, therefore, request the
Government 1o construct an aerodrome at
Nilgiris,

T would lske to refer to these matiers in
greater detail at the time of discussion on
the General Budget [ would now appeal
to the Government that the Budget to be
presented in May must pave the way for
greater production and for complete elimina-
tion of uncmployment,

Expressing my gratitude to the Chair for
having given me an opportunity to partici-
pate in this discussion, T conclude.

oft yew Wy womR (%) @A
afir wgren, ¥ A awnHd fomgs gaTk
ama wr §, = I g foadr o
Afecat ay, ag &Y AN ATy gex da1
gur 8, g arw AYET @ A\ Ay AW
¥ ¥ AHrO &Y ara }, ouwk fam 50
FAC v W X § ag Frogw “aff” &
qury § | sa¥ gw ¥ § oy wfy wewr ¥
AFTT A § IAEY TEA AAT T 9w, W
# T o wrET agrAr Wity )

gt aF T sl o1 qaA
Bagainataf Y, g} W & wi-
wifedt ofr ave & fie wgar€ o i g
wn & v 75 wor famy wifid,
ey Ay Sl gx et aph gt
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#a 25 Ty gawT fewr v @ ok | W
¥ 9% 2 Ay woaT SR A WA AT
¥ & o e wewr Bl g7
T, O W WALTL A WHT qETAT
O qwg AR A, A F W 9T I
aguaa wiuw felt a% adY fes awar o
vafan v wear & 5 o denfashier
75 waif faay wfge « it AR S
FHarfe) & § avafw gea & &, oy
wRwifedy Y ¥y 4 frar @ 19w o
wHAr IAAT AT FA T A usq
AT 3N 77 ¥ § 5 d=hy AvEre
drraf R ¥ sefar gwgm d
a1 mafr w o ser @ f& owem
FrEr 1Y oF qaler qrar ¥ Gar faeen
wifgr Atfr @ wod adafody 1 " f)
wEaTE 1 O g A% gwv § wgd
qAT X AF | @I QI Ty g AT AqvAr
ifgr 1 TS AT AmAY avw Bar
Fo4r p afra oo gAY dar 3% A 3
gafamr ¥ faaga & fr wisa wd=ifaay
¥ oft 3 wgard Ay e g e ET A
wETE WAT 39 47 Saeq FAT 90En |
warefs wRzs, fads @aaar &
wraw 1 fawra fogr o @ g WER
f ghedt Y s g9 &1 SERRY Sl
9 gwear w1 ord A gw ool 9% S
gor & afw ag feufe oYe oF wfaw
wowc el 1 gh qf ve A e
qare wre & v faen @ wElow &
wgr ot agA freArd & areT AT & Aam
av forerlt Mgt § I AqEAW AR Q
QAT A FEE ST IAE AN
Rwr ) AR agw gu FE A
draewwar § | @h fag aga dar N
wifgy | afe agt 9T gare g, I d
¥ gawy w1 fwf g, awr O I
o g o wyy I N e A qwen
§ wowr g o @ oA 4 oy 97 Fafy
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¥ 72 & =uf ¥ awer ¥ arfea €
w¥E Wt wrardy 6 aX ¥ @@ AT A
frorery & amgT N A IA A {1 7
gHEIT A9 wer WRW ¥ F Afr §
afes IR o gu A WX w2 §, 9N
529 AR I g 92 A )y awear
g

wag A § & v g T
HTEAT § | 4T I FEY ar.e F AFIC
a1 g ¥ Ay Ay F T
FY FEA € T 79T AIFT F qAT Y,
JUFT AEN F ATTF FATAT 1Y W fp
et yfwdien, et s afr R
frafer fear o1 1 ol 32 g adfiw
Faz Arae T gk ¥ gl SEwr @
& OrF F7 foar srom & 9Rd @y
AET AT RN ¥ R W aw fadem
a1 € a9 @ 9% AT w1 Fywiy fea
WA | TG BT X AR W Pratg
WA, WEITAT ¥ WAT Aoy gy
At oY AW 77w faw @ oY
IFN TH qF at g 9T ERm fR oY
W & ¥ A% § arad, *|@r 93 g
EATHT FAAT qBT Y qEAT B gA HR
¥ oft #R awear fatelt o fer 4R
2 & v wgar gzar § o fagi 20.22
aTe 7, qIY W WIONT §Y FHW T@FR
F wofy oft z@ arg o fawre wd) fiear
fir 33 &) @9 TR O seq SET X
I T gHEAT § IEFT T TR F
AT B IR @I FC Awigw oy
¥ gy qv gra A0 9gAT g f qw ey
gaeat & Qg foar s7 wa oF wgw
arw &+ wgr 9 afe e frdl W oW
wredt g @ qrar § @ 9w 4T F
a9 | ATk { qg e a7 e §
¥ gowg T &) 9 qfenY w7 gy €@-
aut @ wrar § | A IAET 49T qEON
T s § 1 W fear R fr
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fore W< &T SAPRT ¥R AW AT I@ AL WY VTN GUE 12 a¥ ggt o fach ot orafr

dmam @ fe ¥ 3§, Ny aft A K AT 5y dve I X WA Y

fosT o1 W @ w3T @ fex s AT6T AT IEN tare A€ far ey

F¥Y 2 ¥ worC A A o A A g o (WEER). @ AT epn ol e

w< Tt & SEw gw fem ¥ wTAW @
AT FL THI § |

g gaem & Ay o wey g N
&1 agi X N gfrm & warA @A I
TEWT ¥ qiz-As @A ) g@ IO
oY wrgeii Y aur aw Foerar § ) w1 AT
T gt § drward g §f5 Fa N
TH ¥ A § 1 ¥ wraw & N e
arar § Tw gwenr 9¢ AgeeAr faad
wifew ag 7@ e art 3 4

o a1 ¥ AT d g w1 o9
WX fomAT I1gAT g | Ieaw A7 A7 QA
& § w3t o wry Qg qarw qfd IET
¥t § | wrEe &7 qrAY AT F 49T A0AT
& frad 8a1 ) oifa ofwft § wife 39
® 41 ¥ oY wu vgar & ok Praral
®Y ITHY JgAT FT G A4y oy qvar B
wWEgm § guir @ afge | R
WA GFAS Y FAFAT & FTAT I
TR a2 Q7 § ) FRardi &1 9 Y
A ®T GFFT FIIHL AN WAT H AvA
g s wER A I T ol wEA
NIRRT oo o) wen s LS
% fag 378 Ter af Har & 9
AT AWHT FTTHT IR AT grar &
W gweg & fadry s fear S
el

WO Y 8y oy gy oard W g
& fr ¥ iafial st ofew wgmd
war faer wifgg s gx fa@y =19
fear a7% | g agae ¥ § wiwg 99 &
T § &% AT K9 apw T qF A

A qrT A wTOw gTHA @ g SR
9 A gt o )

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): Sir, according to
the rules of prucedure, only such matters
which arc raised in the supplenientary
demands can be mentioned during the dis-
cussion on the supplementary demands.
Therefore, with your permission, [ shall not
take the time of the House in replying to the
points not covered by the supplementary
demands.

Mr. Bhattacharyya who opend the debate
mentioned a few matiers about West Bengal.
He made certain wild and baseless charges, 1
think he and his party realise that their old
sins arc visiing them now and they are
recoiling under the impact of the things that
have come vut of the action that they them-
selves iitiated in West Bengal to begin with,
The polttics of hate, violence and coecrcion
ushered into West Bengal after 1967 is no
secset to this House. We have had occasions
to discuss this matter whenever elected
representatives of the people were stopped
from functioning In the legislature. Because
of circumstances beyond our control, the
Assembly there had to be suspended aad
dissolved. After the 1967 general elections,
two times the people of West Bengal had to
go 1o the poils. TLvery time we had the
experience that free and unfettered right of
voting was not allowed to the people of
West Bengal. This time we had to make
VEry very strong arrangements to see that the
peoplc of West Bengal had the chance of
voting according to their desire, Even now
you know how efforts were made to cocrce
them and what kind of threats were held out
to the people who wanted to exercise their
democratic right of voting. If anybody is
1o be blaroed for it, it I8 not the Centrad
Government or any other party but it is the
CPM who are 10 bo blamed for this atmos-

phery of hate, viclgace and ceercion Gy
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prevails at present in West Bengal. These
people want to turn the attention of the
people by saying that West Bengal seems to
be under the occupation of the Central
Govemnmment. This sounds very funay,
becausc the gentleman who spoke like this
assumes as if West Bengal is not part of
India. If it is part of India, it cannot be
under the occupation of the Central Govern-
ment. It is being ruled according to the
Constitution and the laws of the land. 1t is
wrong to use that expression. Either he
does not know how to use that expression
or he has deliberately said things which are
not truc and §J emphatically repudiate them.

He also mientioned cettain things which
are contrary to facts like maority for the
CPM. We all know that CPM has not
been able to get the majority and 1t is only
the largest single party ; that is all.  With
all the coerciun and all the malpractices that
they have indulged in, they have been able
to achieve only that (merruptionv). 1 did
not interrupt the hon. Member when he
spoke Ay an old member of this House he
should know that when members speak they
do not interrupt each other. Even though
he feels hurt, 1 would request lum  that he
should not get up aad interrupt like this.

MR. CHAIRMAN : The hon Minister
may reply without proveking him.

SHRI VIDYA CHARAN SHUKLA . It
is my duty to put facts as they are and if the
facts provoke thc hon. Member, | cannot
help it.

Reference was made to the development
of West Bongal, closure of textile mills and
the labour situation, 1 would again lay the
responsibility for all these situations squarely
on the shoulders of the party which Shii
Bhattacharyya represents in this House. We
know that whea the first United Front
Government was formed in West Bengal
and when the second United Front Govern-
ment was formed in West Bengal the
Iabour situation and the indusirial situation
in the State started to worsen and it started
worsening in such a manner that there was
an upsurge in that State and the Central
Governmment had to take over the responsi-
bility of the administration there. 1f there
is unemployment, if the industries are shift-
ing from West Bongal, if industries are not
functioning properly in West Bengal, they
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musi search their own heart and mind and
see whether they arc responsible for this or
the Central Government is responsible for
this. They cannot deceive and fool the
people of West Bengal for all times, If they
think they can continue to fool the people
they are only decciviog themselves. They
cannot fool the people of West Bengal for
cver by accusing the Central Government ;
I think they are only fooling themselves and
not anybody else. The charges that Shri
Bhattacharyya has levelled have no basis in
fact.

Before { refer to the point raised by Shri
Reddy about regional imbalances, 1 would
like to say that only yesterday the Finance
Minister was pleased to announce the forma-
tion of the Industrial Reconstruction
Corporation, which will go into this question
of industrial units which are suffering because
of lack of finance or managerial talent,
labour situation or other factors. If these
are genuine factors because of which the
mills have been closed, and not factors which
have been promoted by political reasoning or
pohitical movement, then of course we shall
be able to help them to set things right,
But if these things are not the product of
normal circumstances. then, in spite our
best effort to bring back normalcy to the
troubled State of West Benga' it will be
very difficult for us to help them.

Now I comc to the gquestion of rogional
imbalance. Of course, it forms part of the
clection manifesto on the basis of which our
party has been returned to power in the
Centre. We have pledged to the people that
we shall endeavour to remove the regional
imbalances and the difliculties that are in the
way of economic development and also the
difticuities that are brought forward in the
economic life of your country because of
certain arcas being comparatively more deve-
loped as compared to other areas which are
undeveloped. In order to develop the
under-developed areas several schemes.have
been initiated by the Ministry of Food and
Agriculture and other Ministries. It is our
policy to emphasize on regional balance and
regional development so that in the country,
apart from the imbalance that is seen in the
economic growth of the country, we should
not have this kind of regional imbalance
also. These regional imbalances have to be
removed ia the interest of proper develops
ment of our country,
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Shri §. M. Banerjee mentioned the
important point regarding the pay Commis-
sion’s work. Shri Baneriec has been taking
interest in this matter ever since he came to
this House and, 1 think, even before that
and he knows that the Second Pay Commis-
sion, which was appointed a few years
earlier, had taken a little more than two
years to finalise its reccommendations and to
give them to us. The Third Pay Commis-
sion that is at present workiag and is trying
to formulate its recommendations for the
Central Government has got much wider
terms of reference. It is also considering
matters regarding the armed forces of the
Union, the employces of the Union Terri~
tories and many other things which the
Second Pay Commission was not called upon
to consider. Shri Banerjee also knows that
this Pay Commission has had voluminous
representations to examine. A tremendous
amount of material has been put forward
before this Pay Commission to examine and |
am quite sure the Pay Commission, which is
very competently consituted-—very competent
people are serving on the Pay Commission
—realiscs the urgency of the problem that
they are tackling and they will not take a
day more than necessary in formulating their
recommendations. As soon as their recom-
mendations are available to us, we shall do
our best to arrive at a conclusion as quickly
as possible so that this extremely important
question is given due attention and is solved
to the satisfaction of these people who are
serving the country as Central Government
employees.

Shri Kachwai also mentioned this ques-
tion about the Central Government em-
ployees. He also mentioned the matter
regarding the State Government employees.
As is well known, the various State Govern-
ments have given interim relief according to
their fiscal resouces and their own financial
conditions. If the State Governments come
forward to take loans from us for subsidising
or helping their employees, we would probab-
1y have been happy to do that, but our own
financial condition does not permit us to do
things like that. So, we have told all the
State Governments that they have to take
care of their own employeces and that the
Central Govérnment would not be in a
position to come to their aid as far as this
particular position is concerned. Evesy
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State Government, whether it is in Punjab
or in Tamil Nadu or in Madhya Pradesh
or in any part of the country, will bave to
find out resources to help its own employees.
It is not possible for the Central Govern-
ment to accept any responsibility in this
behalf.

Another puint raised by Shri Banerjee
was regarding the privy purses. This matter
has been mentioned in  the President’s
Address. The Government of india, through
the Presudent, has reiterated its position and
resolves to abolish privy purses and princely
privileges. We will do so without fudl. We
shall do this as quickly as we can. But
there are certain aspects of this  auestion
which will have 10 be carefully gone into
to sec that those people who are oppowd o
this abolitivn dJo not again have a chance of
nullifving the will of the people  of this
country.

fts well known that one of the man
items that were before the people of India
was regarding the abolition of privy puraes.
When the people have given such 8 massive
mandate in favour of abolition of privy
purses and princely provileges, it 3 but
natural  that the Government will take
action to abolish privy purses and privi-
leges  as  expeditiously as  possible by
appropriate  constitutional  meuns. So,
the hon. Member shouid not harbour any
doubts about the seriousiess and the will of
Government to abolish these princely privi-
leges and privy purses,

Regarding Dethi Police, a settlement has
been arrived at and that scttlement is being
implemented. I do not know whether any
departure from that settlement that bas been
arrived at can be made at this juncture.

Shri Ram Narain Sharma mentioned
about the problem of mechanisation and
automation as far as it relates to the
question of employment,

SHRI S. M. BANERJEE : What about
the pensioners, about referring their case 16
the Pay Commission ?

SHRI VIDYA CHARAN SHUKLA:
¥ made it clear in the Fourth Lok Sabha
when a discussion was raised by Shr
Banerje¢ thet although it has mot been
specifically inctuded in the terms of referemoe
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of the Pay Commission, we expect that as
the Second Pay Commission made some
recommendations regarding the pensioners
this Pay Commission also will give their
consideration to this question and make
some recommendations so that we can give
our attention to this probiem also.

Regarding mechanisation and automa-
tion, we will have to carefully balance the
needs of mechanisation and automation to
the efficiency, the cost of production as weil
as to the question of employment. This
balance will have (o be struck by us while
we embark upon the great task of economic
regencration in our country.

The Jast point that was mentioned relat-
ing to the Supplementary Demands for
Grants before us was regarding the amend-
ment of the Constitution raised by my hon.
friend Shri B. R. Shukla. It has been
mentioned that this House is supreme and
this 1s aho the stand of the Government
that the sovereign will of the people of India
as expressed through' this House is supreme
and it is possible for this Hoyse to amend
the Constitution in accordance with the
wishes of people, No other power can
steep this supreme will of the people. There.
fore, any hurdless that come in the way of
taking away this right or any hardles that
come in the way of excrcising the will of
the people through this House wilt have to
be removed. This is the resolve of the
Government and this is the policy of the
Government. So, 1 would say that the
hon, Membher should not worry about this
particular aspect. 1f a Bill on the lines of
the Bill that was introduced by late Shri
Nath Pai is necessary, that kind of Bill can
8lso be thought of. But this matter will
have to be carcfully examined before the
Government can decidc what action has to
be taken in the matter.

Sir, having replied fo the main points
raised by the hon. Members, 1 wish to thank
them for taking part in the debate and
making valuable contribution. 1 would
request the House 1o vote for the Supple-
mentary Demands that I have put before the
House,

MR. CHAIRMAN : Now, I put Cut
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Motion Nos. 1 and 2 moved by Stri Dinen
Bhattacharyya to the vote of the House,

The Cut Motions were put and negatived.

MR. CHAIRMAN : The question is :

“That the respective Supplementary
sums not exceeding the amounts shown
in the third column of the order
paper be granted to the President to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1971, in
respect of the following demands
entered in the second column thereof-—

Demand Nos. 1, 2, 4, 6, 7, 16, 17, 19,

21, 22, 25,29, 30, 3210
35, 37, 39, 43, 45, 48,
50 to 55, 57, 60 to 62,
68, 74, 76,77, 719, 81,
84, 85, 91, 92, 95, 99,
105, 108, 111, to 113,
118, 119, 127, 128, 134,
136 and 137.”
The motion was adopled.

16.43 hrs.
APPROPRIATION BILL®, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : I beg to move for
leave to introduce & Bill to authorise pay.
ment and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the finan-
cial year 1970-71.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill to authorise payment and appro-
priation of certain further sums from
out of the Consolidated Fund of India
for the services of the financial year
1970-71.”

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA :
T introducet the Bill.
Sir, 1 beg to move} :
“That the Bill to authorise payment

#published in OCazette of India Extraordinary, Part 1I, Section 2, dated 25,3.71,
tintroduced  with the recommendation of the President.
$Moved with the segommendations of the President,
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{Shri Vidya Charan Shukla]

and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1970-71, be taken into
consideration.”

MR, CHAIRMAN :

“That the Bill 10 authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1970-71, be taken into
consideration.”

The motion was adopted.

The question is ;

MR. CHAIRMAN : Now the question is :

“That clauses 2, 3, the Schedule,
olause 1, the Enacting Formula and the
Title stand part of the Bill.”

The motion was advpred.

Clauses 2, 3, the Schedule, Clause 1,
tbe Enucting Formula aml the
Title were added to the Bill,

SHRI VIDYA CHARAN SHUKLA :
T beg to move :
““That the Bill be passed.”

MR. CHAIRMAN : The question is :
*That the Bill be pasyed.”
The motion was adopted.

16.49 hrs.

GENERAL BUDGET, 1971-72
-—GENERAL DISCUSSION

MR. CHAIRMAN : Now we take up
the General Discussion on the Budget
1971-72,

AN HON. MEMBER : There are only
ten minutes to 5. We may have the dis-
cussion tomorrow, Sir.

MR. CHAIRMAN ;
hour left.

it oereaTe et (qEAt) ¢ WA

ofs vz, g3 A w2 N AN §
w7 g ?

There is still pne
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MR. CHAIRMAN : There is no ques-
tion of cut motions so far as the Geperal
Discussion is concerned. Those who want
to speak may speak.

sftwo wro fard (3faw) : awmfy
wEg, ST g § o Qe gut, Iad
g X & & aray §7 avar faay
¥, WTOAAGHZ  F) TAAT XY GOF
T O FRY, Tov AY AN A g A
¥ QAT a9 73 wgeapd § ) e wed
q N FHE gATL A TEr @, SEH f
ITA T a<E wW far )

g9y T AA & gATTIATIHT FY
YT F) AT T T | A & qraeg
% oz wgr arar & 5 gy grwedy @AY
wifzn | 9g WY us vear &, foan |
FFTY g Y At & Afer & oy =
T g e asrd Al @ s E
fert softT &Y gt ) Aaf @1 IUW
3 Y A aga egmm wwx fiw
et § ) Afsr wm a7 A e
waz,mz%mm@ AT -EHA -
o7 Hfeaw o, 77 a% 2§ GAOTETA-
¥z &7 quTe qoT A @ ;wAr ¥ WA
qw arfady Y § o< ag oifeet § gl
frmee grrATeY #Y ) agr faad W &3

gm & faog & 9w A SR
gmmm&‘mawgﬂﬁm
ANNrwamdd3 § A qoee
Nemam s ags o § sgir e fs
qfser® 49T §Y agray am, afsas 921
oY wrarr ag Iauft wredt § | oW ava §
¥g § 5 99 et wadt &1 weqr A
gaAdAw qd ww Al q wg dl
wrdY § | oF & afsqry ¥ wTAPT A
forarr arar § 1 o wredRae 3 $ifirg,
yg ug fouy smar &1 Wl @t s
wam e § 5 wher dor
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ffery | Fforw o g @ oW §)
ot wfrer 4% § v 3T oY Liidey
e & o Yriege ¥ ool ww o §
W % a% fer s wr amar § oA
qqﬁmagwamﬁgngﬂﬂmaﬁé’r
ordY & f ofsers dwex # ard g
= & o | afeR gETa WA ag @,
fergrer & o o €1 @ @ W3 oY
ag § gardl guige A S ofoww wee-
w § gAY a1 ofes moefen &
ZW wa ax femar @ @ 9% ¥ gAar
#rs feara o wowre & Ady fagr ) =
FgA ¥ fF aw o 7 22-24 F0¢  wwar
BFET W AN F 1 W gF W waw gH
foelt @ Sv@ wqere 160 #A% w0d &
ST EW ¥ YR F AT wl Nt Sy ag
TIEF FATg 4w WY § IWE Y wrey
IZ0T 9% @1 § wwwr w1 fgarw agy ¢
TH g 980 # gIFSY GATGT A qfeww
92T § 97 7o Q% A q A 7w W
3 & wd aww W agam At Ay f¥
#3 7 arg & wre § fF Al weedw
Y qfe® dwT ¥ T faram ) @l
At ¢ feeftor § ofsas qveT W, A%y
Feltfam Ay ge Swr € W
Wa & fifsd | WE A7 qg aoew
o § 5 @d ¥ ga@ ourer v, W%
FOTY FOT AT gUA AT FT @V g
g ok Ay aga AW awe ¥ IEd
WA gy A g AR I W A1y
#fiea ooft o) gaTor AwE WET WA W
3N S0 FYC ¥ & AL FT WIAW
wU g {0 ... (swaew).. ot gaTR
o e & wgy 5 N AL g & 1 9 ag
o gl W A g wY W@ ) 9
aff wrr wwar f gyl Y W E @
wowrd A% N E ar Jax gfed
#t qi¥e wTdl § ag AT §, g0 qar A
mg g afw g T AT QAT R
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g, 9z ay e ¢ fr Wd S g
At af) oferr vt W swifen §
Iq¥ qrer 4 7g oW §Y vy aww ¥
& ard g

% ARG QR ¢ WY A W
qifedr

st ®o wyo frwrd : wx Wy a9
FATIE qrET Qo Dt A wE
g Ay 1 az giqe  war ey Wi ?
T Y WA N &Y ave fowr o o%
G & war frar o ? gwwr B
gHE W gTET AERT 2 X A aTr wewyr
aridtgmra g g o @ qu¥ Ao
97 ¥% fr ofsas G § & @
yTEAT Awr ¥ O§ WY @
woll a7g @ F19 Y IH F@ faar
Y | ATEIT AT @O TAK ] FW
FTAT § aY SHRY 7AANE 3% WAL FL A
WX AT R A A YA § 9, W
¥ arg § &ré gEE) F A9y 9wy

ot gagre e (wEdE) - TERR
&2 ¥ framr arer drar & ? frad srgde
8927 &Y seafai fafraee & wf qowy
AT q g !

st wo ATo famrd : wra A WA
el ag w57 w7 WY A oAy
afsom

g wgT ag ¢ e fralt ofeers
welem §we @ & ) worgy
T & € Aitfrg | oy Y qer g2
rrfree W o e gfraa & W,
wegfaee qrdf sl e gfad gfaar &
aguad fpi A st § Toar & §
qTeAT & ¥ Ywresinfear ¥ O§ ded
wadd ¥ &, ¥ gt grer et & wwl?
T AT TGS FY agier A four amar
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[t ®o a0 fATEY)
a ¥W weETe WY A g ofews A
¥ @ O gnr wiem off v wfge
WX 0% 94T g9 & INW! @ w
wrfga 1

0 v 7y § fn wreae w0
gl % wagd & fgg ®1 @AW &, ol
aw I7%! giewry ¥ o1 9w 8, ouw)
e A Y gfawrd & wid, Hfeqqg A
fargr oy i ofes dee § Ny o
Y | % 7T e fear A L eI
¥ W W AUy #) sy oAt aw g
four @ st ag N FEN B e
WAGIRTTHE ¥ gy gw ge, Ay 1w
o ool T ...

st wo a0 frar@l : qegx arew,
|IEY AT, FIET AN, WY W M awaAT
it | gafoe wd ov gww oy & fr
AT ¥ TR afEdd v 8 qecq
& o ofere dweT F WY ¥ Yk Ay
fazy wg

WIS AT Y A g §, ¥g Wrow
amA & vl g oF  fAr—yzzmmd
NAT AL 92 58 @ ¥ fis 3%
ol A 9§, wHE A e
X% AT aTq IFW ag N wy fear f
T sy et Y agi v i fafrex
o & ot agt Y g WY gunh ) @
WRT TR § wrga } e oagr W
W EE gy § 1@, aw oY agr £
T T gwel §, AT g gl
forr agomr oot g & X Forr g—
fow o wgr P gewe o), Sw
weyfaee aThre & arg o agt g gk
Wit 3wk nx foe awg FORT Wyt g
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A IT A § N AYNT qgT W, qg
o el wr @ & xew fag WA
Reedrere §—3 o faredrer< & 1

% gw AT § qF gEQ 4T wEAT
TEAT § —aT A Wy TR FHA, AT
fedt ®Y oY Hfad, forad wmg & @
g AFT 99, AfFT AT AXLAT & |9
T IIM | WT W19 & W v 67 af
¢ 97T F wygwy Wee faar e oo s
F1 T wfegre &7 sl fmag A
B %W W AT SIRTH W agra o qEw
fere mra Awrga waW I5TF | gEfAn ¥y
frdgw § fr ofs d3er ol wigde
dw—3& qfses d9e & faars 7 g,
&fer & qg w8y wwear f5 wrgedtomyo
ﬂtﬂT{ot{of‘{ﬂo ﬂTﬁFﬂ?fl‘ 4] SEr
w3 | frad Ewirferaes 8, g A
} T, 3% gra ¥ ®w ayfey, fred A
T AR AW qIg & AT 9 |
A9 IAHT UF FET AU AT, A Wy
' Ty A1 Faw 73 wfe e ¥aw
WTEoTHoUTo AT WTEodlor®o  HTIHA
a9 H et w @ B A W
faade &1 wig ordifcay At A €A
% wifes a7 o § ot fewfa & s
¥ TR Fgr A% wwG avg & wE
g T g ¥ 9@ o ¥

17 brs.

78w wfir & weare & W §
wft € §— gk e wofy & oY Smwy
o foar & oM ¥ Y Ied forere adt
g1 ¥few ow are ¥ fowrs ey f—
et gfive it g wifyn, efvefrgu
thre g wifgg 1 W umd gt e
ror gt & ) oF A W qger g d
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MmN T N Ay W awdr g,
fearl wY sy 3 quel @, WX w7
Fofaw w7 &< §, v &Y @@ S Agh
g1amv ¥ Prrd wogER qEE §, W
wgh & 1 Oeft grorw H vt aga wraer
Y gY oret 8, Wfww @A FIC AW
whrarfaw gfae af v § & are aww
axx § fs gw gamqwmade ) w7 aw
5T ¥T AR, W ¥ 1 SA-grgAmEHe
Tt | o w8 gaR, T g
o @Y a1 200 uF¥ gl §, @A &
wifqd dfaa A% @9 uw HwIEE
gfyz @A arfen ) af@ @ ghae a
A FT, IAAT QWA & gL oavq A
gfaz A a7 3w Ag frm o) W
Afar gk A av9 § 97 ow afe
g a7 &) Aranfom @ gwd Y arfer @ @y
@ FE FTATFL ATAT & WX I OPGATL-
¥z foar gor & a7y ag Y Y9 A A
FIVTAW MW7 A & oM A
TSy Ararfae ¢, oW g Wi & g A
ag aifey g wfes zw dle T ¥ e
w2 qr @1 f6T w9 UF 4@ FX
#ifoe fagh Sara H9fr g 1 g =
A A%, ad w2 A7 A wy, Afew
as ¥1 % § nwwz wgar § e g
¥z WX, g% wuer iy, gy *) faer
fad, g qarere ) ¥R ¥ =) AQ
¥ T 9% | ¢ UK AT VIR ALE § /6
o & far ww wwr T §1 W
TorTe ¥ v arwa §, GuT T I
1 & oY o arr wg e w¢ Fr foaR

g wdew § g ww ¥ o om@, 0

0% g Il & f A, qHW FTCER
¥ forg ord, avat oA od A
ot vk g Wl smgfefads
f o ¥ oAfwk | gurr aw
!t fogur, sewEe, aRFTy WX
T o orh Rrerd Y A
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HOA FUT A | G TG A & oy Ay
fee #tf ot wofe & a2 W)
witg ¥ agar ¢ 5 g W fiomw
W A § faage are g T0fgy 1|
FuAE ¥ Ary ag & 5 uw =mie
fow %1 ¥z 93 @y § SuwT iz Al &
ary @ A TeAir ¥ g O SR
1 gu oY gATSETE & WA 4T GWEA §
fis Foramr do wear § S9%T WA, AN
F9I7 9T § 7 ¥ 9gA NfET Y
& fagsr ¥ et § SuaT W T A
W, Ja% fag w9€ &7 gaew g W
Iu¥ fag @y w1 wew wAT W)
fomr wvt g gfeerd fore gl § o
&Y OF g% aF qAT G W arey faan
oA gfaerd 7 § sAF A ag giend
fasr )

ot g $1E &wvw Ay @
Afsa saT waew qg a8 & fo wrir o
A9 e A AMEY | Afew & oF T
AY A WIIHT €317 Faemar amgan § &%
foawr fo aer vy &) dow ¥ zmw
ader wivmare frar & e foredt ot we
fraTi 9T 9 ¥ wa ger fegare § 1 dfeA
& guwar § sefcufoes o &
W A win wrar § W o AR
g & oA § o ag § fo feanil
*Y grora age wed Y 7€ & wwlwy I
qT EAEY 249, UNFedid w9 a9
W g A & dv W W SR |
7 =y § s Y et At w0
wift gaw § g S § ag e e
§ fis forastt amelt g oy gt & o
#1 qTelY g wrsgy aaw Afew R
e g g i g ag o
¥ gro W ) ww aft A QT g FE
N gmue a2 & Rad andd
g B goere & frdw & frag o@
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[ wo aTo firardl]

THTE 7T €1 F AR FY qev T €
1T & oY FHATY , IV AT § Ag
AT T A1 T FATT FREqTg MF § A
W a@ & qarrEre A 9rAT | A9 97
AN FgA & W W FF TET 9T FriAT
g o ar sfyas o argsq sToeEe
Mggara & g ¥, W ga gl
T8t 9 A9F wifwaw aegr & AfE
feg Y fer wA oY fewee 7Y Tt
fr a7tz Fave) | At ¥ AAGY @9
TR g 11 vAeTs At 3, wAy Al
grom gave wrfer Afes @ & A
g A g AN fr fra ®
o wER B, e Teva A omTa @, IARY
ATl grer oY fred A @Y o T
¥ gl oY Wil grAA @ TR WOR
2 7 foar oy ) g faey welt R oW
fram 8, ¥ o frare afrae T oma 2
gafan & gardt fedfiwe2ta &7 ot amed
T gud gewat & AT W oHTAR AT
TR F TATE A WIFY TH AW
o wEw w0 agr, coray faay fr 2z
F WP WY gy #Y

ot wew fugrd st (varfer) .
X framt & I A ey wT W R 7

st ®o Ato faard®  Ewrh ww oy
g fr gt ot & qra mfew gfaz
T AR Wi ag fedigem gfie o
wifge, gw afiare it gfe a8 a8
ag gaer fasy fram @1 @ fearn @
qIR ST AT AAA § &1 IeET wW
FEAT AR |

gafar @ awy N W A4 faw
wfY agEy w1 o feerar wTeer g
Y euw A 99 W AWF 97y w9
gzt fear § @Y ag wga wsuy o frar §
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W &a7 7% iy fF ¥ @ A QU
foar &) &fer S ot a0F & ad
ey I frart & & ST agr wver
FIAT BT IA 9 AR Gaw AT gal
gaw, gregtR dvw SifF ge Ay &
¥ wA g, 51 qwdz 1¥n g9 Feara omr
3§, g > 37% T v T A AR
Tar faar arg fomd dns & qg T4 A
st fr ot @ TR Aveh g § qE
U9 A A AT IZ UF o Wi AG
gt 1 gafAo grags w A AT 0w
oTr WY WY a9z W gAr gAn fearr
T AT A FATAT BT A |

3R FFrO AT qUAT A1 W
FIT BT OF A arwT 47 A HOW AW
s anft @ gzary w7 fear wma 1 @Al
T KT FLATIT FT AW A AFTA HT
AT AR 38 qE w1 fam A
frwrer Stfaa

AET A% IT4” 4T 9fewE qHET WY
ware § sriew @ f ofssw dwer g
TR TIH AT A I W A
fwg W I8 7 A7 w9gr AMEY A
yroagm g & wre w5 qv gReE
§977 FoET KTH I & A1 I§ Y a9
shyeargwr &ifors 1 & auwar g fooaga &
A 7Y gw fa=wT & wgmm A gm f
AT dwT 1 ITEw W W gw
Nerew @A wfey i @@ wfgy
wfeT afios et ) 39 g T A
T FeE 3| W@ R W T e gl
F1 A A fret A% mEw H AT wh }
AN &% Y grad afeas dwe O @i
TR A § FATHRGAZ Wiew TR
AT OE A g AW ke @R ag
LRIRURS I Gl ()
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SHRI SAROJ MUKERJEE (Kaiwa) :
At the very ontset, on behalf of the Com-
munist Party of India (Marxist) 1 oppose,
the basic policies from which the Budget
provision and various jtems of the budget
placed here emanatg, because the basic
policy of the Government of India today
as expressed in the Budget is to develop a
capitalist economy, and a capitalist economy
is a crisis-ridden economy. The leaders of
the Congress Party including Mrs, Gandhi
profess day and night that they are building
socialism in India, but there 1s not a single
element of socialism in the Budget. The
main principle of the Budget is to see that
the rich become richer and the poor become
poorer.  This s the main policy on  which
everythirg  emanates, This s why the
Indian economy s on the verge of ruina-
tion today, and on thiy crisis-ridden ecconomy
the hon., Finance Minister  expects the
development  of svarious aspects  of the
country's economy and he is exploring the
possibility of a growing economy. He has
painted & rosy picture of the last one year,
He has said that thev (. Q. 1. have done
many things and that they will do many
more tlungs in future, but actually the
picture s (uite contrary. We have seen
that at least for the last one year unemploy-
ment has grown, factores have been closed
and deficit Budget is continuing,

He has put before us an over-all  deficit
of Rs. 240 crores n this mtenm  Budger.
This is not all.  He has said that thete will
be increased Reserve Bank credit, but we
know that without adequate resources 1f the
bank credst is increased, there will be further
deficit,

Thercfore the real deficit will be much
more than Rs. 240 crores which mcans fmore
inflation and soaring prices. The price of
easential commodities, barring one or two,
is soaring up every day. People throught
out India are suffering because of the rise in
prices. The Finance Minister said that they
have not taxed the people this time but they
have in mind to take into account the
mainstay, ie., the power to raisc more
resources. That means that in the Budget
which will be presented in May there will be
taxation proposals. People will be taxed. You
cannot gef resources outside the plan, Only
by taxation you will have to raise the
resources. We have seen that during the
inst 23 years they have been taxing the poor

CHAITRA 4, 1893 (SAKA)

1970-21 158
and not the rich. Whatever taxes have been
put on the rich have sometime been
evaded, and at other times they had bsen
exempted. That seems to be their main
policy.

He has rebuked the State Governments
and blamed them for their increasing over,
drafts on the Reserve Bank. He has put
the responsibility on them. We say that the
State Governmenis arc not responsible for
this. It is the fiscal policy of the Céntral
Government which puts the State Govern-
ments in this plight. The price policy and
the fiscal policy of the Central Government
compel the State Governments to run into
deficit and their cconomic position also
deteriorates. This way, the economic posi-
tion of India is fast deteriorating. That is
why our party has demanded, we demand—
even now in the Lok Sabha and outside also
that the States must have more power, that
they must have 75 per cent of the revenues
collected by the Centre in that State. [
mean 75 per cent of the Central taxes such
as the Corporation Tax, Income Tax etc.
wluch are collected in that State and the
balance of 25 per cent will remain with the
Centre. The Constitution should be amended
to give effect this proposal.  If the Central
Government is keen on the development of
the State they can do this because they have
got two thirds majority and they can change
Constitution so that the States can be placed
in a better financial position. 25 per cent
of the Central revenues are enough for the
Central Government to discharge their
responsibility regarding defence, foreign
aflairs, commurications etc.

No new policy has been enunciated in
the Budget.  The old polivy continues. He
has painted a rosy picture, the real position
has not been stated by him. Take for
example unemplovment. We have got a
back log of 78 million unemployed. Annu-
ally 50 lakhs of persons are added to this
number. The hon. Minister said that their
aim was {0 provide employment to atleast
one person per family and that they have
already sanctioned Rs. 50 crores for this
purpose. ‘This a fantastic proposal. There
are 11 crores of families in india and if you
give employment to onc man per family,
how long it will take to cover all the unem-
ployed ? Morcover factorics are closed ;
number of retrenched works and employees
are increasing day by day. For example,
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[Shri Saro] Mukegjee]
in West Bengal, there were 200 factories
closed during the UF regime. The UF
regime helped to open 39 factories. But
during the one year's President’s rule,
the total number of closed mills and
factories has risen to 400. Similarly in
Andhra, Kerala, Punjab, Dethi, Bombay,
everywhere, the (factories are getting
closed. What has been the result ? The
result has been that millions of workers
are without jobs ; their families are on the
verge of ruin faced with starvation and
hunger. To remedy this, nothing is being
done,

It was said that we are getting towards
developing economy. No. That is not the
the sign of a developing economy. It is a
retrograde economy. The workers are on
the verge of ruin. The unemployed are not
getting jobs. Millions of people are getting
unemployed day by day. Their policy is
utterances of sweet words, nice talks and so
on, on the one hand. And on the other of
repressing the people. Sweet words, very
nice words, are uttered by our Prime Minis-
ter.

AN HON. MEMBER : Vote-catching.

SHRI SAROJ MUKERJEE : Not vote-
catching. They want to bluff the people.
Our Chavanji, Shrimati Indiraji —they are
all utiering sweet words, very mice words,
but when the people fight for their employ-
ment, when the people fight for their rights
they repress them. You will then sec her
“Rakshasi Murti”, as we s¢e in Bengal. The
Prime Minister is playing there the role of a
demoness ; the military, the CRP and the
BSF are there. Do they think that Bengal
is a colony of the Government of India ?
Military rule is there. Why ? For neatly
two months, military rule is there. Still,
they are not able to maintain Jaw and
order. Vice-Chancellors and other respected
leaders are being killed, but no enquiry is
being made., The Local people say “‘we
have scen who are the killers but for fear
of life we caunnot telll their names."
Because higher police officers and others
are in league with goondas, murderers and
assassing, There is a big high-level conspi-
racy ; high-level plotters are there, They
are doing this, the killing of comrades. It
is with a heavy heart jhat we have come

bere,  We bave logt 230 comrades of owr

MARCH 25, 1971

197071 160

party during the President's rule. The
other parties members, youths and general
people, are aiso being killed ; this number
is nearly a hundred. Al this is killing
designed by high-level conspirators who are
league with the Government of India.

Therefore, we say that during the Presi-
dent's rule law and order has very much
deteriorated. It is not being maintained
anywhere. The people are always panicky ;
always living in fear of being assassinated
and all that. On the one hand, they are
uttering sweet words and, on the other,
when the people fight for their rights, they
give them bullets. They arckilling them.
Terrible repression is there. That is why
we demand that when you pass the budget,
you must assure us that military 15 with-
drawn immediately ; that the CRP s with-
drawn from West Bengal immediately. Why
Bengal only 7 Kerala, Andhra, -every-
where—they would not tolerate this. Fven
after the election in Miryalgwden, in the
Telengana arca of Andhra Pradesh, where
our representative has been clected, the
zamindars have killed two or three hisans
there. 40 persons in Kerala have been
killed by the armed forces. Therefore, we
say that the writting on the wall must be
read. The Government of India, the present
leaders, should read it.

With the military for 16 years, Last
Pakistan was being ruled but the people
threw out the military rule and stood on
their own legs. By the strength of the
military, the British regime could not curb
or suppress us. The Congress regime some-
times could not suppress us. But Shrimati
Indira Gandhi's Government, Chavanji's,
Government, now wants to do the same aad
through military and the CRP they want to
suppress the democratic movement.,  Really,

they are suppressing democracy.

Where the people are fighting for their
democratic rights, they are sending the
military. Why ? Why are they afraid of the
people 7 You see they are not functioning
even the Parliamentary Democracy. There, in
West Bengal, through an election the ULF
has got & majority. 123 members belong tn
the ULP. The normal procedure should
have been that the Jeader of that fronf, Shri
Jyoti Basu, should have been called, Had

he lailed to form & Government, Shri Bjjoy
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Singh Nahar, of the second biggest party
should have been called, Pgople should see
that parliamentary democracy is functioning.
But instead of doing that, they are conspi-
ring with Muslim League and others, acting
from behind the scenes and pulling strings
and all that. Now, they are combining all
sorts of forces—the CPI, other erstwhile
leftists, the Muslim Leagu¢ and s on,—s0
that the real representatives of the people
who arc really in a majority cannot come to
power.

in ather Stales, this is not done. When
there 1 hope or expeciation that the ruling
Congress may 1ule, they call therr men even
if they aic n 2 mimonity, as we have seen
n Bihat and Onissa. This s npot the real
functioning of parhamentary demgpcracy.

Ouwr demand will be, open factories and
gne <edit to small and muddle factory-
owners That 15 not bemg done. Mr.
Chavan said in the budget speech that credit
supply is increasing and many new branches
have been opened for issumng credit.  But he
has not mentioned to whom  credit s paid,
whether 1t iy paid 10 millionaires or 1o poor
peasants and poor and middle factory-
owners,  So far as we know, not a sipgle
poor factory-owner ot small and middle
factory-owner or poor peasant has got any
credit facilities after bank nationalisation.
We supported bank nationalisation because

1t was a progressine measure.  But after
that, they ought to have taken some
measures, But they have not done it

During the past seven months, they have not
doune anything. This w why 1 say only
nationalwation of banks will not do.
Credit should be given to the smaller and
middle factory-owners, poor and middle
peasants and to cotiage mdustnies, As you
know, four million familics depend on the
handloom industry, but throughout India,
the handloom industry is on the brink of
disaster. No smali-scale handloom factory
has got any credit from the nationalised
banks,

Another progressive measures is the
abolition of privy purses. X do know
why Chavanii and Indiraji never say,
“We would not pay any comensation.
We have got a huge majerity. We will
change the Constitution snd delete the
provigion for payment of compensation.”
For sa many long years, they have bem
witing Ra, 3 @ores every yow. New

CHAITRA 4, 1893 (§4KA)

D.G.A. 162

you want to give 20 times that amount—
Rs. 100 crores—to the princes by way
of compensation, If Rs. 100 crores are
kept as a fixed deposit in a bank, they
will get Rs. 8 crores per year, instead of
Rs. 5§ crores they are now getting!
Whiat a fantastic progressive measure they
have taken ! They should announce, “We
will change the provisions of the
Constitution. We will not give any com-
pensation.”

Then, why should there be an increase
of Rs. 65 crores in the defence budget ?
India has got g glorioys anti-imperialist
tradition. We do not know who is geing to
wage a war against us. What 1s the use of
increasing defence expenditure ? In the
Economic Times of 27th or 28th February,
we saw & small news item that from the
State-owned fertiliser factory in XKerala,
Government of India has sent fertilisers to
South Vietnam for a few thousand dollars,
India has got a glorious anti-imperialist
tradition. Why should we help South
Vietnam against North Vietnam by sending
them fertilisers for just a few thousand
dollars ? We must condemn this. 1If this is
not & fact, our leaders must say that this is
not a fact. But the news has appeared in
the Economic Times. We do not know why
defence expenditure should be increased.
We do not know why we should help
South Vietnam, when we have no trading
with North Vietnam. India has got a
glorious anti-imperialist tradition. You ar:
besmcaring our glorious past by doing these
things. We think that with ait these
policies, you cannot 1mprove our economy.
The whole thing should be changed basically.
We tell our Government that unless and
until the basic policy is changed, nothing
can be done and our economy cannot be im-
proved.,

SHRI M. B. RANA (Broach): Sir, ¥
rise to support the budget presented by the
hon. Finance Minister. To gquote his own
words : '

“(yr task now is to reasscss the en-
tire range of our policies 80 as to give
them a sharp focus of effectivencss,
to translate these policies into concrete
programmes of action and to implememt
these programmes with speed and
determination, Only so can we accele-
rate the process of growth, reduce dis
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parties in income, wealth gnd economic
power, generate employment on 8 mas-
sive scale and avoid pressurcs on prices
or balance of payments of the kind
which gencrate internal tensions and io-
crease our dependence om external
credits.”

1 hope and pray that our next budget
also will be of the same type in May and
there will be no tax proposals for anyone of
us,

The main problem before us is employ-
ment. Quoting his own speech .

“By far the most urgent problem
that needs our whole-hearted attention
is the problem of unemployment ..There
can be no guestion that poverty and un-
employment cannot be eradicated with-
out a sustained process of growth. But
there are scveral ways of achieving
growth ; and we have to seek out these
which make the maximum impact on un-
employment and mass poverty.”

Most probably it 8 the mental attitude
of the people of India which is responsible
to some extent for unemployment here,
Usually in India there is one bread-carner
in the house and there are five or six de-
pendents of that bread-earner. In UK and
other advanced countries everyone who is
above the age of ecighteen tries to make a
living. 1If we change our attitude on that
basis I am sure we shall get much more
employment.

Government are doing their best to remove
or at least reduce unemployment. Public
Sector Undertaking is an institution which is
created mostly to got rid of unemployment.
They employ a large number afl people even
at the cost of making losses, as mentioned
by our colleague, Shri Tiwari. Even though
they incur losses, they help to a large extent
in solving the problem of unemployment,
While } was the Chairman of the Committee
on Public Undertakings I suggested to the
public undertakings that they should give
greater emphasis to this aspect and that they
should provide the people with Jand and
know-how 80 that we can reduce imemploy.
ent.

Coming to the elections, there was a
Grand Alliatge of the Syndioate, the Jag
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Sangh and the Swatantra Party. The Grand
Alliance thought they had a very glorious
future before them but they ended in shame
at the end of the polls. FPeople thought
that this Grand Alliance should not be given
any support. Here 1 am reminded of the
Portuguese people. As stated by Mr. Otto
Rothfeld in his book, the Portuguese wanted
to contest with the British Empire where the
sun never sets for the supremacy in India,
But they went down as a nation of cooks
and musicians. This is the position of the
Grand Alliance in Gujarat now. They start-
ed with the hope of capturing ail the 24
seats in Gujarat. They have been able to
secure only It, losing 13. So the Grand
Alliagce has failed, as far as the poll in
Gujarat is concerned.

They hoped to return in a vast majority
in this House. They have returned only
11 from Gujarat awd five from the rest of
India, That is their strength, Their posi-
tion is somewhere lu that corner, fifth or
sixth. They promised everything but they
will not be able to do anything in this
House in spite gemior people bhe Shii
Mishra coming to this House.

SHRI ATAL BIHARI VAJPAYEE : Is

he speaking on the Budget or on the grand
alliance ?

MR, CHAIRMAN : That is part of the
Budget discussion,

SHRI SHYAMNANDAN MISHRA
(Begusarai) :  Your corpus jtgelf is an
alliance,

SHRI M. B. RANA : The Budget has
put stress on the abolition of poverty and
the programme for tackling the problem of
upemployment and irrigation. 1 am glad
that the problem of irrigation is tackied.
In QGujarat we have 8 very big problem of
Narmada Project which is the lifeline for the
whole of Gujarat, nut only of Gujarat but
of Kutch and South Rajasthan, This
Narmada Project hag to be taken tmto cone
sideration. I am glad to know that the
Madhys Pradesh attitude i now gradually
changing towards a compromise, It is our
own Goversment of Gujarst which is refuk

ing 10 come to any termp with the Madhya
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Pradesh Government, If they come to
some settlement, I am sure that problem cun
be solved in no time.

Then, there is the drinking water pro-
blem which has to be tackled in our parts.
There are tanks in all the villages which
require to be deepened. Therc arc small
rivers which require to be bunded. If these
things are done, 1 am sure, the prablem
of drinking water would be solved in no
time,

Besides the Narmada Project there is the
flood and earthquake problem in Broach
District to which 1 belong. We had floods
m 1968, earthquake in 1969 and another
flond in 1970 with the resuls that the whole
district is now shaken up. OQut of 12,000
houses in Broach nearly 9,000 are cracked
up ; they are not worth living in. These
problems have to be solved sooner or
later,

The flood problem can be solved by
small dams and by breaking the rivers.
Broach was oune of the biggest ports not
only in India but in Asia. In the days of the
Fevptian PHARAOHS the Dacca mulmul
which covered the Fgyptian mummics was
sent through the port of Broach by inter-
national boats. But now it has silted up so
much that not even small boats can come
in the Broach Port. The whole coastline of
Gujarat which is nearly 1,000 miles long has
several possibilities of bringing up good
ports. Broach and Dahej are two porls
that can be developed 1o a great extent.  If
we develop these and other ports, I am sure,
we shall be able to do a good deal of work
for Gujarat,

There are many things which have to be
tackled in time. Unemployment, irrigation
and many other problems of India are there.
I am sure, with the help of Government
ptid with the help of the Opposition which,
1 hope, will change its attitude and not
adopt a negative attitude which they used to
adopt in the Fourth Lok Sabha—they have
%is0 made some promises to the electorate
end they have to fulfil their promises ; by
this negative attitode which they adopt to-
wards this Government, they will not be
"able to fulfll their own promises——we shall
be able to tackie all the problems of India
Wry soon,

SHRI SURENDRA  MOHANTY
{(Kendrapaga) : Mz Chalrman, at the outset
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I should like to preface my remarks on the
Budget by congratulating the Finance Minis.
ter for the massive majority which his party
has obtained in the last general elections
under the leadership of Shrimati Indira
Gandhi. But I would only humbly submit
that the Government should not gloat over
this situation day in and day out. In the
President’s Address we bad told that the
Congress Party had attained a majority. In
the Budget it has been repeated. I would
only submit that this victory is an occasion
for self-introspection, for quiet thinking and
for a pledge to implement the garibi hatao
programme which the Congress Party had
given out to the masses.

Having said s0, I had expected that in
this Budget there would not be generalised
features and vague intentions. It was expected
that the Finance Minister will spell out some
concrete programmes as to how he is going
to implement the various assurances,

in that context, I would like to invite the
attention of the House to the aspect of
employment. The hon. Finance Minister
has repeated an old scheme of providing
Rs. 50 crores for giving employment to each
wage earner in a family. The hon. Finance
Minister is intelligent enough to note that
Rs. 50 crores is a mere pittance, a drop in
the ocean, We thought it to be a political
gimmick wheo this employment programme
had been spelt out about six months ago.
This is no new programme that has been
spelt out in the Budget Speech of the hon.
Finance Minister. I think, long before this
election, this programme had been spelt out
as an immediate measure, as an urgent
measure, to tackic the unemployment
prablem.

Now, this Rs, 50 crores programme is
going to spread over 4000 blocks with the
target of providing Rs. 100 per month to
every wage earner in a family, We had
expected that the Government of India
should have in the meantime identified
the districts, identified the blocks, in
which the programme is going to be imple-
mented. But what 1 understand from the
Budget Speech of the hon. Finance Minister
is that the State Government have
been asked to formulate the schemes.
Now this will go on between the
Government of India and the State Govern-
ments, If I am not pessimistic enough, it
is going to be in the doldrums. Even ont of
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this amount of Rs. S0 crores, according to
my reckoning, at least one-third will go
towards the adminisirative cost. 1f Rs, 16
¢rores are earmarked for the admtinistrative
cost dlone. the only persons who will benefit
under this employment schéme is cither a
Secretary or a Deputy Secretary and hordes
of other aiministration staff, and not the
poor rural people for whom this programme
is ostensibly meant.

We were told that there were special
development schernes for 45 districts.  This
was another the schemes which had been
spelt out by the Govermment of India to
urgently tackle the develupment preblem in
the rural arcas. These development agencics
which will addrzss themselves to the aspect of
agriculture, irrigation, etc. are nothing new.
They were there in the Plans and it was for
the Finan¢e Minister to have made an honest
assessment of the situation and to have told
us how these development agencies or, as a
matter of fact, for that this Rs. 5D croves
schemes is going to mitigate the hardships in
the rural sector.

1 would like to invite the attention of
this House to another aspect of the mitier,
it is n1t the uncmployment problem m the
rursl sector that is so much facing us, But
what is staring at us today 1s the problem of
unemployuent in the urban sector. It has
been fashiohable of late to say that unemp-
loyment is not confined to urban sector
alone. There is a refusal to recognise the
agonies of the educa‘ed unemployed. With
afl humility, [ would submit that uncducated
person is never unemployed.

Suppose a man runs a tea shop or a
pan shop. He engages five otheér persons
and a cultivator who is uneducated main-
tains a whole family. But that is not the
case in the case of the educated unomployed,

According to  published figores, il
October 1970 we had educated unsmployed
in this country to the onder of about 4
miliion, It is surprising that & responsidfe
Governnmient headod by Mr. Chavan and a
pocialist like Shrimati Indita Gandhi should
bave remained sileat over the priblem of
oducated wnemployed. With all emphasis
at my comsiand, I would like Y submit
that unemployment of & growing population
is the greatest damger to & s0alist demo-
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cracy that we profess to bring about through
the ballot box.

Sir, there 1s another aspect to which 1
would like to invite the attcntion of this
House. The Finance Minister has sought
to assure us that the price situation in the
country i> registering downward trend. If
1 remember correctly, according to him,
though the price index has registered an  up-
ward trend 1n the cvase of manufactured
articles and the cost of living index has gone
up, the food prices have gone down te the
order of 6 to 7 per cent.  While it may be
true of wheat, I should inform the Finance
Minister that the case is exactly the opposite
in the case of rice. Sir, I come from a
rice-growing and rice-cating area and 1 tell
you that the rice price has gone up fantasti-
cally high in spite of the green Revolution
about which the Government 1y boastiug s
much. Having said so, | would urge upon
the Government to bhuild up enough butler
rice stocks so that the rice-cating population
18 not left 1o the merey of the corrupt hoar-
ders  And in that context, 1 would ke to
know ay (o what has happened to state-
trading in foodgrains of which so much had
been said in the Bombay session ! the Afl
India Congress Committee and which forms
su important a part and s¢ important a plan
of the socialistic programme of the Congress
headed by Shrimati Indita Gandhi. 1 hope,
Sir, Goverament owe an answer to  thia
House on this very wvital point because, in
spite of the increased fondgrains production,
the prices are also increasing and they are
running a most on parallel lines which are
going to meet nowhere.

Sir, the time being very short, 1 would
like to dwell on another important aspect,
which, according to me, is the only aspect
of the Central Budget today and that is the
devolution of finances to the Siates. {
would request the hon. Finance Minister
that he would be kind enough to furnish us
with a statement of indices regarding Central
investmont in various States in the different
sectors of our economy. The figures are
jumbled up in the Demands for Grants in
this Budget and unless one is adept enough,
one cannot imymediately find the various
kinds of State Grams and Special Grants,
etc., which are being given to the different
States. My grievance is that as we proceed
i our pismming, we aré procéeding aot to-
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wards social equality but towards social
inequality and political inquity. Socialism

docs not cnly mean removal of disparity
dbetweon & cilizen and a citizen ; between a
class of men and a class of men but also
between States and States. There arc under-
developed  States. There are aeveloped
States. There are some States for whom it
is a perpetual and eternal problem as to how
their non-Plan expenditure is 10 bé met or
even how to meet their administrative costs
and there are States which gencrate suffi-
cient surplusts for implementing their
Plans. Therefore, Sir, in this context, any res-
ponsible Finance Minister has to review and
cxamine this Central Budget, the central
problem of which is, according to me, the
devolution of Central Finances to the
States.

When our Constitution Assembly was
seized of tins question, the issue was very
limited.

The issue was devolution of  Central
Finances 10 the States according 1o Art, 280
of the Constitution, which had contemplated
that there would be & Finance Commission
a quinquinnial affairs, which would make
awards from ume to time to State Govern-
ments 10 meet their temporary liabilities.

When the Consttuent  Assembly had
framed Art. 280 of the Constitution, the con-
cept of the Plan had not come into existence.
But, in the given context of today, it is the
Plan and the Plan alone, which has trans-
cended all the limited horizons of Art. 280.
And, today, when we are confronted with a
situation in with there are some States which
have to depend upon the Central 1.oan for
meeting their administrative expenditure, it
will be for the Finance Minister, to tell us
as to how those States are going to tackle
with their problems of planned development
and growth. And, if, in those States, ano-
mosities grow, bitterncss increase ; and pose
a challenge to our nation, then, certainly, the
responsibility squarely will rest on the
shoulders of the Finance Minister.

Sir, in this context, T would like to
remind you of oue point. When Shri Vidya
Charan Shukla was replying to the Debatc
on the Supplementary Demands he said that
sach Swates which want to give increased
Déarness Allowance can Jook to the Centre
for Jomns, I was almost tempted to
sk him ! Mow these Joans are going to be
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serviced by the State Governments ? There
are States like Orissa which have received
huge loans from the Government of [ndia.
In servicing those loans, al) the Grants and
the Special Grants which they have been
receiving, are being consumed. Therefore,
the issue today is, as to what radical
measures the Government of India can
evolve, for the devolution of the finances to
States hike Omssa for the planned progress.

1n this context, 1 find that the Special
Grants which the Government of India had
been giving are registering today diminishing
return. We find that the non-plan Grants
ar¢ on the dwindle and we would like to
know from the hon. Finance Minister as to
what it is that has necesssitated this
situation.

For instance, in the Revised Budget, the
non-Plan Grants were of the order of
Rs. 14183 crores. In 1971-72, it has been
reduced to Rs. 136.87 crores. Whereas this
reduction may not mean anything to richer
and more resourceful States, certainly, it is
going to mean a great hardship for States
like Orissa, Madhya Pradesh, Rajasthan and
Assam, There is another aspect. ln the
scheme of Central assistance to the States,
70 per cent component of this s loan ‘and
30 per cent is grant. Variations are made
in case of certain States like Assam,
Nagaland, Jammu and Kashmir, ete., where
the position is exactly reversed. The ratio
or the component of loan there is 10 per cent
wheréas the grant is 90 per cent., If a
rational classification is made, 1 do not see
why any difference should be made in case of
States like Orissa. 1f Assam can get 10 per
cent lvan and 90 per cent grant, certainly it
is for the Government of India to give an
answer as lo why similarly placed, and
underdeveloped States, in Similar situations,
should not get that same consideration.
I do not wish tn join issue with the
Government of India at this moment on
this point, because the subject requires
more detailed examination. But at this
stage, T would only make a humble plea to
the hon. Finance Minister that he should see
that wore redical measures arc evolved so
that under-developed States do not suffer
from any handicap and do not recede to the
backwaters of stagnation.

With thes¢ words, I commend the budget
for the consideration of the House,
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waad & fag qwre #0T & & ufy
ag % & | @@ whafee & gant sy
7@ gawar § 5 ool & wo-qd a2 ot
# mrETde & WAL W VRS § T
A0 Y W F Ao L I, arfe o
£ gavrgeade @ € wh 1 & faw
w7t & fadga s fr ag s wore ¥
€ a1 W7 U T (F AT # ATy
w § R A w oA g

ATl o W { W
) §, AT 9% gk 9T QO Fad W
wrawawar § ) fa aoft & 91§ dew afy
auar g, 50 & @eg s g ea
TR A TE Y, MRy ¥ & fwi Y
ot gk @ ) ¥ fod are g dar §
W SR § aga qAr S § o A
¥R Y AT ae § owd § ool
% A & a9 ) &% swigiy oo
w7& § aur gl wortfs & fay ey
qRER Y I 9T EETT &8 Ty e
ITWTETAST W § T afs o
% foufa asdy 1 forad St «¥ oy
Iam B, I grd & ¥ fvar sng
axa% W Ag feur a@m oW aw
qoffarg qgar W AR R W@ fag
§T A T TFY &7 QAT

dgrfe A oy, & 7 T &
forg & fawr woft w1 @TE wT@T E,
¥ arery 3 & ot wme W@ Ay
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[#fY B srwr Fog ]
e, %W ¥ 9% NWqT w5 g
war-agrorel & felad Ren fedy
U & w w41 | AR wew W
qoe of T} W W Saey Tey
A R @ W oW s
foara ww 9% & 8few g} W i
s § f fidy o meq @ &, feg
s forg gurawy ferr e | fae sl
WY A e g A ¥ faode fe
Ny §1 |
wgdt awafa o @i st ary 1 faa®
yra wiafow swufe §, ag for gorasn
ey A @ A g TR fag TR
ggaw § o1 qazgde N WD, A
M g8 Imar IwET w@wa &G
WP & O q9 §, WL GRIAWT T I
Y 6wt aarar iy, @ 99E W A
1 Graar T g W g6A SAdT §
qret oY ar fpar & @w g7 AR
I |

W gW 9Aar &Y ArgATe) &7 g
q TEEH T B, A GTEIATE #T 9aY
futar | gad afewlt gu s T §
AR §1 @aq 39 fawr g 9fF
A% & g i arfas S a @,

MARGCH 25, 1971

DG4 1%

T w0 W W, wwfe X
wraaTd) oY AwwATd @ WA oW
Ia% ga fafewa wrfas sriws @ Y
o 3% uF feqr fawr wf, &Y ¥ wdl
TR 9T 9T 47 ) A g wdlt Ay R
qoE §98 97 A ywar £ ard fey o
arst 1 g3 A frgr wa, &Y arit waw
g ofew af @wat w1 avr wom ow
awar § 1| gafAy geeT Ay Y Aify ax
awar ifgy, fm@ gaay &Y e
¥rofy §1 w41 wwaw Wz # ag
sy agy g1 e o & 9@ @
aoafer 8, 77 o wfas qeafa afaw
AL GF, qC a% A7 e FAS WE
TERT ATHAT |

& qrm 01 ¢ B weft wEwg W@
A AAZ § A QA ¥ W/WIAW Q@
AT war wt qft wiEa ¥ gfF
X ON

MR. CHAIRMAN : Shri Sarjoo Pandey~—
he will start tomorrow.

The House stands adjourned ull 11 AM,
tomorrow.

17.59 hrs.

The Lok Sabha then adjourned nil
Eleven of the Clock on Friday, March 26,
1971{Chaitra 5, 1893 (Saka).
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